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LOK SABHA
Wednesday, 3and Auguss, 1956

The Lok Sabha met at Eleven of
the Clock.
[MRr. SpEakER sn the Chair]

ORAL ANSWERS TO QUESTIONS
All India Educational Service

*1254. Shrl S. C. Samanta: Will the
Minister of Educmation be pleased to
refer to the reply given to Starred
Question No. 412 on the 2nd March, 1956
and state:

(a) whether the proposal to intro-
duce an All-India Educational  Ser-
vice has since been finalised; and

(b) if not, the stage at which it stands

at present?

The uty Minister of Education
(Dr. K. L. Shrimali): (a) The proposal
has not so far been finalised.

(b) The State Governments have been
addressed to communicate their views
in the matter. The replies from a majority
of them are still awaited. ~

Shri S. C. Samanta: May I know
when this service was discontinued and
what were the reasons that were put fotward
for its discontinuance?

Dr, K. L. Shrimali: I think it was
discontinued aft>r the transfer of education
to Provincial Governments after the year
1921, Recently the Government of Indis
have iniriated a large number of schemes
and it is felt that the All India Services will
considerably help in developing national
policies and national programmes of educa-
tion. The States Reorganisation Commis-
sion also had very strongly recommended
the setting up of various kinds of All India
Services. y had not specifically men-
tioned All India Educational Service.
Considering all these facts, it has been felt
that it would be very helpful to have this
service.

Shri §. C. Samanta: In the last
session the hon. Minister said that the
opinions of the State Governments
were asked for. May I know whether some
f the State Governments have sent their

‘nions, and if so what are their reactions ?

3 LSD.—1
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Dr. K. L. Shrimalit The reactions of
most of the State Governments are not
very favourable to the proposal.

Shri B. 8. Murthy: May I know
on what grounds the State Governments
are opposing the all India cadre ?

Dr. K. L. Shrimalit They have not
mentioned any specific grounds. One
State said that it did not consider it necessary
at the moment. They simply said
th“a.l they were not agreeable to the pro-
posal.

Shri N, B. Chowdhury: May I know
whether Government have pre any
estimate as to the number ofp IES officers

would be required during the
Second Five Year Plan period ?

Dr. K. L. Shrimallt This estimate
would be grc ared only after the proposal
has been mfised It is no good making
;stiﬂl:::s as long as the proposal itself is

nt r.

Traffic Regulations in Delhi

*1255. Shri Dabhi : Will the Minister
of Home Affairs be pleased to
refer to the reply given to  Starred
Question No. 726 on the 15th March
1956 and state:

(8) when Government propoee to
introduce in Delhi some of the provi-
sions of the Bombay Police Act, for
taking effective steps against cyclists
who violate traffic regulations; and

(b) what provisions of the Bombay
Police Act are proposed -to be intro-
duced in Delhi?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) and (b).
The proposal is still under consideration.

Shri Dabhi: May I know whether
double ard treble riding on cycles still
continues ?

Shri Datar: It is continuing. In
view of that we want to expedite the intro-
duction of the provisions of the Bombay
Police Act as early as possible.

Shri Dabhit May I know how many
cyclists were found during the last four
months violating the traffic regulations?
How many of them were proceeded against
and how many of them were convicted?
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Shri Datar: All these figures were
given to the hon. Member when he
asked a question a few months back. .1
have got the same figures; I have not got
up-to date figures.

Shri D. C. Sharma: May I know
if these regulations governing lists
are being modifisd or not, or whether
they ?have been modifled during the last
year

Shri Datart Government are anxious
to bring into operation very stringent
rules for combating the offences committed
by these cyclists. Their number is in-
creesing. Therefore Government Sompou
to introduce provisions of the mbay
ro!lti:ehct for checking up all these irregu-
arities.

Shri Matthen: May I know whether
the hon. Minister knows that 99 per cent
of the cyclists who travel in the night have
no light whatever. This happens in front
of the Police. Will you do something
about it? It is very dangerous,

Shri Datart I am not sure about 99
r:r cent. But I w:;uld gee that a very
arge percentage do. vernment are
anxious to check up all offences.

Shri Kasliwal: I understand that
nt have recently introduced
some more silence zones. May I know
whether as a result of the creation of these
silence zones, there has been an increase
in the accident rate, so far as cyclists ar
concerned

Shel Datar: I am not aware of the
emact position so far as this question is
concerned.

Shri K. K. Basut May [ know
urhctheruai the .l;nralﬁc re%ulationa] are mnﬁn:.dl
to cyclists e, or they apply to gene
traffic also? PP

Shri Datar: Naturally general traffic
of which cycle is one.

Shri C. R. Iyyunni: May I know

many accidents have taken place

because of the breach of the rules by the
cyclists ?

Shri Datar: I gave the figures to this
House on a previous occasion and I also
pointed out then that the incidence of
accidents is far less.in Delhi than in Bombay
and Calcutta,

Shri Matthen: Has it improved now?

Shﬂnltl?l Yes.
WTCN W7 WTaT Gt e

WS St W weh e
Wl o witw, teys ¥ arcifer ww

%2 AUGUST 1956

Oral Answers 1450

deqt (e ¥ g & gy § o 1AM
® v w4 fe
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(=) afx g, o wv Sa% fadw
TR TR WX AT €9 @ s
g% faacor qzer 93 @ JmET ;Wi

(7) afx «ff & @ dfrw @
fear & war wwfa g€ & R ww wF
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form Tl (w0 ®o HYo TW):
(%) &, S ag fremg femr v
t & @ fifig gunffy gt &
gfwfae «ff fear om0

(&) war (7). ww Iw T
Lcll

Shri B, S. Murthy: The answer may
be given in English as well.

Mr. Speaker: The Deputy Minister
may read the English version as well.

Dr. M. M. Das: (8) Yes Sir; it has
been decided not to include it in the second
Five Year Plan.

‘(b) and (c). Do not arise.

oty o o fiar e
aqr g W W fawn & A
oy ff oo Wi o\ ool g
e T 9T Qg !

Dr. M. M. Dast We referred this
scheme to the Planning Commission
and the Planning Commission were of
the opinion that the time is not ripe
when these elaborate schemes involving
an expenditure of Rs. 1617 lakhs could be
taken up. They are of opinion that
this question can be taken up at the end of
the gueonnd Five Year Plan.

ot wer W ¢ e R A
w4 oft F agemar av fie }1€ Y
W N WA W Te ggew
et frag Y o < )\ Y wiT A
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Y AT & ¥ oW 3 TR w &
T § wRwrwm foar & W€ o ww
e ?

Dr. M. M. Das: The Planning Commis-

sion proposed that during the next Five -
Year Bhn earmarked

Rs. 25 lakhs can be
for helping the institutions and universities
to carry out research and train students
for carrying out this work. Now this
mn_tlerlhogewoddbetnhmupbythe
University Grants Commission.

Shri B. 8. Murthy: May I know
when this linguistic survey is taken up,
whether languages like Tulu which has
no script w \also be surveyed?

Dr. M. M. Das: This linguistic
survey was taken up by one European
gentleman Mr. Grierson, about fifty years
;gfe. The Education Ministry proposed

it up. But unless and until the-
details of the schemes are accepted and
worked out. I am not in a position to
reply to the hon. Member.

History of Freedom Movement

*1258. Shri S. C, Samanta: Will the
Minister of Education be pleased to
state: :

(a) whether a copy of the thesis on
the Indian War of Independence
written by Mr. Kompantsev, a Soviet
national, has since been received through
our Embassy in Moscow;

if 80, how far it will help im
wr?t?ng the History of Freedom glow—
ment in India; and

. (r.? whether any  Soviet writer is
likely to come to India to examine
books and other documemts on  the
subject ?

The Deputy Minister of Education
(Dr. M. Ntu D?li)s (a) No, Sir.

(b) Does not arise.

(c) Wehave no definite information.

I may inform the hon. Member that the
Soviet Embassy in New Delhi told the
Ministry of External Affairs on the a9th
October 1955 that the Oriental Institute
of the emy of Sciﬁmoes, USE‘..(I,tt,e“:l was
preparing a special ication dev to
the centenary of all-India rising in
1857-59 and the Institute propose to
send two scientific workers to India for
a short period to study historical records
maintained in some Indian libraries and
to microfilm those records. We acceded
to this; but up till now no scholar hes
been sent by the Russian Government.

22 AUGUST 1858
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Shri 8. C. Samanta: May I know
to this

Mr. Kom ol v,andwhethct';:ilﬁt,

author fc?

Dr M. M. Das: We have to now
received nothing. We enquired from our
Moscow Embassy sbout the thesis written
%‘t}m Russian scholar Mr. Kompantsev.

Russian Government informed the
External Affairs Ministry that this scholar
is in Delhi and that he is attached to the
USSII: hEmb“u'l)é Apl;!el'wttdl heoftothlt:
us that he wo us a copy
thesls,buthewou.i?ng:nmemomﬂ@e
28 he has to go through the copy again
and revise it.

Shri S. C. Samanta: May [ know
whether any iry made by our Embassy
in U.S.S.R. If newspapers were collected
or other papers were collected from India
and then this thesis was written?

Dr. M. M. Das : How this thesis was
written we do not hwwl;unnd we have
not made enquiries, but we are going
tohaw.'l.lly ?)fthil(hﬂilo There is
also a proposal to translate this work into
English.

Regional School of Printing, Delhi

*1259. Shri Ram Krishant Will the
Minister of Education be pleased to
refer to the reply given to Starred Question
No. 2009 on the 8th May, 1956 and state:

(a) whether the details of the Scheme
for establishing a Regional School of
Printing at Delhi have been finalised;

and
(b) if not the reasons for the delay ?
The Minister of Educatien
(Dr. M. as)t (a) and (b). The

details of the scheme for the establishment
of a Printing School in the Delhi Poly-
technic are being prepared by the Planning
Committee of the Institute.

As it is proposed to establish the School
during the Second Five-Year Plan period,
there is no delay in the matter.

Shri Ram Krishan: May I know
whether such schools will be established
in other parts of the country also ?

Dr. M. ?:. lg:u I‘:ra?k Th:uw was m;
question a few days . We are go
to establish such schools, and I think
already three of them have been established—
in Calcutta, Madrasandin Bombay. An-
otier will be established in Allahsbad.

ShriK. K. Basu: Will this be an
institute of an all-India standad ? _Wﬁll
the qualifications that will be acquired
from“enmins here be eoindered as those
of an all-India instituteor just a local
institute ?
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Dr.M. M. Das: We had no Central
printing school as such, but the All India
Council of Technical Education prepared
a scheme for se:ting up cer'ain s ls.
This school also will be set up according
to that scheme, and so the qualifications
will be of the same stmdarg.

Shri B. S. Murthyt There are &
number of schools of printing in various
parts of India. May I know rhe difference
of rl;iu school from the others that exist
now

Dr. M. M. Das: I can give the hon.
Memb-=r the courses of this school, but
I am not conv~rsant wi'h the courses that
are laid down in the schools that have been
set up by the State Governments.

Smuggling from and to Goa

*1260, Shri Krishnacharya Joshh
Will the Minister of Finance be pleased
to state:

(.)’lwhemerf it is - ‘l::td that ged
smuggling of essenti s to
from Gona is still going on inspite of
the sealing of the border by Govern-
ment ;and

(b) if so, how many persons have
b=en detecred and arrested so far in
this connection ?

The Minister of Revenue and Defence
Expenditure (Shri A. C. Guha): (a) Yes,
Sir, ir is true har on 'he Goa border some
smuggling is still going on. But ‘he infor-
mation available with the Gov-rnm-nt
indicates that such smuggling has consi-
derably decreased since the sealing of ithe
border,

(b) During the period upto 30th June
1956, 1680 persons were detected while
smuggling goods but they were depart-
mentally dealt with and no prosecuiion
was launched.

Shri Krish Joshi: May 1
know what are the essential goods smuggled ?

Shri A. C. Guha: § ing from
India to Gos mos'ly consists of tea, *rbacco,
spices, cattle, jaggery and Indian curr ncy.
“lEh: goods smuggled into India fr m Goa
mostly consist of liquor, betelnws, gold
and some luxury articles.

Shri Krishnacharya Joshit May 1
know the names of the surrunding places
in the Indian Upion where smuggling
takes place ?

Shri A. C. Guha: I cannot understind
the question or what is meant by ‘surround-
ing places’,

Mr, ‘Surrounding places’
means all the surrounding areas.

Shrl A. C. Guha: Including the sea.

22 AUGUST 1956
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Award of Contracts
*1262. Shri Gidwani: Will the Minis-

ter of Home Affairs: be pleased to state:

(@) wh~thr any fresh directive has
been issued by the Government of India
to its officers in regard to the awarding
of contracts to firms in which their sons,
daughters and other  dependents are
employed ; and

(b) if so the nature of the directive?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) Yes.

(b) A copy of the insrrucrions is placed
on the Table of the House, [See Appendix
VII,annexure No. 46).

Shri Gidwani: Ma
reasons for issuing a

I know the
resh directive ?

Shri Datar: It is by way of abundant
caution that there should be no suspicion
even that any act that is being done pro-
perly may not be suspected to be done
improperly. .

Shri Gidwani: Were
violations of this previously?

there any

Shri Datar: There were no violations
as such, but in every case permission was
sought for.

Shri Gidwani: May I enquire
whethr sons-in-law are covered by this
direciive ?

Shri Datart We have used the
word ‘‘dependent” also, which will include
sons-in-law. May I rrad 10 the hon.
Member from the Office Memorandum—

‘in which a son, daughter or a dep=ndent
of an officer is employed L

A son-in-law may not necessarily be
called a dependent unless he is staying as
a garjamat.

Shri K. K. Basu : Are we to understand
that the cases of those sons-in-law who
do not stay with their fathers-in-law are
not covered by this prohibitory order?

Shri Datar: It depends upon inter-
retation. If in a particular case it is
ound that there is more than ordinarily
direct relationship between a father-in-law
and a son-in-law or daughter, that factor
will be taken into account.

Shri Velayudhan: rose—

Mr. Speaker: Has the hon. Member
ason-in-law ?

Shrl Ve m¢ I have a son.
May I know from this whether the firms
in which an officer’s sons or grandsons or
a Minister’s sons or sons-in-law who are
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working as liaison officers, and, technically
speaking, who are not recziving any
salariss from the firms, will be affected
by this order?

Shri Datar: Whenever such cases
arise, Government will surely consider
whether the spirit of these rules applies.

Fere s s fagre @ dw dar
fafrem womr

*3%Y. st o Ao Ty : wT
et WAY g TwA ¥ FAOU wG
fw :

(%) ®|T 3 W, QU W
fagre Wik 9a< Ry & wfafafaay o
uF d5% # gaT w2y A< fage ¥ fiv
grar e fafrwa g o & grey &
w¢ fagay fFar o

* (&) wrag ¥ fF AT Ry
o} fage ff Ty g 7 I
g fafeae fed o & fad ¥
g & faar ar ; w
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2
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oft JraTC : 7y e Qe yR & fawTar-
mgmﬂiamﬁm_ e
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o T gan fax : w1 @ ™
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A qT o farwrx fawg g ?

Shri Datart The Government would
take a number of circumstances into account.
There are two rivers courses are
changing, and that is the reason why it
has become necessary to find out the
wishes of the people, and then the whole
matter will be finally decided.

Dr. Ram Subhag Singh: This matter
is before the Gov.rnm- i since 1950 and
a4 commi‘tec was appointed, but as yet no
decision has been arrived at. May I
know how the wishes of the people will be
ascertained, and whether the area which
lies towards the east of Karmnasa river
will also be taken into consideration?

Shri Datar: May I point out to the
hon. Member that this need not be con-
sidered as a boundary dispute at all?
It is a question of the proper s ttlement of
boundaries consequent on the natural
diversion of the floods or currents of cer-
tain rivers. Till recently 1his questicn
was - under consideration between the
U.P. and Bihar Governments. It is only
now that they have requested the good
officcs of the G wrmment of India for
finding out the manner in which this ques-
tion can be solved. Government would
be sending an offierr to find out what the
position is, and then would give their
recommendations or advice to ‘the State
Governments, and they would finally
settle the marter.

Dr. Ram Subhag Singh:t In vi
of the large number of murders which
are taking place on both sides of this
river, may I know whether the Government
will expedite this matter and direct the
two State Governm-~nts concerned to
finalise the matter immediately?

Shri Datart So far as the Goverp-
ment of India are concerned, they are
always ready to help the State Govern-
ments, and the matter is likely to be expedi-
ted. The position has to be reconsidered
in view of the decisions taken by the
th-n Governments in 11388.I E&: what
extent a change is necessary is point
under consideration.
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ot @o #0 foy : forw w &
W age g §, Ik e oA
T AN A R AT FreETa qTeEt
Y w7 I w7 /@ 9 & T e
T ® Wy s 7
. Shri Datar:t The question of juris-

diction of courts will also be taken into
account.

Ofticial Language Commission

*1265. Shri D. C. Sharma : Will
the ister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 82 on  the
18th July, 1956 and state:

(a) whether the Language Com-
mission has submitted its report; amnd

(b) if so, its main recommendations?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) and

(). Yes. Report of the Commission
has been recei and is under considersa-
tion.

Shri D, C. Sharma: May I know
if the Report is unanimous or are there
any minutes of dissent and, if so, how
many ?

Shri Datar: At this stage I would
not like to give any further information.
The hon. Member will kindly wait for
only a short time.

Shri D, C. Sharma: What is the way
of dealing with this Report? May I know
whether the recommendations of the
Report will be considered as such by the
Central ‘Government or they will be sent
to the State Governments for their comments
and then considered by the Central
Government ?

Shri Datart There are two methods,
perhaps alternative methods, of dealing
with this question: one is to refer the
Report to a liamentary committee to
be set up under the provisions of article
344(4) of the Constitution, and the second
one is to publish the Report just now
and then to refer the matter to the parlia-
mentary committee. The Government
are considering these matters,

Shri D. C. Sharma: May I know
when this Report will be published and
placed on the Table of the House?

Shri Datar : At as early a date as
possible.
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Shri Datar: I have said alrcady
that the Government are considering
whether the Report should be placed on
the Table of the House just now or whether
the Report should be submitted to a parlia-
mentary Committee 1o be sct up and then
the Roport and the recommendations of
that committee together to be placed on
the Table of the House. That 13 exactly
the matter which is under consideration.
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Shri Boovaraghasamy: Mayl know
the names of the States whose Members
have objected to Hindi being made as the
official langusge ?

Shri Datar: I cannot answer indirec-
tly what I am not going to answer directly.

Shri Kamath: Is it a fact rthat the
Government have deputed certain officers
to the Soviet Union in this connection,
particularly in order to study the working
of the Russian language as the official
language of that big composite State,
and if so who have been deputed ?

Shri Datamm It is a question of the
past and not now.

Shri Velayudhan: No, no; now.

Shri Datar: I believe that the Commis-
sion themselves had sent their Secretary
to Russia. He has returned already.

Shrimati Tarkeshwarl Sinha: Just
now the hon. Ministe said that the
Report will be published. May I know,
whether in view of the fact that the Com-
mission went round the country and took
evidences whether those evidences will
also be published along with the Report ?

Shri Datar: The whole thing would
be considered—the report and, if necessary,
the evidence also. The whole matter
is under consideration.

85 nfex e ;. wsw o, W
TF N FT I 9T a9 T8 faew §
& gg ST wvgar 91 fe dfawa €
frawr & wE @ i o e e @
% fag foemer ghemdawer A & o wdy
A STl W ww wigdwa & oy wRd
TATE o7 # wrar & fred 9 wRe
oY fooie svw g % s wiwdew
#Fur w0

e g AR 7 @ @
wg wwar § fe ooy @ owdy qg W A
g v sy

History of Freedom Movement
*1267. Shri Madiah Gowda: Will

the Minister of [Education be
pleased to state:
(a) the progress so far made in the

collection of materials for the History
of the Freedom Movement; and
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(b) the amount so far spent for that
purpise (with the chief break up of the
expenditure) ?

The uty Minister of Education
Dr. M. Das): (a) Almost all the
materials dealing with the first phase upto
1884 have been col.ected and ca
Collection of materials upto 1919 which
is going on is expected to be lete
by Septcmber 1956 and the mate

hird phase i.e. upto 1947 by December,
1956
(b) (i) Establishment (includ-

ing pay of officers &
establishment) . Rs. 2,72,150/10/-

(ii) Allowances,etc.
& office expendi-

ture . . Rs. 97,158/14/6
(iii) Collection of

materials. .+ Rs. 35,247/11/;

ToTAL . Rs. 4,04.557/4/3

Shri Madiah Gowda: May I h:lo'
whether arrangements have also

made to get the material from the vu-lou.
States and if so, may I know which is
the agency employed and how the mater-
fal is being collected ? .

Dr. M. M. Dge: The Board of Editors,
when they came into existence, them-
selves requested the different State Governe=
ments to set up State Committees to help
the Central Board. Now nearly all the
State Governments, with the
of, most probably, Tripura, have estab-
lished these State Committees. Whea
the Board was dissolved the Government
of India requested the provincial Govern-
ments to continuc these State committees
and they arc stili continuing their work.

Shri Madiah Gowda: What is the
estimated cost of the History of Freedom
Movemen

| SR

Mr. Speaker: I am calling Shri Jaipal
Singh.

Shri Jaipal Singh: In regard to part
(a) of the question, may I kaow whacher
all the material in the connection of the
children of the first President of the Indian
National Congress, Shri Ww. C. Bum:rjee.
has been avsilable to the Government?

Dr. M. M. Das: The materials "that
have been collected run to thousands of
ages. Iam notin a position to give in-
me.icn about & particular point

Shri K. K. Basu: Have any person
been authorised to write up the first part
which has been compiled and if so, may
I know the name of that gentleman

Dr. M. M. Das: The queston of
writing the history will be taken up when
all the materials have been collected.
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Shri K. K. Basu: Of all the parts.

|5 mfex T wiy 5 ofr & ag
% 5 @ Ty & arnlt oxfw A
or ot & 1| % ag oA wiga § B
g ar—3w & @wT O I f
TN —FT % S DA A owmn
§ o\ 3§ gRrF & Wy aw swifTa @
oA ¥ W &Y o7 a%dr ¥

Dr. M. M. Das; Sir, I have said that
the whole period, beginning from the
earliest occupation of the Btitish to the
year 1947, has been divided into three
phases; the first phase from the earliest
occupation of the British to the year 1884—
the birth of the Indian  National
Congress; the second phase from 1885 to
1919—tll the advent of Gandhiji into
this field, and the third phase from the
ear 1919 to 1947 when we achicved our
dependence. Now, so far as the collection
of materials of the first phase is concerned,
we have already completed that. Still
one or informations are coming
from the Stites but, generally, we can
;afy that we have completed the collection
materials of the t phase. So far
as the second phase is concerned, we hope
to complete the collection of material
by the end of September next. The
third phass, Sir, we hope to complete
by the end of this year, that is, 318t Dec-
ember, 1956.

Seth Govind Das: What about pub-
lication ? ]

Dr. M. M. Das: After the complete
collection of meterials the Government
will take up the question of writing the

Seth Oovlnd Das: By what time?
Dr. M. M. Das: At the end.

Shri Madiah Gowda: May I know
in what language the history will be written
first and when the printing will commence ?

Dr. M. M. Das: So far 1 know, and
Is subject to correction, the history
will be written in English first.

|/s vitfax e : Wi A i d v
% WeIfg W oot )

Dr. M. M. Das: I may assure the hon.
h{unber that the lil:;sllory of Freedom
0 ement is & very important thing and
it will be translated later on I hope, not
only in Hindi but in all the other regional
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Shri Kamath: Has the Minister’s
attention been drawn to the statement made
by the Chief Election Commissioier, Shri
Sukumar Sen, recently at Chandigarh
that he has convened a conference o%“a.ll
political parties in the capital, to be held
on the 3oth August and, if so, may I know
whether this important matter of elec-
toral rolls also will be a subject for dis-
cussion at that conference?

Shri Biswas: I have seen that state-
ment, but I do not know what exactly the
Election Commissioner is going to do
because I have not made any en-
quiries on th.i:;:_slpeciﬁc point. But I assume
that the ection = Commission is
always anxious to solicit the help and
assistance of all important political par-
ties in every matter.

Shri Jaipal Singh: In view of the fact
that on the previous occasion some Mem-
bers of Parliament were left our, will the
Government see to it that no Member
of Parliament is left out this time?

Shri Blswas: Government will see to
it that as far as possible no one—whether
one is 8 Member of Parliament or not—is
left out. '

Mr. Speaker: Are we to understand
that nobody’s name will be th;re?

Shri Kasliwal: In view of the fact
that these electoral rolls are prepared every
ear and some of the old electoral rolls have
gecn questioned before some tribunals
and in view of the fact that the tribunals
have said thet only the latest and current
electoral rolls are the valid ones, may I
know whether the Government have issued
any instructions to the electoral officers
to cancel the previous electoral rolls and
keep only the current electoral rolls as
valid ?

Shri Biswas: Whenever a new elec-
toral roll is prepared, that is the roll in
force, and Lheecl:rekuu rolls are automati-
cally cancelled.

Shrimati A. Kale: At the time of the
last elections, lakhs of women voters in
Bihar were left out on account of the mis-
take of recording their names wrongly;
may I know what has happend to them
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now and may I know whether they will
be enrolled as voters this time at least?

Shri Biswas: I could not follow the
question.

Mr. Speaker: It appears that a number
of women have been Fcft out-in Bihar last
time. The hon. Member wants to know
whether any steps have been taken to
include their names this year.

Shri Biswas: Names may have been
left out not only in Bihar but in other
parts of the country also. But wherever
the Government’s attention is drawn to
these omissions, steps are taken, in acc-
ordance with the rules, to remove those
defects.

Several Hon. Members rose—

Mr. Speaker: The hon. Members are
of course interested in the proper pre-.
tion of the electoral rolls. Therefore,
would suggest to the hon. Members
that if they have got any special sugges-
tions or if they come across any difficulties
or irregularities, they may send their notes
to the hon. Minister of Law. I am sure
that the hon. Minister will ask the Election
Commission to take proper account of
all those representations.

Travancore-Cochin University
Teachers

*r270, Shrl Matthen: Will the Minis-
ter of Education be pleased to state the
reasons why the proposals of the Uni-
versity Grants Commission for revision
of pay scales of the Travancore-Cochin
University Teachers have not been im-
plemented yet?

The Deputy Minister of Education
(Dr. K. L. Shrimall): The matter is
still under cinsideration of the Govern-
ment of Travancore-Cochin.

Shri Matthen: The hon. Deputy Minis-
ter said that in the course of the debate
on the * Travancore-Cochin buc’get that
carly steps will be taken to implement
these proposals. May I know what steps
ll;l:nci)e?uken and what are the stumbling-

8

Dr. K. L, Shrimali: The Government
have already taken certain steps. We have
written to all the State Governments and
the Universities to implement the revised
pay-scales. As far as the Central Uni-
versities are concerned, the pay-scales
in Aligarh, Banhras and Delhi are already
being implemented with effect from 1-4-56.
The Universities of Madras, Karnataka
and Rajputsna have written to us that they
are in & position to introduce the
approved salary scales as they have agreed
to meet 20 per cent of the cost involved.
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Mr. Speaker: The hon. Member re-
ferred to Travancore-Cochin.

Dr. K. L. Shrimali: With regard to
Travancore-Cochin, the position is that
the Government has certmin difficulties
in taking immediate steps to implement
the revised pay-scales. They have written
to us that the proposed revised pay-scales
will affect the whole pay-structure of the
Government services and that they have
to examine the financial effect these
gropouls on the exchequer of the whole

tate. It is with that view that they are
still considering the proposals. They have
not come to any final decision.

Shri Matthen: In view of the fact
that the Travancore University teachers
are getting the lowest pay and that all the
other Universities have y got the
benefit of this scheme, will the Minister
see that this scheme is implemented
by the Travancore-Cochin State as soon
as possible ?

* Dr. K. L. Shrimall: The University
Grants Commission are most anxious
that the proposals about the revised pay-
scales should be implemented all over the
country and so, we shall make every effort
that is possible. But the State overn-
ments may have certain difficulties which
we have to understand.

Shri Ve t Having heard the
Minister say that there is some financial
difficulty in the way of implementing the
scheme, may I know whether it is a fact
that the University Grants Commission
has not come to the assistance of the State
Governments in implementing the scheme
and whether the University teachers have
demanded an interim pay-scale to be in-
troduced immediately ?

Dr. K. L. Shrimali: The University ,
Grants Commission has already written
to the State Governments and the Uni-
versitics that they will bear 80 per cent
of the increased expenditure provided that
the State Governments and the Universities
are willing to come forward and meet the

20 per cent of the increased ex-
penditure. It is now for the State Govern- .
ments and the Universities to find their
share of the expenditure.

Shri Punnoose: Can we have some idea
of the pay-scales received by the Travancore
University teachers as compared, to_the
salary received by teachers in other Uni-
versities ?

Dr. K. L, Shrimali: That will be a
long list. I need notice to answer that
question.

Mr. If the hon. Member
wants to have such information, he may
write to the Minister and get those figures.
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Shri Achuthan: The hon. Minister
has said that the Travancore-Cochin Govern-
ment is considering the matter. May I
know whether the same plea was advanced
by other States before introducing those
pay scales or whether the T. C. Govern-
ment alone has brought forth this plea?

Dr. K. L. Shrimali: The replies vary
from State to State. Certain universities
have already implemented the proposals
and certain States are considering the
mn:jt:; '{hl;e g; Cfu Government h“l:!
I t they have certain spec
d?gimlties.

Shri Matthen: May I know whether
the hon. Deputy Minister is aware of the
fact that the last Congress (Government
in Travancore-Cochin had decided to
implement it from April this , and
if so, will he ask the President’s rule to
do it immediately?

Dr. K. L. Shrimali: As I said I am
most sympathetic with the demands
of the university teachers. The Govern-
ment of India and the University Grants
Commission are doing every-thing that is
possible, but the hon. M mber has to
realise that the local Government has
cer tain difficulties.

Smuggled Gold and Jewelleries

*1271. Shri Debendra Nath Sarma:
Wwill the Minister of Finance be pleas-
ed to state:

(a) whether it is & fact that some houses
and officese were raided by the customs
and police officers on the 4th July, 1956
in search of smuggled gold, jewellerics
etc.; and :

(b) if so, whether any smuggled com-
modities or jewelleries have been seized ?

The Minister of Revenue and Defence
Expenditure (Shri A.C. Guha): () and
(b). Some premises were searched by officers
of the Customs and Income-tax Depart-
ments on the 4th July. But I cannot say
that it was mﬂ‘.lﬁ y in search of smuggled
gold, jewelleries etc. A large qumurzlof
valuables and some documents ve
been seized.

Shri Debendra Nath Sarma: M:hy
I know the names of the places whi
were raided ?

Shri A. C. Guha: One house in Harri-
son Road and another house in Cornwallis
Street were raided.

Shri Debendra Nath Barma: May
I know whether any action was taken?

Shri A, C. Guha: A large quantity of
valuables and some documents were seized.
These are to be examined and then action
has to be taken.
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Shri N. B. Chowdhury: May I know
whether the house of Messrs. gooraim:ﬂ

and Nagarmall was one of the places which
were raided ?

Shri A. C. Guha: I have stated that
two houses—one Harrison Road and an-
other in Cornwallis Street—were searched;
those houses must belong to somebody.

Shri K. K. Basu: The hon. Minister
said that some smuggled goods and docu-
ments were seized. May I know whether
the persons concerned have been arrested,
8s they are likly to tamper with the further
evidence that is necessary to launch a
prosecution in future ?

Shri A.. C. Guha: All the necessary
documents have been seized and removed
from those houses. So, there is no question
of tampering with the evidence. No
person can be arrested till some congizable
offence is proved.

Shri Debendra Nath Sarma: May
{hknon whether opium was also
ere

Shri A. C. Guhat I do not think any-
thing like that was found.

Oi1 Exploration *

*1273. Shri Raghunath Singh: Will
the Minister of Natural Resources
and Scientific Research be pleased
to state: .

(a) whether the Government of Canada
has invited the Minister and experts from
India to visit Canada for a study of the
latest oil exploration methods there; and

(b) if so, whether Government have
accepted the invitation?

The Minister of Natural Resour-
ces Shri K. D. M.l;.\"‘y.):
(a) and (b). Yes, Sir. The matter is under
consideration but the object is not so much
to study the oil exploration method as to
see the work and organisation of oil and
mineral development programme and to
exchange views on various problems in
volved in oil technology.

Shri Raghunath Singh: May I know
when he will visit Canada?

Dr. K. D. Malaviya: The matter is
still under consideration.

Shri K. P. Tripathi: May I know
whether the experts will be selected from
foreign nationals or Indian npationals?

Shri K. D. Malaviya: Experts for
what ?

Shri K. P. Tripathi: Experts on oil
whom you are going to send. The Minis-
ter as well as somc experts are going.
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Shri K. D. Malaviya: The matter
that is being considered by the Government
is to send some of the officials and techni-
cians of the Ministry of N. R. & S. R.,
who will be Irdians and not forecigners,
along with the Minister to examine
these things.

Shri Velayudhan: May I know whether
we have got any oil exploration experts
from Rumania and Soviet Union?

Shri K. D. Malaviya: What has that
to do with this question?

Mr. Speaker: This relates to Canada.

Shri Velayudhan: I want to know
whether we have got in India oil explora-
tion experts from any other country like
Rumania. )

Shri K. D. Malaviya: There are many
foreigners belonging to other countries
examining the conditions of oil and giving
their advice in their own way—Americans,

ians, Rumanians and also Russians.

Safe Deposit Vaults

*1274. Thakur ugil Kishore Sinha:
Wiu the Minister of Finance be pleased
to lay a statement showing:

(a) the names of the places and com-
panies which maintain safe deposit vaults
at present; and

(b) the places where the safe deposit
vaults are located?

The Minister of Revenue and Defence
Expenditure (Shri A. C. Guha): (a)
and (b). The Reserve Bank of India does
not receive any periodical reports in respect
of safe deposit vaults maintained by the
banks. However, two statements showing
the required information as on the 3oth
September. 1953, in respect of (i) com-
mercial banks and (ii) oo-oEeratiw: banks,
on the basis of data last collected by the
Reserve Bank of India are laid on tt e Table
of the Lok Sabha. [See Appendix VII,
annexure No. 47]. As regards non-bank-
ing companies, no information relating
to safe deposit vaults maintained by them
is readily available.

see gm  feniie fag - w7 -
e § yimfai g mae
femfoeg #Y o s w1 wfs
§7?

Shri A. C. Guha: I have not understood
the question.

Mr Speaker: Is there any proposal to
get this done through the income-tax
officers ?
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Shri A. C. Guha: I do not think there
has been any report as yet that safety
deposit vaults are being used for evading
income-tax. The income-tax officials sur-
ely take cognizance of this.

Shri K. K. Basu: May I know what
happened to the proposal of having a law
or regulation to control the establishment of
safety deposit vaults?

Shri A. C. Guha: Sometime back 1
informed this House that we examined this
matter thoroughly and it was not found
necessary to have any law in regard to this
matter.

Primary Education

*1275. Shri N. B. Chowdhury: Will
the Minister of Education be edplem‘i
to refer to the regly given to Starr ues-
tion No. 304 on the 26th July, 1956 and lay a
statement on the Table giving the names of
the particular Committees or surveys under-
taken concerning Primary Education?

The Deputy Minister of Education

r. K. Shrima.lf): A statement is
id on the Table of the Lok Sabha. [See
Appendix VII, annexure No. 48].

Shri N. B Chowdhury: I find that five
committees went into this question since
1938. May I know whether as a result
of the findings of these committees and the
surveys, Government have prepared any
comprehensive blue-print on re-orientation
of primary education and expansion of
facilities ?

Dr. K. L. Shrimalit A comprehensie
blue-print can be found only in our Five
Year Plans, as far as primary education is
concerned.

Shri N. B. Chowdhury: May I know
whether Government have prepared any
estimate as to the amount the Government
would have to spend in case they want to
implement the provisions of article 45 of
the Constitution relating to the introduction
of universal free and compulsory education
durix:f the period laid down in the Con-
stitution ?

Dr. K. L. ShrimaHl: The difficulty is
this.  Estimates have been made
time to time. For instance, the Committ
on Ways and Means of Financing
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Educational Development in India went
into the financial aspect. The Sargent
Committee also went mto the whole finan-
cial question; but the estimates differ from
time to time. The latest estimates can
only be found in our next Five Year Plan.

Shri Velayudhan: More than five
different committees were appointed on
primary education. Is it because of the
financial difficulty alone in introducing
primary education that these committees
were appointed ?

Dr, K. L, Shrimali: These committees
went into the various aspects of the question.
As problems arise, the Government
India have to survey the position from time
to time and try to tackle the question. The
last committee appointed was the Assess-
ment Committee on Basic Education which
went into the whole question of the progress
of basic education and submitted its report.
So, these committees have dealt with var-
ious aspects of primary education from time
to time.

Shri N. B. Chowdhury: May I know
whether GOvernment propose to establish
another committee or commission to pre-
) the estimate regarding the expenditure

or the introduction of universal compul-
sory education as laid down in the Con-
stitution and also regarding the conditions
of service of the primary school teachers?

Dr, K. L. Shrimali: The Government
have no pro to set up any comm ttee
or commission in the near future. The
main question before the Government is to
implement the proposals and the recom-
mendations which have been made by the
various committees and commissions.

Physical Education

*1278. Dr. Ram Subhag Singh: Will
the Minister of Education be pleased
to refer to the reply given to Unstarred

Question No. 1751 on the 3rd May, 1956
and state:

(a) whether Government have since
taken any decision regarding development
of physical education in the country
the Second Five Year Plan period ; and

(b) if so, the details thereof ?

The Dc{uty Minister of Education
(Dr. K. L. Shrimali): (a) and (b). A
Sub-Committee has been set up to formu-
late detailed programme for the develo
ment of PRhysical Education under the

Five Year Plan and its report is
expected in September next.

|/ My | @ W@t aw arafow
e w1 Tvaww §, ® WA S
ft w7z arr AW & o @ A feer
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Dr, K.L. Shrimali: This sub-committee
I]';nuzr:lhe following three members of the

(1) ShriP.M. Joseph, Principa', Govern-
ment Training Institute, Kandivali.
(2) Swami Kuvalayananda, Director,
K.SM.Y.M.  Samity, Lonavala,

Poona.

(3) Shri §. R. Mahindran, Principal,
Government Training Institute for
Physical Training, Rupa.

I think Mr. Joseph, Principal, Govern-
ment Training Institute, is the Chairman.
But this is subject to correction.

Shrimati A. Kale: May I know whether
physical education of girls also will be con-
tidered?by the Committee that is going to be
set up

Dr. K. L. Shrimali: There is a proposal.

Dr. Ram Subhag Singh: In reply to
the original question the hon. Minister
said that the Committee is likely to submit
its report by the 1 15:11 of September. But
in reply to my supp emenurg he snén that he
does not know the name of the Chairman
of the Committee. May I know...

Mr. Speaker: He gave the names of the
members of the Committee. But he does
not know which of them is the Chairman,

Dr. Ram Subhag Singh: That is my
point. He is unable to give a specific
reply to that supplementary.
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May I know whether the Committee is func-
tioning and how the work of the Committee
has progressed, on the basis of which the
report will be submitted by the second week
of September ?

Dr. K. L. Shrimall: The Committee
was appointed only recently by the Board of
Physical Education and they have not yets
1 think, met. But they will meet shortly
and will submit the report by the end of
September.

Shri Ramachandra Reddi: May I
know whether any enquiry has been con-
ducted as to whether the universities in
several places have been promoting Physi-
cal education and in view of thg that
Physical instructors are very scarce whether
the Government have made any sllotment
in the University Grants Fund for promo-
tion of physical education in universities?

Dr. K. L. Shrimali: ] am not sure
whether the University Grants Comm-
ission has any such fund. It is for the
University Grants Commission to decide
how to allocate the funds. As far as the
Government of India are concerned, they
have decided to establish a national college
of physical education, which will carry out
research in physical education. The college
will be established in Gwalior. The plans
are being made and we hope that this will
fulfil a great need in the country. Itis also
contemplated to give srants to various
kinds oll" physical institutions and organisa-
tions for the promotion of physical educa-
tion.

Shri Keshavaiengar: May I know it
the indigenous system of yoga exercises is
also a matter for consideration for this
Committee ?

Dr. K. L. Shrimalit The Government of
India had appointed a Committee and they
had gone into this question and yogic ex-
ercises have been included among the var-
ious exercises which have been recommen-
ded for school children.

University Grants Commission

*y279. Shri Ramachandra Reddi:
Will the Minister of Education be pleased
to state:

(a) whether there is any age limit
prescribed for the employees of the Uni-
versity Grants Commission; and

(b) whether any exemption has been
made so far in respect of any employees?

The Duguty Minister of Education
{Dr. K. L. Shrimali.): (a) No, Sir.

(b) Does not arise.

Shri Ramachandra Reddi: May I
know whether there are instances where
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officers who have retired some years back
have been re-employed and further their
services are going to be extended? If so,
what are the reasons for re-employing them
and extending their services?

Mr. Speaker: He has said that there
are no age limits.

Dr. K. L, Shrimali: The position is that
the University Grants Commission has
employed staff so far on a temporary basis.
Now the University Grants Commission is
gums to_be reconstituted into a statutory

ody and it will now frame rules for em-
E‘lloymcnt of the swmff. As I said, they

ve so far appointed staff only on a tem-
porary basis from year to year. *

Shri Ramachandra Reddi: May I
know whether it is not a fact that because of
the appointment on a temporary basis and
the extension of such appointment, the
prospects of other officers are going to be
affected ?

Dr. K. L. Shrimali: No, Sig not at all.

Shri Velayudhan: May I know whether
certain specific age limits were prescribed
even for these temporary posts and, if so,
whether they were observed or they have
appointed some particular officers, by-
passing the age or qualification ?

Dr. K. L. Shrimali: As I said, the
whole University Grants Commission is
going to be re-constituted. Section 10 of the
University Grants Commission Act, 1956
says:

«The tﬁmn and conditions of service
of the employees are to be determined
by the Commission itself subject to such
rules as may be made by the Central
Government.”

Section 26 (1) says:

*“The University Gramts Commission
can make regulations specifying the
terms and conditions of service of em-
ployees appointed by the Commission.”

So, it is entirely for the Commission to
make these rules. As I said, the Com-
mission, when it is reconstituted, will go into
this whole question very shortly.

Shri Velayudhan: My question has
not been answered.

Assam Compensatory Allowanee

*1280. Shri K. P. Tripathi: Will the
Minister of Finance be pleased to state:

(a) whether the Compensatory allow-
ance payable to Central Government
servants in Assam vide Press Note dated the
27th July, 1956 differs from the hill or
jungle allowance;
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(b) if so, in what way;

(c) the total number of employees who
will be benefited ; and

(d) the additional expenditure likcl¥
to be incurred annually on this account

The Minister of Revenue and Civil
Expenditure (Shri M.C. Shah): () The
compensatory allowance recently sanctioned
for Central Government servants in certain
parts of Assam State is broadly of the same
pature as the hill or jungle allowances
which it replaces although it differs in its
application.

(b) The difference is due to the hill
and j areas being reviewed and re-
defined in terms of the criteria
the Assam Government for own
employees.

(c) It is estimated that the number of
Civilian employees (including those in the
Railways) would be of the order of B,500.
Exact figures are not available.

(d) The additional annual expenditure has
been broadly estimated at between Rs.
§ to 7 lakhs.

Shri K. P. Tripathi: May I know
why this compensatory allowance is con-
fined only to jungle and hill areas?

Shri M. C. Shah: The Central Pay
Commission = recommended that these
matters should be reviewed and then it
was found that in railways this allowance
wus @ven to those places which were not
entitled to get this allowance. Therefore,
the whole question had to be reviewed and
wn ad hoc committee was appointed, includ-
ing two railway officials and one financial

cer. They went round the whole State
of Assam and they also consulted the
Assam State Government. Then only these
orders were issued.

Shri K. P. T; thi: May I know
whether it is a fact the rise in the cost
of living in Assam today is much higher
than that of 1939 or 1947 or even the pre-
vailing rates in Calcutta other parts of
Bengal and, if so, whether this matter has
been considered in fixing the allowance
for the staff in Assam?

Shri M. C. Shah: The Dearness
allowance is calculated on an all-India
basis and all the factors are being considered
while fixing these allowances. These are
special allowances, specially for jungle and
hill areas—special compensatory allowance.
They have alrcady taken care to see all
these factors.

Shri 8. C. Deb: May I know whether
the Government is aware that according
8 news item in the press in some parts
of Assam the employces are observing a
protest week because of this sion ?
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Shri M. C. Shah: We just read the
reports in the papers about this protest.
But orders have already been issued and
orders have been given effect to.

siweft emdqufe wmy - ®T F
o waey § 6 s fe e sl
& qErEr foeal & g fgw W%
S qATe® & ®7 fare T @@
gyR M T AT § ?

Shri M. C. Shah: This is a question
with regard to Assam. If the hon. Member
gives me notice, I will give all the necessary

Shri K. P. Tripathi: When the areas
which are entitled to hill allowances are
far outstripped by the rest of Assam,
which do not get this allowance, what is
the logic in calling it Assam allowance ?

Shri M. C. Shah: All these factors
have been taken into consideration. As
& matter of fact, the Assam Government
were not happy to allow these allowances,
because the Assam Government employees
get less than what the Central Government
employees get. There is a marked dif-
ference between the Central Government's
employees’ emoluments and the State
Government’s employees’ emoluments at
the same place.

Mr. Speaker: The Question Hour
is over.

SHoORT NOTICE QUESTION AND ANSWER
Rumbling Sounds in Rajasthan

8.N. Q. No. 1rx. Shri J. R. Mehta:
Will the Minister of Natural Resources
and Scientific Research be pleased to
state:

(a) whether the Government of India
have received reg:)rts that some sort of
rumbling sounds have been heard for some
days in succession, and perhaps still con-
tinue to be heard, in v Ramsin and
the adjoining areas, (lying not very far
fram the Rann of Kutch) in the Jodhpur
Division of Rajasthan;

(b) whether Government have re-
ceived reports that cracks have app-
eared in some old Jain Temple, as
also in some houses in the said area ;

(c) whether any expert investigation
has made inorder to find out the
cause and significance of these sounds
and cracks; and

(d) meenentof.dmealready caused ?

The Minister of Natural

Resources (Shri K. D. Mal :
(a) to (d). g'I‘he: Rdjasthan Gov:gym:)nt
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have reported that rumbling sounds last-
two to five seconds are being heard in
village Ramsin since the last 15 days; about
40 houses and a Jain temple are reported to
have developed cracks. It is further re-
orted that the Rajasthan Government are
vestigating cause and significance; the
extent of damage is also being surveyed.

. Shri J. R. Mchta: May I know what
is the exact extent of the area affected and
whether any villages other than Ramsin are
involved ?

Shri K. D. Malaviya: The exact area
is not known to me at present. But the
Geological Survey of India is sending a part[vl
who will duly report to Government on al
these matters.

Shr J. R. Mehta: May I know what
is the population of Ramsin and how man
of them have left the village to other places

Shri K. D. Malaviya: I am not aware of
the population of the village.

Shri J. R. Mehta: May I know what
precautions have been taken to see that the
people are saved from the hardships ?

Shri K, D. Malaviya: If the arca lies
in the seismic belt, I am afraid no precaution
can be taken to stop carthquakes.

Shri J. R. Mehta: May T know whether
any Minister of the Centre or of the State
Government has taken the trouble to visit
the spot and find out the exact circums-

tances ?

Shri K D. Malaviya: As I said, the
Rajasthan Government has sent some
parties to make investigations, and we are
also sending parties from the Geological
Survey of %ndia to examine in detal the
geological conditions and also to confirm
what we had in our minds with regard to the
seismic belt, and after they have completed
their investigations & report will be made to
the Government of India which will be
place on the Table of the Housed.

Shri J. R. Mehta: May I know......

Mr. Speaker: I cannot go on allowing
seven or eight questions to the same hon.
Member.

Shri J. R. Mehta: If you prohibit

Mr. Speaker: I won’t permit it.

Shri U. M. Trivedi: Is there any con-
nection between rumbling tremors ex-
{:erienoed at Sehore and the rumbling which

s going on in Ramsin; is there any con-
nection between the two?

Shri K. D, Malaviya: No. The Geologi-
cal technicians report to us that there is no
connection between the Sehore and Ramsin
rumblings, they are totally of different
origin.
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Shri Gidwani: May I know whether

any relief measures have been adopted
there ? .

Shri K. D. Malaviya: I couldn’t follow
the question.

Mr. Speaker: Whether any relief meas-
ures have been adopted like evacustion of
those people from the particular areas.

. Shri K. D. Malaviya: So far as Ramsin
is concerned, I am not aware what arrange-
ments the Rajasthan Government are mak-
ing. that is steps to give relief to those people
who are suffering due to these cracks or
house falls. So far as Sehore is concerned,
the Bhopal Government has advised the
people not to leave the place because there
18 no danger of any cracks or any upheaval
place there.

Shri Kasliwal: The hon. Minister has
said just now that a party of the Geological
Survey of India is trying to find out whether
this particular vil is lying in the seismic
belt or not. May I know whether Govern-
ment have no data as to which parts of the
country lie within the seismic belt ?

Shri K. D. Malaviya: Yes, the Geologi-
cal Survey of India have ¢ h data with
regard to the nature of the seismic belt in
the country. But for saying exactly as to
which village lies in that belt, some more
information is needed.

Shri J. R, Mehtat In view of the re-
fhlﬁ given by the hon. Minister, may

know 1f we have a different standard of
assessing ravages due to natural calamities
in Rajasthan as compared to IIVI%‘CS from
similar calamities in other parts of India?

Mr. Speaker: Ravage has not yet started.
The hon. Member wants to know if there
are different methods adopted for dealing
with the ravages due to earthquake, etc.
in different parts of India?

Shri K. D. Malaviya: I thought this
question referred only to tremors.

Mr. Speaker: No ravage yet.

Shri J. R. Mehta: May I inform the
hon. inister that there has been a lot of

Mr. Speaker: Some cracks.

Shri K. D. Malaviya: Yes, I stated that
there have been many cracks.

Mr. Speaker: Evidently, the few ques-
tions were all directed to this : If there are
rumblings, what steps are being taken before *
the rumblings develop into an earthquake
or something like that?

Shri K. D. Malaviya: Unfortunately,
as I said, it is not possible for the Geological
technicians to prevent rumblings and pre-
vent them from developing into an earth-
quake if it lics in a seismic belt.
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Mr. Speaker: What steps are taken to
avoid any catastrophe — that is the point of
the question.

Shri K. D. Malavi :Thntlsfotthl
State Government. ey can ask
ﬁople to shift to any other place. But so

a8 we are concerned, we are examining
whether this area lies in the seismic belt and
we are sending a geological party to in-
vestigate and to give us their advice.

Shri K. K. Basu: Why not take the help
of the Sadhu Samaj?
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Prohibition in Delhi

*“1261. Shri Gajendra Prasad Sinha:
Wil the Minister of Home Affairs be

pleased to state:

(a) whether public dnnhng of liquor
with be 'toppedpl: Delhi totally; and

(b) if so, when?

The Minister in the Ministry of Home
Affairs (Shri Datar): (&) and (b), The Delhi
State Government, who are concerned,
have already iesued oxders on the subject.

428 L.S.D =2,
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General Elections

*1268. Shrl Sadhan Guapta: Will the
Minister of Law be pleased to state:

(a) whether any change is to be made in
the procedure for voting in the next General
Elections; and

(b) if so, the nature of the changed
procedure ?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) The Election
Commission, has under consideration the
question of iﬁgroduction of a uyst:em of
voting called the ‘marking system’ in the next
General Election. No final decision has
been taken in the matter.

(b) Under the proposed system, a ballot
paper will bear the names (and, if possible,
symbols) of all candidates. The elector
will ucretéy place a mark against the name
of the candidate of his choice, then fold the
ballot lfn:ﬁer and insert it into the ballot
box which will be kept in full view of the
Presiding Officer. One or more com-
partments, screened from observation by
others, will be provided in every polling
station where the electors would mark their
ballot papers. The ballot paper will more
or less resemble the postal t paper hav-
ing the names of candidates printed on it
with symbols. This system mlﬂ t be
tried in selected urban areas, in the first
instance, where the electorate are compars-
tively more literate.

Konark Temple

*1373. Shri Sanganna: Will the
Minister of Education be pleased to
state:

(a) whether it is fact that the temple
of ‘Konark’ in Orissa is showing cracks
due to presence of iron in between the
Stones; and

(b) if so, what precautions are taken
by Government to avoid further damage?

The Deputy Minister of Education
(Dr. M. M. Das); (a) The presence of
iron in between the stones of the Konarak
temple does no doubt result in the splitting
or chipping of certain stones, but no cracks
ofany consequence have occurred on that
account,

(b) The surface of the temple is being
water-tightened with suitable materials
to avoid further damage and some of the
iron dowels arc being replaced by copper
cramps.

Research in Public Administration

*1276. Shri M. Islamuddin: Will the
Minister of Education be pleased to
state:

(a) whether smy research is being
done on Public Administration in the
Central Universities; and
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(b) if not, whether there is any p ©
posal to invite applications for carrying on
reacarch on the subject?

The Deputy Minister of Education
(Dr. M. M. Das): (s) No Sir.

(b) There is no proposal to invite
applications for carrying on research on
the subject. '

Visit of Pakistan Nationals to India

*13277.. Shri R. P. Garg: Will the
Minister of Home Affairs be pleased
to lay a statement on the Table show-
ing the -number of Pakistani Nationals
who visited India during the last five years
year-wise ?

The Minister in the Ministry of
Home Affairs (Shri Datar): The in-
formation is being collected and a State-

ment will be laid on the Table of the House
in due course.

Mineral Prospecting

*1a8x. Shri V. P. Nayar: Will the
Minister of Natural Resources and
Sclentific Research be pleased o
" state:

(a) whether it is a fact that the
“Pulmedu’’ of Vandiperiya Area has

,been recently surveyed for Minerals;
and

(b) if so, the important
occurring there?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) and (b).
The Geological Survey of India has not

so far done any work in Vandiperiya area
in Travancore-Cochin.
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Gifts from Foreign Dignitaries

*1283. Shri Kamath: Will the Minis-
ter of Home Affairs be pleased to refer
to the reply given to Starred Question
No. 287 on the 26th July, 1956 and supplee
mentaries thereon and state:

(a) the number together with the
names of officers who have complied
vo far with the directive issued by Govern-
ment ; and .

(b) the approximate value of gifts so
deposited in “Toshkhanas’ or elsewhere ?

The Minister in the Ministry of
Home Affairs (Shri Datar): () and (b).
It would not be in public interest to dis-
close the information,

Translation of Books in Regiomal
Languages
(Sortur” 1obet™Simn
ar a :
*r384-{ Sardar Ai-rpnriz
| Shri Krishnacharya Joshi:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 421 on the 2nd
March, 1956 and state:

(a) the names of the books that
are proposed to be translated in each
of the fourteen regional languages;
and

(b) the languages in which  they
were originally written?

The Deputy Minister of Education
(Dr. M. M. Das): (a) Decision has not
been taken regarding the books proposed
to be translated from one Indian language
into another.

(b) The question does not arise.
Settlers in Andamans from Bombay

*1385. Shri Dabhi: Will the Minis-
ter of Home Affairs be pleased to state:

(2) the number of families from Bom-
bay State (District-wise) which have been
settled in Andamans upto this time; and

(b) the nature and the kind of crops

they grow there?
The Minister in the Ministry of
Home Affairs (Shri Datar): (a) Nil.

(b) Does not arise.
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Dalmia Dadri Cement Co. Ltd.

*1288. Shri Ram Krishan: Will the
Minister of Finance be pleased to refer
to the reply given to Unstarred Ques-
tion No, 2248 on the 213t May, 1956 and
state:

(a) whether  the report of enquiry
against the Dalmia Dadri Cement Co.
Ltd. received from the Registrar has since
been considered; and

(b) if so, the action Government
propose to take in the rmmatter?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah):
(a) and (b). The report submitted by the
Registrar of Companies in this case along
with other reports in respect of Companies
in the same group, is still under considera-
tion,

Cultural Scholarships

*1289. Shri Krishnacharya Joshi:
t‘fill(tl:e Minister of Education be pleased
o state:

(a) the total amount spent on cul-
tural scholarships to (i) foreign students
and (ii) students of Indian Origin abroad
during 1955-56; and

(b) the total number of students bene-
fited by such scholarships so far?

The Deputy Minister of Education
(Dr. .M. M. Das); *(a) Information
is; being collected and will be laid on
the Table of the House,

(b) 348,
Mineral Resources of Kutch

. *1ago. Shri Gidwani: Will the Min-
ister of Natural Resources and Scienti-
fic Research be pleased to state
whether survey of Mineral resources of
Kutch has recently been undertaken
by Government ?

The Minister of Natural Resources
(Shri K. D. Malaviya): Yes, Sir.

Cultural Relations with Middle East
Countries

*I1291. Sarda bal S s
o {ear oot S

Will the Minister of Education be
pleased to state the steps taken so far by
Government to promote cultural relations
with Middle East Countries?
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The Deputy Minister of Education
(Dr. M. M. Das): A statement is laid on
the Table of the House.[See Appendix
VII, annexure No. s1].

Students Cultural Tour of Japan

*1293. Shri M. Islamuddin: Will the
Minister of Education be pleased te
state:

(a) whether a group of students of
Lady Irwin College, Delhi recently went
:I:n an educational and cultural tour of
apan;

(b) if so, their number and the cul-
tural aspect they represented;

(c) whether any financial help was
rendered to them by Government; and

(d) whether it is also a fact that they
gave a Cultural show at Singapore on their
return journey?

The Deputy Minister of Education
(Dr. M. M. Das): (a) to (d). Yes. But
the tour was neither sponsored nor finan-
cially aided by the Government of India.

House Tax

*1294. Shri V. P. Nayar: Will 1he
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the Govern-
ment of Travancore-Cochin has directed
the Municipal Council, Alleppey
that House-tax should be realised
in the Municipal limits of Alleppey om
all houses; and

(b) whether the Municipal Council
of Alleppey has passed a resolution re-
questing the .\r::iicipll Commissioner
to stay all action taken under the di-
rection of Government of Travancore-
Cochin?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) No.
Government have issued i nstructions: te
the Municipal Council, Alleppey to assess
to property tax all lands and buildings not
specifically exempted by the District Munici-
palities Act.

(b) Yes.
Customs Duty

*129. Dr 731 1 a
the Minister " 112 N
state:

(a) whether any representation has
been received by Government from
Malaya Indians regarding the hard-
ships caused to them by the recem
decision of the Indian Customs De-
artment to reduce duty free limit for
uggage from Rs. 2,000 to Rs. 500 in case
of passengers coming to India from Asiax
and African countries; and
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(b) if so, whether any action has
boen taken on it?

The MirJtster of Revenue and
Defence Expenditure (Shri A. C.
Guha)t (a) Yes.

. (b) No action is called for as the cut
in the overall limit was made after due
consgideration of all the relevant factors.
A suitable reply to this effect will be sent.

Statuette of Buddha

*1296 Shri Shree Narayan Das:
96- ¢ Shri Raghunath Singh:
Will the Minister of Education be

pleased to state:

(a) whether it is a fact that an Indian
statuette of the Buddha was found on an
island near Stockholm;

(b) if so, the circumstances in which
this was discovered;

(c) whether the same has been stu-
died by Indian experts or any other ex-
pert;

(d) if so, the nature of conclusions
reached with regard to its historical im-

portance and the way in which this found
its way to that island; and

(e) whether it is proposed to send
an Indian expert to examine and study

the statue?

The Deputy Minister of Education
(Dr. M. M. Das): (a) Government have
no information in the matter.

(b) to (d). Do not arise.

(c¢) No, Sir.

Tax on Total Wealth

(Shri D. C. Sharma:
*1297.{ Sardar hbnl Singh:
is.:dnr arpuri:
Will the Minister of Finance be pleased

to refer to the reply given to Starred Ques-
tion No. 427 on the 2nd March, 1956 and

state:

(a) whether the proposal Tegarding
the levy of annual tax on total wealth
has since been finalised: and

(b) if so, the details thereof?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): (a)
No, Sir. The proposal is still under conasi-
deration of the Government.

(b) Does not arise.
A EATCE
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Camping Grounds, Punjab

Sardar Iqbal Singh:
*1299. {Ssrdar Akarpuri:

Will the Minister of Defence be pleased
to refer to the reply given to Starred Ques-
tion No. 824 on the 2oth March, 1956
and state the progress made so far in con-
nection with the disposal of surplus cam-
ping grounds in the Punjab ?

The Deﬁ:ty Minister of Defence
(Sardar jithia): Only five camping
grounds are surplus to Defence Services
requiremnents. The State Government are
interested in their purchase. Detailed

iculars such .as market value of the
and, cost of assets thereon, etc., are being
obtained from concerned authorities on
receipt of which formal offer of terms and
conditions for their sale will be made to
the State Government,

Assam Oil Company

*1300. Shri Gidwani: Will the Min-

ister of Natural Resources and Scien-
tific Research be pleased to state:

(a) whether it is a fact that the
Assaam Oil Company has applied for
additonal prospecting licences;

(b) if so, the number of licences and
what will . e the area covered by them
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(c) the terms on which the licences
ill be given?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) 12 applications covering an area of
1944°72 sq. miles.

(c) No decision has been taken to grant
these licences.

Indo-Egyptian trade

Shri Kasliwal:
Shri Bansal:
Shri H. N. Mukerjee:
*1192.{ Shrimati Renu Chakravarty
Shri Bibhuti Mishra:
Dr. Rama Rao:
| Shri Gopala Rao:

Will the Minister of Finance be pleased
1o state:

(a) whether his attention has been
drawn to report in the Press that Govern-
ment of U. K. has placed restrictions
on Egypt's sterling balance;

(b) if so, whether India's trade with
Egypt is going to be adversely affect-
ed as umder a bilateral agrecment bet-
ween the two countries 60 per cent of
t‘i::l payment has to be made in sterhng;

(c) if so, the steps Government pro-
pose to take in this matter? :

The Deﬂug Minister of Finance
(Shri B. R. Bhagat): (a) Yes, Sir, the
Government of India have also been in-
formed- officially by the U. K. Govern-
ment of the restrictions placed by them on
Egyptian holdings of sterling.

(b) Under the arrangement arrived at
to implement the trade agreement between
India and Egypt all payments in respect of
exports from t to India are to be made in
Indian rupees. 40 per cent of such rupees
have to be spent on purchases in India
while the remaining 60 per cent.
may, if Egypt so desires, be converted into
sterling. As the entrie trade between
Egypt and India is thus financed in rupees,
the restrictions placed by the U.K. Govern~
ment on Egypt's holdings of sterling should
hr:‘ée no direct effect on Indo-Egyptian
trade.

(c) If any difficulties do arise, Govern-
ment will take such steps as are considered
‘necessary to maintain the flow of twade
between the two countries.

Bharat Sewak Samaj
808, Shri Ram Krishan: Will the

Minister of Educatlon be pleased to
state:

(a) the total number of camps ‘held
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80 far in the State of PEPSU with Central
aid under the auspices of Bharat Sewak
Samaj, district-wise;

(b) the total number of persons who
attended the camps, camp-wise;

(c) the total amount of expenditure
incurred; and

(d) the nature of work completed,
camp-wise ?

The Deg:ty Minister of Education
(Dr. M. Das): (a) to (d). A state-
ment is placedvon the Table of the Houss..
[See Appendix VII, anneyure No. 52].

Education and Literary Oranisations

809, Shri Ram Krishan: Will the
Minister of Education be pleased to
state the total amount of grants paid to
each of the All India nisations (Edu-
cation and Literary) during 1954-55 and
and 1955-56 ?

The Deputy Minister of Education
(Dr. M. M. Das): Information is being
collected and will be laid on the Table
of the Lok Sabha.

Mines in Rajasthan

810. Shri Bheekha Bhai: Will the
Minister of Natural Resources and
Sclentific Research bc pleased to
state the number of manganese, iron,
copper and zinc mines working in Rajasthan?

The Minister of Natural Resources
(Shrl K. D. -Malaviya): According to
available information the number of mines

in Rajasthan is:—

Manganese 14

Copp Nil
er 1.

Zi.n.’;:p 1

The latest figures regarding these mines

" are being collected and will be laid on the

Table of the House as soon as possible.

Non-Government High Schools in
Tripura

811. Shri Biren Dutt: Will the Min-
ister of Education be pleased to state:

(a) the names of non-Government High
Schools in Tripura that have received cap-
ital grant from QGovernment in 1955-56;

(b) the amount granted to each of them;
.m(ﬂc) the basis of ascertaining the amount;

(d) whether any school has already
received any amount ?
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tion is being collected and will be laid on the
Table of the House in due course.

Law and Order in Delhi

811, Shri Bell Ram Das: Will the
Minister of Home Affairs be pleased
to state:

-

(a) how many murders took place during
1955-56 in the State of Delhi; and

(b) in how many cases fire-arms have
been used in these murders ?

The Minister in the Ministry of
Home Affairs (Shri Datar):—

(@) 1955-56  (upto 31-7-1956)
40 - 31
(b) 4 I

Housing Facilitiea

813. Shri V. P, Nayar: Will the Minis-
ter of Home Affairs be pleased to state:

(a) whether the Government of Travan-
core-Cochin has any programme for provid-
ing better Housing facilities for the pot-
makers (Velars) in Attingal Town ; and -

(b) if 30, the details of the scheme ? o

The Minister in the Ministry n
Home Affairs (Shri Datar): (a) a
The  Travancore-Cochin  Goverrifient

have formulated a schieme for the construc-

tion of houses for one hundred families of
Municipal servants and pot-makers of Att-
ingal. The costinvolved including acquisi-

tion charges will be advanced by the Govern~
ment as interest free loan repayable in twenty-

five annual equated instalments, The
scheme will be executed through the
Municipality of Attingal,
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Inspecting Assistant Commissioner
of Income-tax

816. Shri t Jha Axad: Wil
the Minister of Finance be pleased to
state: : :

(a) the functions of the Inspecting Assis-
tant Commissioner of Income-Tax in-

charge of training of prohationers; and
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(b) the average number of trainees under
his charge ?

The Minister of Revenue and Civil
Expenditure (Shri M.C. Shah): (a) and
(b). A statement giving the requisite in-
formation is laid on the Table of the House.
[See Appendix VII, annexure No. 53].

Outstanding Contractors’ Bills with
M.

817. Shrimati Renu Chakravartty:

Will the Minister of Defence be pleased
to state:

(a) whether itis a factthat a large number
ef Contractors’ bills are still outstanding
with the M.E.S. authorities, even thoug
the works have been completed;

(b) if so, the number of bills outstanding
at present in respect of works done by the
G.E., Projects Division, Red Fort, Delhi;

(c) for how long each of these bills has
been outstanding ; and

* (d) the action Government propose to
take to expedite payment ?

The uty Minister of Defence
(Sardar Majithia): (a) No.

(b) 11 (Eleven),

(c) Out of the eleven, only five are pend-
ing for more than six months after the com-
pletion of the work. In all these five cases,
the ‘contractors did not submit the bills
whichhadto beprepared by Government.
These have not been fully accepted by the
contractorsleading to arbitration and court
proceedings. The duration of the outstand-

ings in these five cases varies from 14
months to 34 years.

(d) Detailedinstructions have been issued

by the Engineer-in-Chief to lower forma--

tions in consultation with Ministry of Fin-
ance and the Controller General of Defence
Accounts for dealing with avoidable delays.
Delays arising on account of the contractors
raising claims after the completion of works
ordue to unsatisfactory execution of work
leadingtoarbitration and court proceedings
are unavoidable for adequately safeguard-
ing Government’s interests and for secur-
ing a proper and effective utilisation of Gov-
ernment funds.

Smuggling

318. Shri D. C. Sharma: Will th
Minister of Finance be pleased to sutec:

(a) the mumber of sm

lers arrested
enthe West Bengal during the
mnnstha of March, April, May and June,
1956;
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(b) the total value of goods confiscated;
(c) the major items among them; and
(d) the number of smugglers convicted ?

The Minister of Revenue and Defence

" Expenditure (Shri A, C. Guha): (a) No

smuggler was arrested on the West Bengal

border during the months of March, April,
May and June, 1956.

(b) The total value of goods confiscated
during that period by competent customs
officers, in exercise of their powers under
the Land Customs Act, is Rs. 7,15,600.

(c) The major items involved were be-
telnuts, strawmats, gold, silver, Pak and
Indian currencies and cotton textiles.

(d) No smuggler was sent up for trialin a
court of law during that period as most of
.the cases were individuelly petty ones or
detected at substantial distances from the
border making direct personal responsi-
bility for import in contravention of regula-
tions, difficult to establish.
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Higher Secondary Schools

820. Pandit D. N. Tiwary: Will the
Minister of Education be pleased to state:

(a) whether Government have received
any report about the number of HighSchools
converted into HiiherSeoondarySchools and
multi-purpose schools during 1955-56; and

(b) what is the basic difference between
the conversion of schools into Higher
Secondary and multi-gurposc and the im-
provement of selected Secondary Schools ?

The Deputy Minister of Education
(Dr. M. Das): (a) and (b). A state-
ment is laid on the Table of the Lok Sabha.
[See Appendix VII, annexure No. 55].

External Relations Diviston

822. Shri Krishnacharya Joshi: Will
the Minister of Education be pleased
to refer to the reply given to Starred
Question No. 705 on the 3rd August,
1966 and state:

(a) whether there will be co-ordination
between the Indian Council of Cultural
Relations and the External Relations Divi-
sion ;and

(b) total calculated amount of recurring
and non-recurring expenditure on this
Division ?

The Deputy Minister of Education
(Dr. M. M. Das): (a) The ILC.C.R.
is an autonomous body which draws up
its own pro of cultural activities
independently although it seeks the advice
of this Division whenever it considers it
necessary.

(b) The Division came into existence on
11-6-1956. It is anticipated that a sum of
Rs. 87,500/~ recurring will be spent during
19156—57. Non-recurring expenditure is
nil,

Survey of Blind Population

823. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state: [ |

(a) the progress made with regard to
the proposed sample survey of the blind
population in the country; and

(b) the details thereof ?

The D:Lputy Minister of Education
(Dr. M. M. Das): (a) and (b). An Expert
Committee has been appointed to draw wp
a sultable questionnaire,

22 AUGUST 19566

Written Answers 1496

2t 1 it Personnelfor Manipur

S e ishing: Will the
* ¢ . f{fairs. be pleased
to state ,

(a) w ' itis a fact that the develop-
ment programmes of Manipur were severely
affected by the non-availability of technical
personnel during the past three financial
years;

(b) if 80, the number of techincal per-"
sonnel required;

(c) the number of applications received
in response to the advertisements by the
Government of Manipur for recruitment of
the technical personnel during the past
three ycars; and

(d) the number of applicants interviewed,

appointed and rejected during the same
period ?

The Minister in the Ministry of Home
Affairs (Shri Datar): (a) to(d). The re-
quired information is being collected and
will be placed on the Table of the House,
when received.
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Population Data

827. Shri Krishnacharya Joshi:
Will the Minister of Home Affairs be
leased to state the functions of Registrar-
d.ngn.l for improvement of population
ta .

The Minister in the Ministry of
Home Affairs (Shri Datar): The Regis-
trar-General, who is also ex-gfficio Census
Commissioner; is head of the isation
dealing with population statistics, including
vital statistics and s,
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Aircrafis

828. Shri D. C. Sharma: Will the
Minister of Defence be pleased to state:

(a) the sters taken by Government
to replace the old aircrafis of the Air Foree
by new ones during 1955-56; and

(b) the total number of aircrafta to be
Fmascd during the Second Five Year

The Minister of Defénce Organisa-
tion (Shri Tyagi): (a) The question of
replacing old Air Force aircraft is conti-
nuously under review by Government.

(b) It will not be in the public interest
to give out the-information asked for. -

Import of Armaments

829, Shri D. C., Sharma: Will the
Minister of Defence be pleased to state:

(a) the total cost of armament imported
from foreign countries during 1955-563
and

(b) how does it compare with that im-
ported during 1954-557 .

The Minister of Defence Organisation
(Shri Tyagi): (1) and (b). It will not be in
the public interest to disclose this infor-
mation.,

Intensive Ed.ucltlon Development

830. Shri Ram Krishan: Will the
Minister of Education be pleased to state
the total amount of grants maede by the
Central Government to the various States
under the scheme of intensive Educational
Development duting  1955-56, State-
wise ?

The uty Minister of Education
Dr. M. ?l.eg)u)z A statement is laid on the

: of the House, [See Appendix VIII,
annexure No. 57].

Educated Unemployment

831. Shri Ram Krishan: Will the
Minister of Education be pleased to
state the total number of teachers emp-
loyed in rural areas to relicve educated
unungloymcnt during 1955-56, State-

- wise

The ty Minister of Education
(Dr. M. Dss)t A Statement is laid
on the table of the House. [Ses Appendix
VII, annexyre No. 58]
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Central Excise Department in Punjab

833. Shri D, C. Sharma: Will the

Minister of Finance be pleased to

state:

(a) the number of pcrsons belonging
to Scheduled Castes and Scheduled Tribes
employed in the Central Excise Department,
Punjab, with their designations;

(b) the number of temporary employees
among them; and

(c) the main reasons therefor?

The Minister of Revenue and
Defence Expenditure (Shri A. C
Guha): () and (b). A statement showing
the required information is placed on the
Table of the House. [See Appendix
VII, annexure No. 59).

(c) Punjab falls within the jurisdiction
of Delhi Central Excise Collectorate which
comprises of Delhi, Punjab, Pepsu, Hima-
chal Pradesh, Rajasthan, Ajmer and Jammu
and_Kashmir States. Appointments and
confirmations in all cadres are made on a
Collectorate basis and not State-wise. Be-
cause of recent expansion a number of
posts in this as well as other Collectorates
are still temporary and members of the
Scheduled Castes and Trioes have there-
fore to compete with others for confirma-
tion in their own turns. Moreover, the
number of Scheduled Castes and Scheduled
Tribes coming up for confirmation is also
low, because many of them do not stick to
their posts and lcave the Department before
they become eligible for confirmation.
As they have to be replaced by fresh recruits,
they lose their turns for confirmation.

Check Posts on Indo-Pakistan
Border

Sardar Igbal Singh:
Sardar All.rpurh

Shri D. C. Sharma:

Will the Minister of Finance be pleased
to state:

(a) the number of check posts on the
Indo-Pakistan border in the Punjab
and Rajasthan for preventing smuggling
of goods;

(b) the names of the
posts are situated; an

(c) the number of cases of smuggling
that were detected during 1954 and 1955
from each ? -

The Minister of Revenue and
Defence Expenditure (Shri A. C. Guha):
g‘)] In addition to the notified Land

stoms Stations there are 8 check posts
in Rajasthan and 13 check posts in Punjab
on the Indo-Pakistan border for prevent-
ing smuggling of goods.

(b) A list of the notified stations is
aid on the Table of the House,
{See Appendix VII, sanexure No. 60

833.
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The other check ts are situated at
vulnerable points all along the border. It
would not be in ‘the public interest to
disclose their names.

&1 (c) The number of cases of smuggling
that were detected during 1954 and 1955
is given below:

Year Punjab__Rajasthan
1954 . . 177 Nil
1955 . . 110 243

Cultural Missions
Sardar Igbal Singh:
834 {Snrdnr Akarpuri:

Will the Minister of Education be
pleased to state the programme of sending
Cultural Missions to foreign countries
during 1956 ?

The uty Minister of Education
(Dr. M. Das): The Government
have decided to send an Indian Sports
Delegation to Afghanistan to participate 1
the Afghan Jashan Celcbrations and an
Indian Educationists Delegation toU.S.S.R.

The question of sepding
delegations is under consideration,

other

Ailr-Defence Reserve

Sardar bal Singh:’
83s. {Snrdar uri: o

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 2148 'on the 11th
May, 1956 and state the number of persons
registcred so  far in the Air Defence
Reserve ?

The Minister of Defence Organisa-
tion (Shri Tyagi): A number of appli-
cations have been received snd arc under
scrutiny. The formal registration will
start as soon as all the applications have
been scrutinised. -

National Sample Survey
836. {Su-dar Igbal Singh:

Will the Minister of Finance be
pleased to refer to the reply given to
the Unstarred Question No. 1588 cn
the 3oth - April, 1956 and state t.e names
of the 226 villages which have been select-
ed in the Punjab for the tenth round
of the National Sample Survey Programme ?

The Prime Minister and Mini-
ster of External Affairs and Finance
(Shri Jawsharlal Nehru) ¢ A statement
sho the pames of viliages selected
in b for the tenth round of the
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National Sample Survey is laid on the
Table of the House. [See Appendix VII,
annexure No, 61].

Social Welfare of Tribals

837. Shri Bheekha Bhai: Will the
Minister of Education be pleased to
state:

\a) whether the Central and State
Boards of Social Weclfare have started
any social welfare programme among the
tribal people of any State;

(b) if so, whether they have started
any work for non-tribal people in tribal
and scheduled areas of the State; and

(c) if so, the reasons therefor?

The Deputy Minister of Education
(Dr. M. M. Das) : (a) and (b). The Board
has established some Welfare Exten-
sion Projects in scheduled areas but
they are nor intended exclusively either
for tribal or non-tribal people. '

(c) Does not arise.
Hindustan Aircraft Lid.

838. Shri Madiah Gowda: Will the
Minister of Defence be plased to state:

(a) whether it is a fact that a Ger-
man designer with a team of experm
are engaged in Hindustan  Aircraft
Limited to produce ‘I Line Aircraft’;

(b) if so, for how many years con-
lraccl:t has been-entered into with them;
an .

(c)? when the first Aircraft will be
y

The Minister of Defence Organis-
ation (Shri Tyagl) : (a) to (c). Yes,
it has been decided to engage a team
of_ German acronautical experts at the
Hindustan Aircraft in India. A few
experts have already joined and a few
more are expected shortly. It will not
be in the public interest to give out
the details of the contract and the plans
for the design and development of mili-
tary aircraft.

Lok Sahayak Sena

Mi'nsig;ers h:i! gdﬁcfhi?.gpiemg t?:
state:
lised; and

(b) if wo, the details thereof?

The Minjster of Defence

Organis-
ation (Shri
Lok SﬂLyM ;Z:Ifl zﬁicgl)m.?‘im%m.rt?d

on I8t May, 1955, envisages the training
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of 5 lakh persons at the rate of 1 lakh
persons per annum. There is no pro-
posal to expand the Lok Sahayak Sema
at this stage, but the position will be
reviewed at the end of the five year
period,

EX-Servicemen

840. Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state: .

(2) the number of ex-scrvicemen who
were given employment in civil and
military departments during 1955; and

(b) the steps that ars being takem
to improve the situation during the current
year ? .

The Deputy Minister of Defence
(Sardar Majithia): (a) 15,039 ex-service
men have been found employment in
Government and private service during
1955.

(b) Continuous efforts arc being“made
to find employment for the ex-service-
men.

Scheduled Tribes in Dungarpur and
Banswara Districts

841. Shri Bheekha Bhai: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Unstar-
red Question No. [820 on the g9th April,
1956 and state:

(a) whether Government have since
revised the population figures of Sche-
duled Tribes in Dungarpur and Bans-
wara Districts; and

(b) if so, whether a copy of a state-
ment containing the revised figures
will be placed on the Table?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) No.

(b) Does not arise.
Banswara Constituency

842. Shri Bheekha Bhai: Will the
Minister of Law be pleased to  state:

(a) whether any represenatation as
to reserving Banswara Parliamentary
Constituency for scheduled Tribes has
been received; _

(b) if so, the action taken in regard
to this;

(c) whether the Delimitation Com-
mission has taken any note in regard
to this? :

The Minister of Law and Min
ority Affairs (Shri Blswas): (a) Yes.

(b) and (¢). The late Delimitation Com-
mission considered the representation at
its public sitting at Udaipur on the 16th
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December, 1954, and held that the Sche-
duled Tribes population in Rajasthan did
not warrant the reservation of a seat for
them in the House of the People.

farmrat W W
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v &€ 2 A g T §F 9w
H A o7 @ § W awafaa agf §

Tax on Tobacco

L]
844. Shri S a: Will the Minis-
er of Finance pleased to state:

(a) whether any proposals for the
exemption of tax on tobacco grown
on small scale in hilly tracts for per-
sonal consumption have been received
from Orissa circle of the Calcutta collec-
torate ;

(b) if so, the names of those areas;
and

(c) the decision of Government ?

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guba):
(a) No, Sir.

(b) and (c). Do not arise.
Sarvaswadan Villages

848. Shri Sanganna: Will the Minis-
ser of Home Affairs be pleased to refer
o the nn]_-:]wer given wh Llil.nmg
Question No. 7 on a9t y, 19
in respect of ut?le Sarvaswadan vil.li-
ges in the District of Korspur (Orissa
and state:

(a) whether any schemes for the
gmt of Rs, 2 lakhs have been sent to
jovern

(b) if so, what are they; and
(c) how far they have been imple-
mented ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) to
(c). The information is being collected
and will be laid on the Table of House
in dwe course.
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Manipur Secretariat Staff

. Shri Rishang Keishingt Will
the Minister of Home Affairs be pleased
to state:

(a) the number of Lower  Division
and Upper Division Clerks employed -
in the Manipur Secretariat at present;

(b) the scales of pay and other emolu-
ments enjoyed by them;

(c) how their scales of pay and other
emoluments compared with the scales
of pay and other emoluments enjoyed
by their counterparts in the Secretariats
of Tripura and Assam States; and

(d) the dates from which their pre-
sent scales of pay and other emoluments
came into effect?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) The
number of Lower Division and Upper
Division Clerks employed in the Manipur
Secretariat on the 31st July, 196 was 52
and 30, respectively.

(b) The scale of pay for Upper Division
Clerks is Rs. 80—4—160—s—180 and
that of Lower Division Clerks is Rs,§§—3—
118—4—130. In addition, they are
eligible to Dearness Allowance at the
following rates:

“Pay Dearness Allowancs

Rs. 110 30 40%, of pay +Ras. 6/-
Rs. 3110 60 20%, of pay + Ra. 6/-
Rs. 61 to 100 15% of pay + Rs.6/-

Rs. 101t0 1000 1749, of pay.

c¢) The required information isbeing
collected and will be laid on the Table
of the House when received.

.ﬂ;d) Present scales of pay came inte
ect from 1-6-55. Dearness ce came
into effect from 1-4-50.

Education of the Handicapped

847. Shri M. Islamuddin: Will the
Minister of Education be pleased to
state Whether any help has been given
tothe State of Bihar for the education
?f ;lmdicapped for the year 1956-57 »e
ar

The Deputy Minister of Education
(Dr. M. M. Das): No, Sir.

wfws areiva swrsit ® qurfeerfodt
gra arfiw

cve. Wit go wo wifwmr : wy
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Reorganisation of Government
Offices

849. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
10 state:

(a) whether it is proposed to intro-
duce a “pilot scheme™” for reorganisa-
tion of the existing composition of
sections in the various Ministries of
the Government of India;

(b) if so, whether it will result in
reversion of a number of temporary
Assistants who have put in fairly long
service in that grade; and

(c) the number of persons likely to
‘be thus adversely affected?

The Minister in the Ministry of
goma Affairs (Shri Datar): (a) Yes,
ir.

(b) . No, Sir.

(c¢) Does not arise.
Assistants’ Grade Examination

8s0. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of persons who
have qualified in the Union Public
Service Commission Assistants’ Grade
Examination held in November, 1935;

(b) the number among them who
are already in Government service;
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(c) the number of those who are
already employed in the grade of Assis-
tants; and

(d) the number of persons appoint-

ed against permanent and temporary

posts ? -

The Minister in the Ministry of
Ho(ge, Affairs (Shrl Datar:) () 1136,
554.

(©) 23.

(d) It is pﬁroned to appoint 400
candidates initially against permanent
vacancies, and 400 against temporary
vacancies.

Mica

8s51. Shri V. P. Nayar: Wil the
Minister of Natural Resources and
Scientific Research be pleased tol
on the Table a statement showing detai
of the mica available in Travancore-Cochin
State and state how much mica is-being
extracted there at present?

The Minister of Natural Resoutces

(Shri K. D. Malaviya): Phlogopite mica
is available near Neydor and Punalur in
Travancore-Cochin State.

These deposits have not been successfully
exploited. Only 28 cwis. of mica was
produced in this State during 1950, and
nl:: production has been reported since
then.
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Gold

843. Shri T, B. Vittal Rao: Will the
Minister of Natural Resources and
Scientific Research be pleased to
state:

(a) whether any steps are proposed
to be taken by the Central Government
during the year to step up the production
-of gold in view of decline in production
in 1955 as compared to 1954 ; and

(b) if so, what are they?

( The Minister of Natural Resources

v arli K. D. Malaviya): (a) and (b).
The Central Government does not propose
to take any steps during the year-to set up
the production of gold. The Gold Mining
Companies in Mysore and Hyderabad
arc taking measures necessary to keep up
production in the mines to maximum
extent consistently with the conditions
in the mines.

stenfire sre

sYY. Wt go wo wfwar : w
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Vedika Gurukula

855. Shri ‘Ram Dass: Wil the
Minister of Education be pleased to state:

(a) whether it is a fact that the
Travancore-Cochin  Government
sanctioned the lease of a site at Sasthan
Kotta for founding a Vedika
there; and

(b) if so, the reasons why the Board
has not? been able to establish this Gurukuls
as yet

The Deg{ty Minister of Education
(Dr. M. Dn}: (a) and (b). Infor-
mation is being collected and will be laid on
the Table of the House in due course.
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(Part I1—Proceedings other than Questions and Answers)

3915
LOK SABHA
Wednesday, 22 August; 1956

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair]
QUESTIONS AND ANSWERS

(See Part 1)
12-2 p.mM.
PULES COMMITTEE
Mimnurss

Sardar Hukam Singh (Eapurthala-
Bhatinda): Sir, I beg to lay on the
Table a copy of the Minutes of the
sitting of the Rules Committee held
on the Tth August, 1956. [Placed in
Library. See No. S—347/56].

DETENTION OF A MEMBER

Bhri Punnoose (Alleppey): Sir, be-
fore we proceed with the further
business, I wish to refer to a matter
which is causing concern in this
House and outside. The paper reports
say that Shri A, K. Gopalan is con-
tinuing his fast..

Mr. Speaker; The hon, Member did
not know about it after he came to
the House?

Shri Punnoose: 1 knew it

Mr. Speaker: He could have infor-
ed me firstt He could have written
to me a letter. Anyhow, inasmuch as
it refers to an important persenage
in this House, I will allow him,

Papers to be laid on the Table; Shri
K. D. Malaviya.

| 3916
PAPER LAID ON THE TABLE

Drarr MNING LEASES (MODIFICATION
or Temms) Rures

The Minister of Natural Resources
(Shri K. D. Malaviya): Sir, with your
permission, I beg to lay on the Table,
under section 10 of the Mines and
Minerals (Regulation and Develop-
ment) Act, 1948, a copy of the draft
Mining Leases (Modification of Terms)
Rules, 1956, framed under section
7(2) of the said Act. [Placed in Lib-
rary. See No. S—348/56].

Shri Bansal  (Jhajjar-Rewari):
Sir, just a small point in regard to
the paper laid on the Table now. As
these draft Rules are of far-reaching
importance, 1 would suggest that some
time may be allotted to discuss the
rules on the floor of the House. 1
would also be writing to you in this
connection.

Mr. Speaker: There is a procedure
to be adopted with respect to these
rules. If there is a provision in the
Act itself empowering Parliament to
modify or amend them, time will be
allotted and hon, Members may send
their amendments. These draft Rules
have to be approved by Parliament
A motion will be made by the Mimin-
ter that they may be approved, w=nd
notices may be sent by Members.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Frrry-NINTH REPORT

Sardar Hukam Singh: Sir, I beg 0
present the Fifty-ninth Report of the
Committee on Private Members' Bills
and Resoclutions,
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PETITION RE MOTOR VEHICLES
ACT

Mr. Speaker: Shri T. N. Viswa-
natha Reddy to present a petition. It
does not find a place in the agenda.
But it does not matter. After all, he
is only presenting a petition and any

.bhon. Member who wants to look into
the petition may do so,

8bri Viswanatha Reddy (Chittoor):
Sir, I beg to present a petition signed
by a petitioner in respect of the
Motor Vehicles Act and the Rules
framed thereunder,

DETENTION OF A MEMBER

Mr, Speaker: Mr. Punnoose,

Shri Punnoose: Sir, I did not write
to you about this matter earlier, be-
cause [ thought in some propriety
some information will be given to us.

Mr, Speaker: No, no, The position
is, if notice is given, copies of it are
sent to the Ministers also. The Minis-
ter will be ready with any informa-
tion he has, and it will be useful.

Shri Punnoose: My hon. friend is
here. I thought naturally we will
get some information.

Mr, Speaker: Not every day.

Shri Punnoose: It is now seven
days since he was arrested The
paper reports say that he is on a hun-
ger strike. Our friend Shri Reddy
had been there to see him, but an in-
terview was refused by the local
authorities. Shri A. K, Gopalan was
refused permission to speak while the
eurfew was relaxed in the case of
some prominent people belonging to
the Congress side. Even they have
refused this interview and he is being
dealt with ag if he is a criminal. Any
Member of Parliament should be
given an opportunity to meet him.
He is in very indifferent health. His
continued detention is causing great
anxiety. I would like to know what
exactly the position is. The hon
Home Minister or the Prime Minister
will be able to say what the latest
position is. I want to bring this to
your notice.

Detention of a Mémber 3918

Mr, Speaker: What is his present
state of health? If an hon. Member,
whoever he may be, is arrested on a
charge of having commitied . an
offence, the matter ig intimated to us.
If he refuses to give bail, it is open
to the authorities to keep him. 1want
the hon. Minister to say what is his
present state of health. I can ask the
hon. Minister to give information re.
garding his present state of health.

Shri K. E. Basu (Diamond Har-
bour): As an interview has been re-
fused, we are not able to know that.

Mr. Speaker: The hon. Minister
himself is not here. The Minister will
take notice of what has happened
and he will try to enlighten the House
as regards Shri Gopalan's present
health.

Shri Eamath (Hoshangabad): You
were just now pleased to say that
Shri A, K. Gopalan has been arrested
for having committed an offence, May
I submit, Sir, that in other connected
case, where two persong were arrest-
ed along with me for breach
of the curfew order, the judicial
magistrate has held that they have
not committed any offence. They
were acquitted and the magistrate has
hold in his judgment that a breach of
the curfew order per se is no offence,
unless the prosecution also proves that
such breach is likely to lead to harm
or injury to others. Shri Gopalan .
was arrested after that judgment.
You may kindly take notice of this
matter and deal with it accordingly.

Shri K. K, Basn;: We reguest that
the Minister should see that the arrest
was on the 1T7th for more breach of
the curfew. Why should it take
seven days to determine whether a
charge-sheet should be given? It is
a simple matter. You are an eminent
lawyer and you know it can be decld-
ed in two or three days. We are re-
fused even an interview and we do
not know what is happening.

Mr, Speaker: I have received the
following letter dated 18th August,
from the Judicial Magistrate, First
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Class, Ahmedabad, on the arrest and
detention of a Member of the Lok
Sabha:

“In accordance with High Court
Criminal Circular No. 103 at
page 57 of the Criminal manu-
al, 1947, I have the honour to in-
form you that Shri A. K. Gopalan,
a member of the Lok Sabha, had
been arrested by the Ahmedabad
police  yesterday at  about
7-30 p.m., and had been pro-
duced before me within an hour
or so thereafter. He has been
arrested on the allegation that he
committed offences punishable
under sections 143 1.P.C. and 188
IP.C.

On being produced before me I
informed Shri A. K. Gapalan that
he had been accused with the
eommission of bailable offences
and that I was prepared to release
him on his executing a personal
bond for due appearance in Court
to stand the trial. He declined
o execute any bond,

Shri A. K, Gopalan {as accord-
ingly taken into custody at
8-30 pm. on the 1Tth August,
19568 and is at present lodged ip
the Ahmedabad Central Prison,
Sabarmati, Ahmedabad.”

This is the latest information that
1 have received. The hon. Minister
may just report to the House his
condition tomorrow if it is possible or
get the information as early as possibla
and report it. Regarding other
matters, I do not know what supervi-
sory jurisdiction the Minister has
over the affairs there, and regarding
the bail itself. It entirely seems to
be in their hands. I am not giving
any opinion. Whatever is possible,
the hon. Minister will place before
the House.

Shri Kamath: His friends should
be allowed to interview him. He is
an under-trial after all

Mr. Speaker: I do not know what
jurisdiction the Minister has to allow
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an interview there. A copy of the

proceedings will be sent to the Min-

ister who will take all such actiom

as is necessary,

DEMANDS FOR EXCESS GRANTS®,
1951-52

Mr. Speaker: The House will now
take up discussion and voting on the
Demands for Excess Grants in res-
pect of the Budget (General) for
1951-52.

Demany No. 3—CoOMMERCIAL
INTELLIGENCE AND STATISTICS

Mr. Speaker: Motion moved:

“That a sum of Rs. 4,54,715 be
granted to the President to make
good an excess on the grant in
respect of ‘Commercial Intelli-
' gence and Statistics’ for the year
ended the 31st day of March,
1952,

Demano No. 9—MinisTRY oF
DerENCE

Mr. Speaker: Motion moved:

“That a sum of Rs. 28,805 be
granted to the President to make
good an excess on the grant in
respect of ‘Ministry of Defence’
for the year ended the 31st day
of March, 1952".

DeEmanp No. 15—ARCHAEOLOGY
Mr. Speaker: Motion moved:

“That a sum of Rs. 8,130 be
granted to the President to make
good an excess on the grant in
respect of ‘Archaeology’ for the
year ended the 31st day of March,
1952”,

Demanp No. 30—MISCELLANEQUS
DEPARTMENTS

Mr, Speaker: Motion moved:

“That a sum of Rs. 10,41,867 be
granted to the President to make
good an excess on the grant in
respect of ‘Miscellaneous Depart-
ments’ for the year ended the
31st day of March, 1952".

*Moved with the recommendation of the President
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Demanp No. 33—SUPERANNUATION
ALLOWANCES AND PENSIONS
Mr. Speaker: Motion moved:
“That a sum of Rs. 1,18311 be
granted to the President to make
good an excess on the grant in res-
pect of ‘Superannuation Allow-
ances and Pensions' for the year

ended the 31st day of March,
1952".
DEmManp No. 34—MISCELLANEOUS.
Mr. Speaker: Metion moved:
“That a sum of Rs. 1,25,43,893 be
granted to the President to make
good an excess on the grant in
respect of ‘Miscellaneous’ for the
year ended the 3lst day of
March, 1952".

‘Demanp No. 36—MISCELLANEOUS AD-
JUSTMENTS BETWEEN THE UNION
AND STATE GOVERNMENTS.

Mr. Speaker: Motion moved:
“That a sum of Rs, 56,852 be
granted to the President to make
good an excess on the grant in
respect of ‘Miscellaneous Adjust-
ments between the Union and
State Governments’ for the year
ended the 31st day of March,
1852,
.DEmanp No. 42—Survey oF Inpa
Mr. Speaker: Motion moved:
“That a sum of Rs. 34,581 be
granted to the President to make
good an excess on the grant in
respect of ‘Survey of India' for
the year ended the 31st day of
March, 1952”,
Demanp No. 55—Crvin Derence
Mr. Speaker: Motion moved:
“That a sum of Rs. 13,878 be
granted to the President to make
good an excess on the grant in
respect of ‘Civil Defence’ for the
year ended the 31st day of March,
1952”, '
DeEmAND No. 58—ANDAMANS AND
Nicosar  IsLaNDs

Mr. Speaker: Motion moved:

“That a sum of Rs. 3,24,216 be
granted to the President to make
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good an excess on the grant im
respect of ‘Andamans and Nico-
bar Islands’' for the year ended
the 31st day of March, 1952".

Demawp Na 64—MiNsTRY oOF
NATURAL RESOURCES AND ScCIENTI-
Fi¢ RESEARCH

Mr. Speaker: Motion moved:

“That a sum of Rs.. 88289 be
granted to the President to make
good an excess on the grant in
respect of ‘Ministry of Natural
Resources and Scientific Research’
for the year ended the 31st day
of March, 1952",

Shri U. M. Trivedi (Chittor): I
want to rise on a point of order
about these Excess Grants.

Shri K. K. Basu (Diamord Har-
bour): Excess committed by the
otherside.

Mr. Speaker: Let him say; 1 will
hear.

Tht Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): As
the House is well aware, there are
articles 115(1) and 115(2) in our
Constitution about Excess grants.
Wherever there is excess expenditure
after the Appropriation accounts are
finzalised by the Comptroller and
Auditor-General, he points out the
excess expenditure incurred beyond
the grants voted. The matter is
taken to the Public Accounts Com-
mittee. The Public Accounts Com-
mittee scrutinises all the excess ex-
penditure and recommends regulari-
sation of the excess items of expen-
diture. Therefore, under article 115
(1) these demands are brought before
the House for a regularisation.

The House is also aware that we
have not got exchequer control as is
exercised in the UK. and other
places. We have got accounts and
audit together under the Comptroller
and Auditor-General. ~We have al-
ready accepted the principles that
#gccounts and audit fhould be sepa-
rated and steps are being taken. To-
day, the position is we have to make
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Payments against bills presented,
There are sometimes remittances.
There are sometimes remittances.
accounts and therefore, the person

who makes payment is not in a posi- .

tion to exactly know as to how
much has been spent out of the
grants voted by the House. There-
fore, these excesses have happened.
We propose to have the accounts
separated from audit as early as pos-
sible and also adopt a system of
payment by cheques against bills so
that the person making payment may
have before him the entire sum vot-
ed by Parliament, and before giving
a cheque he may be in a position to
say how much has been spent and
debited so far out of the sum that
was voted by the House, Therefore,
we have to come before Parliament
under article 115(1) for a wote on
these Excess demands after they have
been scrutinised by the Public Ac-
counts Committee and after they have
been recommended to be regularised.

At the saine time, this is a wvery
small sum. There are 129 Demands
and only in 17 Demands, there has
been excess and that too is to the ex-
tent of 3-29 crores against the total
vote of Rs. 2194-30 crores. It comes
to 015 ped cent. If we take an over
all picture, out of a voted sum of Rs.
2194'30 crores, the expenditure incur-
red was Rs. 2094-82 crores. There-
fore, there was a net saving of
Rs. 99:48 crores, but because of certain
circumstances, this happened. For
example, there is the big case of
Rs. 125 lakhs and odd so far as the
Food and Agriculture Ministry is con-
cerned. There, subsidy was to be given
and it was not possible to know the
exact amount that would be spent, and
in the latter part of the year more
and more was to be given either by
way of subsidy or by writing up the
loss. Another example is the Mica
Mines Labour Welfare Fund. There
the system is that there is a cess for
the miners’ welfare and that is cnllec-
ted on the export of mica to other
_countries out of India. That cess is
collected by the Customs Department,
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but at the end of the year whatever is
collected is to be given to the Fund.
We had estimated a certain amount
to be collected, but the exports went
up and there was a better realisation.
So, we had to give that credit to the
Fund. Therefore, there is an Excess
Demand.

Those are the main items, There
are other small items. So, there are
17 items on which there has been
some excess here and there, and there-
fore, we have to come before the
House for voting of these Excess De-
mands. That is the long and short"
of the whole story.

Shri U. M. Trivedi: My point of
order is rather more or less a point
of propriety,

Shri K. K. Basu: They are so ir-
regular in their actions,

Shri U. M. Trivedi: Not so irregular.
This shows they do not care for Par-
liamentary control over expenditure
and then they go on talking some-
thing which does not carry conviction
to anybody.

The hon. Minister just now said
that it was the Auditor-General who
raised certain objections and on ac-
count of that these adjustments had to
be made at a subsequent date, the
Public Accounts Committee having
made certain suggestions, This ap-
plies only to a small item of Rs.' 7
lakhs, but the big amounts are there
where this explanation does not fit
n.

One is the expenditure of
Rs. 1,25,43,893. In this case, the last
sentence of the Explanatory Note says
that the debits in the closing months
of the year exceeded anticipations.
That is to say, in the year of Grace
1952 in the month of March the Gov-
ernment knew that this expenditure
had exceeded the anticipations. Then,
how was it that the Government was
sitting silent over the whole affairs
from 1952 to 18567 What explanation
is being offered for having carried
this for a period ¢f four years?
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Shri M. C. Shah: T will just ex-
plaia,

Mr. Speaker: No, no. That is not
necessary, The hon. Minister will
kindly note down any objections that
are raised. He will have an oppor-
tunity to reply.

Shri M. C. Shah: He has raised a
point of order,

Mr. Speaker: It is not a point of
order. It is only about propriety. This
kind of intervention or interference
does not conduct t¢ «./e any impres-
sion regarding this v.atter, After all,
the House has to vote. It may vote
in favour of the hon. Minister, but
the other side alse ™as to be heard.

Shri U. M. Trivedi: The second
item to which I will refer is this big
item of Rs. 1,67,34,160. Ewven a school
boy knows how to calculate interest.
The rate of interest is already fixed,
The Government know what is the
rate of interest to be charged, what
is the rate of interest to be paid on
all these items, that is interest on
permanent loans etc. I am very sorry
to say that it speaks ill of you or i1l
of your efficiency that you are not
able to calculate the interest on per-
manent loans to the extent of
Rs. 39,27,265. Even when the Rail-
way Revenue Reserve Fund was dis-
closed to you in the very next year,
how is it that you sat for four years
to find out that was the excess of
interest that was there to be
paid and which amounted to
about Rs. 15,29,0007

Then there is the question of inter-
est on deposits of Excess Profits Tax.
These were also of the current year
of 1951-52. Your own Explanatory
Note says that you were able to find
out in that very year that this amount
of Rs. 1,60,62,925 was to be charged.
I am very sorry to say that this is a
very sorry state of affairs that for
four years Governments has been sit-
ting tight over the expediture incur-
red and is trying to take shelter under
a provision of law which could not
be made use of unless and until some
such exigencies have ai-ier which
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will indicate that for years together
you were not able to make the parti-
cular adjustments, Otherwise, as the
law stands, if you read the provisions
of articles 113 to 117 you will be sur-
prised to find that you cannot incur
expenditure without an Appropriation
Bill. The Demands are passed, the
Appropriation Bill immediately fol-
lows. It is only when the Appropria-
tion Bill is made a law that the allot-
ments are made and that the expendi-
ture is incurred. Mere voting of the
Grants does not allow the Govern-
ment to spend any money, The Ap-
propriation Bill must be passed. The
Appropriation Bill must be made into
law and then only you spend money.

I do not know whether the inter-
pretation put by you is correct, but
taking the interpretation in your
favour, you will be surprised to find
that article 115 (1) (a) says:

“if the amount authorised hy
any law made in accordance with
the provisions of article 114 to be
expended for a particular service
for the current financial year is
found to be insSufficient for the
purposes of that year....”

That is to say, you must wake up
you must be vigilant.

Shri Algu Rai Shastrl (Azamgarh
Distt.—East cum Ballia Distt—West):
“You' is the Chair.

Shri U. M. Trivedi: I am sorry. I
am addressing the Government. The
Government should be careful ennugh
to see that this law is foliowed with
a greater amount of vigilance. The
object of the provision in the article
is that the control of Parliainent
must be there and Parliamentary
control is only possible by making
the law and by voting the Demands.
The Demands are voted and the
Appropriation Bill is passed, There-
fore, even when the current financial
year is going on if the Government
finds that it cannot meet the expendi-
ture which it has to Incur on accomnt
on certain contemplated expenditure
on any particular service, then In that
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financial year the Government will
bave to come before Parliamént and
say: “Here we have made a mistake,
and Supplementary Demands are
necessary.” And the Appropriation
Bill of a particular nature will have
then to be followed.

Even when you have got an excess
expenditure, the Government wilt
have to come before the House.
Article 115 (1) (b) says:

“if any money has been spent
on any service during a finaneial
year in excess of the amount
granted for that service and for
that year,”

That is only for that year and then
only you can come under article 115
(1) (b). Now, this expenditure in
both these cases goes from year to
year. I suggest that the Government
instead of tacking it on to 1951-52 or
keeping it pending for such a num-
ber of years ought to have allowed
jt to be presented as Supplementary
Demand in the same financial year
and made the necessary adjustments.

Under the circumstances, I raguest
that the House should look into
this affair and see that the Govern-
ment is not allowed to over-ride the
provisions of the Constitution of
India and that the expenditure is
not incurred like this. That is, their
eyes must be open, and onpen, suffi-
ciently in advance during tie finan-
clal year itself. When the Govern-
ment has said in unequivocal language
that the debits in the closing months
of the year exceeded estirrated anti-
cipations, I cannot see any reason
whatsoever why the Suppiementary
Pemands were not presented during
that year,

Shri Ramachandra Reddi (Nellore):
1 want to elicit a few details from
the hon. Minister, and I would be
wvery brief.

In the introductory remnrks it is
pointed out that the excess have been
scerutruised and recommended by the
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Public Accounts Committee for regu-
larisation, I would like to ascer-
tain from the hon. Minister whether
they have to wait for the recommen-
dation of the Public Accounts Com-
mittee to make these adjustments.
The accounts of 1951-52 and the audit
report were in their hands in 1958
and 1954. Soon after that, Govern-
ment must have seen their way to
ensure that these adjustments  were
made, probably, through the Supple-
mentary Demands for Grants.

Under Demand No. 3, we find:

“The excess was mainly due
to the adjustment of debils per-
taining to previous years under
‘Charges in England’ in respect
of some of the Government of
India Trade Missions abroad.”.

I would like to enquire whether
these amounts drawn by the mem-
bers of the trade missions—most of
them probably were officers—have
been exempted from income-tax m
later years, and if so, whether there
is any rule by which such exemp-
tions are granted.

Under Demand No. 30 relating to
Miscellaneous Departments, we find:
that a transfer from the Consolidated
Fund of India of & sum of
Rs. 10,41,867 had to be made to the
Mica Mines Labour Welfare Fund
under the Act of 1946. I would like
to ask the Minister what the eost
of collections was, and how this sum
of Rs. 10 lakhs odd has been distri-
I:ned morr-ltfn the various States that

€re exporting mica, namel i
Andbra and Rajasthan 0 e

There are certain miscalculations
with regard to these figures of col
lection. For instance, a Rajasthami
exporter can export to Bihar, and
Bihar may export it to foreign count-
ries. In that case, Rajasthan loses the
benefit of the Mica Mines Labour
Welfare Fund collection, while Biher
gets it. Similarly, some exports are
sent over from Bihar to Andhra, from
where they are exported to other
countries; in that case, Bihar loses
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[Shri Ramachandra Reddy]

the benefit of the Mica Mines Labour
Welfare Fund collections which are
to the extent of 2} per cent on the
exports. 1 would like to know whe-
ther this could not be regularised by
constant consultation with the rail-
way authorities, and whether proper
adjustments could not be made here-
after. I would also request the
Minister to tell us the amount of
money that has been adjusted out of
this sum of Rs. 10 lakhs odd to these
three exporting States respectively,

Then, with regard to the interest on
depusits of excess profits tax, about
which my hon. friend Shri U. M
Trivedi has spoken something
already, I wish to know why in a case
like this involving a sum of nearly
Rs. 1'60 crores odd which was the
interest calculated on the excess
profits tax deposits, the transaction
had to be postponed for such a long
time. The interest must have been
calculated then and there, and cre-
dited to the accounts of the excess
profits tax depositors.

Surely, what is being done is an
extraordinary method of dealing with
things. Especially, when we find
that interest calculations to the tune
of Rs. 160 crores odd have been
delayed, it causes a good deal of loss
to Government, .

In this connection, I would like the
Minister to tell us certain details
about the amount of excess profits
tax deposits still available with
Government, and whether all the
refundable deposits under section 10
of the Finance Act of 1942 have heen
refunded, or whether there are still
some refundable balances. I would
request that a statement showing
these details may be made available
to the House.

1 feel that Government would have
been well advised to bring forward
these Demands in time, and not delay
it in the way in which they have
done, for, the amount that is going
to be regularised now is more than
Rs. 3 crores, nearly one per cent of
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the total income or revenue of Gov-

-ernment.

I wish that at least hereafter, Gov-
ernment would take the necessary
care to see that these things are pro-
perly attended to and in time, so
that these discrepancies and delays
are avoided.

Shrl K. K. Basu: A good deal has
been said already about the method
by which these Demands for Excess
Grants are being brought forward be-
fore the House to regularise an excesg
expenditure, which had been incurred
nearly four years ago. I would not,
therefore, like to go into the details
of it, but we all want that parlia-
mentary control should be kept over
the moneys that have been expended,
by Government, and Government
should not try to get parliamentary
sanction for whatever irregularities
they had committed in the course of
their administration. So far as these
excesseg are concerned, there was no
point in having waited for about four
years to regularise them.

Of course, the Minister has already
pointed out that there had not , .so
long been the separation of audit
from accounts. 1 understand that in
certain Ministries, this separation has
been done, and it is expected that in
the course of a year or so, this would
apply to most other Ministries as well.

I would now like to draw the atten-
tion of the Minister to Demand No. 9.
The amount of excess involved here-
in is only Rs. 28,805. But in the foot-
note under the Demand, I find the
phrase:

“unanticipated drawal of arrears
of pay and allowances by an Offi-
cer at the close of the year,”.

I am not able to understand exact-
ly the import of thig particular ex-
pression. I do not know how these
arrears were allowed to accumulate,
because if the officers were on leave,
they would have drawn their average
pay or half-pay or whatever it may
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be, and if they were in service, they
would have drawn their full pay and
allowances. But, here, we are being
told that an officer had accumulated
the arrears, and Government had not
anticipated in that particular year
that the officer would draw the
amount; later on, when Government
found that the officer had to draw the
arrears, they noticed that the amount
was likely to be in excess of the
amount voted upon by Parliament.

Since it is the Defence Ministry
ander which this sort of thing has
happened, I am rather worried. For,
we have seep in the course of our
work in some of the Parliamentary
Committees, that certain officers of
the Defence Services, who are not
Indian nationals commit some irregu-
larities, and by the time the irregu-
larities are discovered, the officers
retire and they get whatever amounts
are due to them from Government;
sometimes, t#hey surrender their
pension and take lump sum gratuity
etc, and thus, they get out of the
clutches of the legal system or the
disciplinary jurisdiction of Govern-
ment. The result is that when we
want to take action against the offi-
cer responsible for the irregularities,
we find it impossible to do so.

I would request that the Minister
may give us some more details about
this unanticipated drawal of arrears
of pay and allowances, because it is
rather unusual that any officer would
have allowed such arrears to accumu-
late. In fact, we have been told by
officers themselves and also by Gov-
ernmeni that the officers do not earn
so much in excess that they ecan
afford to keep the arrears mounting
up for months and years. That being
the position, I would like to know how
these arrears had been allowed to go
on mounting up, and how Govern-
ment also did not anticipate it. Of
course, I could understand that, possi-
bly, the officer had gone on special
duty to some foreign country, and it
might have been difficult for Govern-
ment to pay him in the currency of
that particular country owing to ex-
change difficulties, or there might
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have been no dependents here to whom
the money could have been paid, as
is usually done in manmy cases, and
thus, there might have been gsome
backlog of arrears for a very small
period. But normally the arrearsare
paid month by month. Therefore,
I would like the Minister to clarify
the position, because on the experi-
ence we have had in the work of
some of the Parliamentary Commit-
tees, we find that officer slip out of
the clutches of both disciplinary and
legal jurisdiction, when we want to
take steps against them.

Then I have some grouse against
Demand No. 73, which also says that
the excess was due to unanticipated
payment of arrears of Privy purses
to certain Rulers late in the year, I
do not understand what is the reason
for this. Of course, the grant of
Privy purses ig guaranteed by the
Constitution. We are told that even
the Prime Minister's appeal to the
Princes to surrender a certain portion
of the Privy purses was not of much
avail. At the same time, we find that
some of the Princes do not care to
draw the money that is their due. Of
course, it may be said that they did
not need it because they had other
sources of income. At the same time,
the Government also did not antici-
pate that all these accumulated
arrears would have to be paid in a
particular year.

1 agree that under the Constitution,
the Privy purses of the Princes are
not subject to tax. But I think if they
are added to the other sources of
income, which is taxable, possibly the
slab might go up. I do not know how
far that is possible. I would like the
Minister to clarify this. I would also
like him to explain why these arrears
accrued so far as the Privy purses
were concerned, which Government
did not anticipate. Therefore, instead
of a one-line explanatory note, Gov-
ernment should have given us much
more facts to understand what made
Government to come after four years
to regularise irregular payments, or
excess payments—if I may use softer
language. I hope the Minister will
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convince the House as to the condi-
tions under which they have come
forward to regularise it so that before
we vote, we know the real circum-
stanceg in these cases.

Shri T, N. Singh (Banaras Distt—
East): Mr, Speaker, Sir, it is a matter
for satisfaction that pa-obably for the
first time in this House so far ag the
civil expenditure is concerned, we
are discussing these excess grants.
One important point that these grants
should bring to the fore is the neces-
sity for the administrative Ministries
themselves to keep their own
accounts. Many of the items men-
tioned here for which excess grants
have been asked are due to failure to
make adjustments in accounts in pro-
per time or anticipate adjustments in
proper time. If the Ministries them-
selves were keeping accounts and
watching the progress of expenditure,
probably these excess grants would
not have oeccurred, and supplementary
grants would have been asked for in
good time.

One of the things that this august
House hag done, through its recom-
mendations in the past, is to stress
that accounts should be the responsi-
bility of the administrative Ministries
themselves. It is indeed regrettable
that most of these excess demands
relate to the Ministry of Finance,
which should have been the last
Ministry not to have kept a wvigilant
watch over progress of its expendi-
ture.

An Hon, Member: They were
watching other Ministries’ expendi-
ture.

Shri T. N. Singh: Yes, it would
have been better if they had not
applied their minds too much to other
Ministries, if that resulted in not con-
centrating on their own accounts.

1 think if shey were actually aware
of the progress of expenditure through
their own accounts department, all
these things could have been thought
of in advance and these excess grants
would not have been asked for now.
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I want to draw the attention of the
House especially to one thing. One
of the items of excess grants is due to
‘Interest on Debt and other obligations
and reduction or avoidance of debt
under the Ministry of Finance’. All
of a sudden, it was thought, ‘let us
bring all these things up to date: in-
come-tax, excess profits tax and in-
terest charges’ on them. The result
is that a greater liability was created
in that particular year, more than
what they had ever anticipated. I
ask: why this sudden anxiety for
clearing up arrears of accounts in
these particular sections only? There
are other cases where arrears and ad-
justment of accounts are pending
not for one or two years but more
than that. And who are the parties
concerned in these cases? Petty
persons who made deposits with
Government for this or that small
thing. The deposits are not returned
for one or two years. Why was no
drive made to clear up such arrears?
I wish something were done in that
regard,

When our Public Accounts Com-
mittee goes into these cases, it has got
a natural interest to see as to why
certain particular adjustments only
were expedited and why other cases
—more deserving cases—were not
taken up. The unfortunate part of it
is that for devoting attention to such
aspects of the problem, we have
been recipients of unjust criticism
from outside; I am referring to Mr.
Appleby who has, in his report just
published, critised the Public Ac-
courts Committee, the Estimates
Committee and, over and above all,
this House, for trying to keep a watch
on the finances ef the country.

Shri Velayudhan (Quilon cum Ma-
velikkara-Reserved-Sch. Castes): Not
because of that.

Shri T. N, Singh: Because we tried
to criticise the administration. After
all, what for are we here if we do
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not perform this function, and gee
that the Administration keep - well
within the budget limits ard that the
sanctions of Parliament are duly
observed or carried out? That is one
of our duties, and if we do it, then
somebody comes from outside, makes
an exr parte decision, and his report
is circulated to all Members. We
must have all seen it I say that
that is very very unfair. I want to
know whether, when writing such a
report which has been sponsored by
our Government that person ever
thought of trying to consult the mem-
bers of the Public Accounts Com-
mittee and the Estimates Committee
or the Chairmen of those Committees
or any Member of Parliament for
that matter, as to why they did all
these things.

1 personally feel that these Com-
mittees perform very useful function.
In fact, these excess demands that have
been made are one of the results of
what they have done. I am sure the
general result will be good because
the Ministries will realise their own
responsibility for watching expendi-
ture. That is one of the lessons which
must be learnt from these excess
grants that we are making today—and
that is a good thing. A
which does no know what it is spend-
ing, which only knows what it has
been sanctioned by Parliament, and
does not know how much money is
spent at every stage every month of
the year, cannot, I submit, function
efficiently. It is rather surprising
that for all these years there has
been such a great resistance from the
Ministries concerned to maintaining
their own accounts and to being res-
ponsible for them. Why is this state
of affairs? It may be said that we
may have been wittingly or unwit-
tingly responsible, as somebody has
reported, for creating a sense or
irrresponsibility or for preventing
inculcation of a sense of responsibility
among the Ministry officials. But may
I ask: when we wanted them to take
certain responsibilities, why were they
shirked? All these years this has
not been done. I am sorry to say
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that one of the Ministries which
should have very strongly, continu-
ously and persistently supported us,
that is, the Finance Ministry, eyen
that Ministry has failed us. That is
regrettable.

I want to take thig opportunity to
raise the question as to who can
judge the actions of this House. It is
rather a serious thing. Somebody
from outside country comes and makes
an exr parte judgment and his report
is publicised and circulated. We do
not even know as to why, on what
basis and on what grounds have all
these remarks been made against
Parliament, against two of its Com-
mittees which I believe—and I hope
the House will agree with me—have
been doing their work conscienti-
ously.

After having referred to this aspect
of the problem, I want to draw
the attention of the House to one
special Demand with which I have
rather been connected one way or
another, namely Demand No, 64. This
reminds me, of, what I may probably
say was, an infructuous committee,
whose report hardly saw the light of
day; its report was probably not pub-
lished or circulated. This Committee
continued for much longer time than
was anticipated. This was the Hira-
kud Dam Enquiry Committee which
consisted of only officials. Probably
two separate reports were written.
They did not see the light of day till
our Public Accounts Committee went
into the question and pressed for its
publication. This Committee was con-
tinued much beyond the time and
cost much beyond the anticipated ex-
penditure, I want to draw the atten-
tion of the House to this aspect. Most
committees are appointed for a parti-
cular time. They have to report by
that time. The anticipations of Gow-
ernment in regard to the work of
these committees are generally wrong.
In 80 per cent of the cases, I can say
without hesitation, their terms have
been extended, not once but twice or
even thrice. We should have a sense
of proportion in such matters. I do
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not grudge a few thousands of rupees
that might have been spent over this
committee. Neither do I want to say
much about it because I have my own
views about the manner in which this
Committee was appointed and func-
tioned and made its report. That is
another matter. But what I say is,
we should learn from some of our
past mistakes. I would strongly urge
upon Government that this common
feature, of appointing committees for
a stated time, knowing well in
advance that these committes cannot
finish their work in a particular time,
yet insisting on that time and then
granting extensions is not . proper.
People who take to it as a labour of
love find that in spite of all efforts
they cannot finish in time and then
they have to come supplicating to
Government to grant extension of
time, That is not proper; we should
know well in advance what is the
proper time which a committee would
take or should take. No committee
can get memoranda or replies to ques-
tionnaire within less than three
months; it takes at least one month to
prepare the memoranda or question-
naire; it takes sometimes 2 or 3 months
to examine the witnesses and again
some time more to prepare the
report. Most committees are appointed
only for 6 months. I do not know
how it is possible for them to com-
lete . the work that is required of
them within such a short space of
time. I only draw the attention of
the House—not that I want to put
any obstruction nor is it my desire
not to grant this excess money—to
certain facts from which we can
learn and profitably learn a good
lesson.

For these reasonsg I have drawn
the attention of the House to these
points,

Shri Velayndhan: When 1 went
through these Excess Demands, it
surprised me very much to see that
such  insignificant but detailed
accounts were not submitted to Gov-
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ernment or the Finance Ministry in
time for serutiny or calculation. Only
the other day, we passed 8 huge
amount as Supplementary Demands—
I think, amounting to about Rs. 89
crores. It has, of course, become a
feature in this House to bring in Sup-
plementary Demands off and on, get
them sanctioned by the House where
there is a huge majority for the ruling
Party., But I would submit that
all this procedure or the process by
which our financia] transactions are
effected by this Government shows
the havoc created on the economy of
India. I need not state that when
excess grants are brought before the
Houses of Parliament, it is not a usual
thing. Such excess grants come at
times when there is some emergency
or other difficulties for the Govern-
ment to carry on normal functions.
If you go through the records of the
House of Commons, you will 'see that
excess grants are rarely brought in.
Even during the war time they newer
used to bring in excess grants except
on one occasion. I do not know
what the Government of India or the
Finance Ministry was doing all these
years to bring in now an excess
Demand for an amount which was
already expended in the year 1951-52.
Who is responsible for this grave
mistake? [ am only saying about the
technicalities of it; the grave error
that Government has committed in
bringing this at this late hour.

This is an example of the waste of
the Government of India in the
various Ministries. Even now the
whole thing has not come up. Only
for the year 1951-52, it has come out.
I know the Finance' Ministry will
justify it. But what are the details
given? What happened to the pay-
ment or submission even of the tele-
phone bills to the proper authorities?
Why was there so much delay? Who
was responsible for these petty things
in the Finance Ministry or other
Ministries?

An example was mentioned about
the Trade Mission that went to



body; it had very good or notorious
record in the past. And, I think, this
is only a part of it that has been dug
and further things will have to
dug out again. I should like to

gioner functioning there; had we not
our Trade Missions or our financial
sections there in the High Commis-
sioner’s Office?

At this time I remember a small
volume that we read 2 months ago,
the first part of our Auditor-General's
Audit Report. I think anybody will
hang down his head in shame—not
only a Member of Parliament—any-
body who is a decent gentleman or
lady will hang his or her head down
in shame after reading that small
wvolume.

Another point was also mentioned
in that about how an officer purchas-
ed a car through the High Commis-
sioner in an illegal way. He passed
it on to some of his relatives. Here
is an I.C.S. Officer who does that and
he has now been promoted and is
functioning in one of our Embassies.
This is what is happening. How is
this kind of waste of expenditure to
be checked? This is not my wview
only. It is the point of view of any-
body who has got any sense of
responsibility. It is the feeling of the
inillions of people who are suffering
in the country. It is high time that
Government looked into the matter
as to how the finances of India are
being recklessly wasted by high
officers, by their subordinates over
whom the Ministers have no control.
That is the pity of this Government,
of this so-called responsible Govern-
ment, of this independent Govern-
ment, that is now functioning.

1 P

Bardar A. B. Baigal (Bilaspur): You
are supporting the demands?
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Shri Velayudhan: You can under-
stand if you have a little common

sense.

My hon. friend Shri T. N. Singh
was accusing in a way the Appleby
Report. That report accused Parlia-
ment. My own feeling is that even
though we have got a  Public
Accounts Committee, or the Estimates
Committee jointly functioning, or
separately functioning, Parliament has
not exercised complete control over
the finances of the Government of
India. We have no power? Why?
Because the Government of India is
functioning in such a way that the
Members of Parliament come to know
of things only after years, perhaps
after the officers are dead, or have
retired, or have gone abroad with
their money. It is only then that we
come to know about the expenditures
incurred by the Government of India

Incidentally I may say that this
audit report which I mentioned a little
while ago was shown to a foreign
friend of mine. I read out certain
portions to him, which did not take
more than a couple of minutes. He
asked me whether it is a Government
audit report or a swindler's audit
report. I am not attacking anybody;
I do not want to accuse anybody per-
sonally. This is what a foreigner,
who has no interest in India said.

Is it not our responsibility to see
that these things do not happen year
after year, not only with one Ministry,
but with the Government of India as
a whole? I ask: why should this ex-
cess grant be asked for. In every
session of Parliament we get demands
for supplementary grants. The Gov-
ernment of India’s expenditure bhas
gone up in an unlimited manner, be-
cause there is no proper check on it
by anybody. It is being recklessly
wasted. If a proper scrutiny were
to be made of the expenditure which
the Government of India has made
during the last five years—of whose
achievements, it boasts so much—it
will be seen that not even one third
of it has gone to the people or
parties.
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Sardar A. S. Saigal: Question.

Shri K. K. Basu: It has gone to the
parties all right.

Shri Velayudhan: I mean the
people. I am not accusing anybody.
1 ask Government to properly scruti-
nise the bills or the vouchers for
expenditure incurred on teiephone, on
peons or chaprasis. (Interruption)
This is a very grave matter. You are
simply smil:ing about the expenditure
that has been made. I am surprised
why Members of Parliament are not
serious about it. It is not a party
matter. I ask in all seri-
ousness; what is the necessity of
coming up for this excess grant, even
though it is only for Rs. 3 crores? Are
you prepared to see that these officers
who are responsible for this thing are
brought to book? Have you got the
power to do it? You are under the
control of a bureaucracy, under the
control of a wvery huge, strong
bureaucracy. You cannot do any-
thing. I know sometimes the Prime
Minister himself was helpless against
the opinions or views of the bureau-
cracy. That is the position today.
Of course, it requires a radical change.
I know this kind of waste will conti-
nue; the people of this country know
that this Government is wasting their
money.

Mr. Speaker: Order, order. Hon
Members ought not take advantage of
this occasion and sfart a general dis-
cussion on the General Budget.

Shri Velayudhan: It must be a
general discussion.

Mr. Speaker: Absolutely not.

There are certain demands for
excess grants placed before the House.
The hon. Member is quite in order if
he says that the excess grants ought
not to be paid, so much of the expen-
diture should be curtailed; or that
there is no need for this excess grant,
referring to particular cases. Making
genera] remarks like reckless wastage,
it is for next year, if he comes back
to this House. He can reserve his
remarks for the next year's General
Discussion on the Budget, or the
Finance Bill.
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The hon, Member has spoken suffi-
ciently long.

Shri Velayndhan: 1 have not
concluded my speech. I was just
coming to the end of my speech.

Government should examine as to
why these demands for excess expen-
diture have been brought and people
who are responsible for this should
be certainly punished or brought to
book. That is the only request I
have to make about this matter.

Shri M. C. Shah: Sir, I am thankful
to you for not allowing the hon.
Member to go on in this way. I do
not know whether he is an expert in
finance.

Sardar A. 8. Saigal: He is becoming
an expert. ’

Shri M. C, Shah: But he will appre-
ciate that his own accounts—he gets
Rs. 4,800 per year and a daily allow-
ance of Rs. 21 per day—when made
up at the end of the year will need
some adjustment. Now here is a
budget of the magnitude of Rs. 2,194
crores; the sums spent, as I have al-
ready explained were Rs. 2,094 crores,
or so. In fact, there was a saving of
about Rs. 89 crores or so. But because
of the system prevailing today there
has been some excess expenditure
incurred.

The hon. Member must be well
aware of the fact that we have not
got a complete system of excheguer
control as it obtains in the United
Kingdom. Here the accounting and
the audit are done by the same
agency, that is the Comptroller and
the Auditor-General. We have so
often said here that the accounting
and auditing should be separate, and
those who keep accounts should only
make payments. Today the payments
are however not made by the same
officer, who keeps the accounts.
Therefore the person making the pay-
ments may make some payments
while he may not be well aware that
he has already exceeded the demand
for it,
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Here, as I have already stated the
excess payment for 1951-52 comes to
Rs. 3.29 crores against the voted sum
of Rs. 2,194 crores and odd. If the
bon. Member who spoke last were {5
examine the demand he will find that
there are two items, one for one crores
and 67 lakhs and another for one crore
and 25 lakhs, These two demands alone
account for about Rs, 2 crores and 92
lakhs or so. The second demand of
Rs. 1 crore and 25 lakhs is on account
of the subsidised grain that was sup-
plied for the whole country in the
year 1951-52. One cannot anticipate
correctly as to what amount of sub-

sidy will have to be given on the -

amount of grain supplied to the
people who wanted that. Travancore-
Cochin State is the most important
State in that respect.

Shri Velayndhan: Why was this
not brought earlier here?

Shri M. C. Shah: The amount of Rs.
1,25 lakhs and odd is on account of
the subsidy. The loss incurred had
to be given. When presenting our
revised estimates we were not in a
position to know exactly as to how
much amout was necessary. The
subsidy could not be avoided; the
loss could not be avoided; it had to
be paid for.

Another item is for a sum of about
Rs. 1,67 lakhs and odd. If the hon.
Member goes through the explanation
here very carefully, he will find that
Rs. 1,60,00,000 or so is for interest on
deposits of excess profits tax etc., paid
to assessees. In the year 1951-52,
there was a drive for clearance of all

such cases. Most of the cases were °

cleared and adjusted and, therefore,
we had to pay this amount. If we
had taken advance payments, we had
to pay interest, as provided for in the
Finance Bill and the Income-tax Act.
As we cleared up all these cases, we
had to adjust the deposits against the
assessment demands, and we had also
to pay interest on the advance pay-
ments that the Government had al-
ready taken. What is wrong there?
Does the hon. Member object to the
clearance drive? Or does he object
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to interest being paid to those asses-
sees who have already given advance
payments to the Government in
pursuance of a certain section of the
Act?

Shri T. N. Singh: The point was
only in regard to the special drive for
this very section of the excess profits
tax and not for clearance in respeect
of so many other Departments.

Shri M. C. Shah: If the hon. Mem-
ber goes through the Demands very
carefully, he will find that Rs. 1,60
lakhs and odd was paid as interest
to these people who had made depo-
sits to Government earlier according
to a certain section of the Act. Do
you mean to say that Government
should not pay interest when the
matters were finally adjusted? That
was not expected or anticipated in the
year 1951-52. It was not expected
that all these income-tax cases will
be disposed of according to the
instructions given by the Ministry. In
most of the cases the interest was to
be paid and, therefore, it was paid.

There is another item of Rs. 10
lakhs and odd which, as I already ex-
plained, is in connection with the
Mica Mines Labour Welfare Fund
Now these excess have arisen because
there was a great deal of export of
mica. When the year ended, we had
to give this amount. If you see these
figures, you will find that all these
things cannot be anticipated. There-
fore, those obligations had to be met
and payments were made, and these
excess payments were made as against
the Demands voted.

Now there is a guestion about the
delay in coming before the Parhament.
Hon. Members very well know
that appropriation accounts are pre-
pared by the Comptroller and
Auditor-General after the year has
ended. He has to go through all the
vouchers and see against each item
that was voted by the Parliament A
big volume is always presented. Hon.
Members know about the Demands
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and the details thereof. The Comp-
troller and Auditor-General has to go
through all those details and the
accounts are prepared by him. It
takes about two to three years, per-
haps more, to complete the accounts
of the year. In this case, that is,
1951-52 accounts, the final accounts
were completed on the 5th March 1855.
Only when the final accounts are made
up, they can just draw our atrention
that here was an excess amount paid,
which was not voted in the Demands
to that extent.

Bhri Velayudhan: Because you have
not submitted it in time.

Shri M. C, Shah: As provided under
article 115(1) of the Constitution, we
had to bring these demands for excess
grants before the Parliament. Before
that, we had already made the rule,
which hon. Members must know very
well, that is, rule 241(4) of the Rules
of Procedure and Conduct of Buisi-
ness, under which excesses are to be
regularised only after the Public Ac-
counts Committee examines the ap-
propriation accounts and makes its
recommendations. This was done by
the Public Accounts Committee in the
year 1956 in the month of May in the
Sixteenth Report of the Committee,
and it recommended that all these ex-
cesses should be regularised under
article After that, in
this session, we have come
with  these  demands
I do not under-
stand where the delay is. There is
no delay whatsoever on the part of
the Finance Ministry as has been sug-
gested by some Members. There is
no delay on the part of the Govern-
ment as has been suggested by some
Members. That is due to the system,
and as long as that system is not
changed and as long as there is no
complete exchequer control, these
things are bound to happen in small
ways and the demands for excess
grants will have to be voted by the
"Parliament.

Shri T. N. Bingh: The hon.
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Mr, Speaker: Let him finish first. I
requested the hon. Minister not to
intervene as and when some doubt
has been raised by Members. I told
him that he need not reply to it
immediately, but may go on noting
down the points and deal with them
in his reply. If hon. Members have
got any doubts arising out of the
statement of the hon. Minister, they
will kindiy note them down, and as
soon as the hon. Minister concludes,
I will allow an opportunity for them
to put their questions. Let there be
no interruptions either way,

What is the rule that the hon.
Minister referred to?

Shri M. C. Shah: Rule 241(4) of the
Rules of Procedure and Conduct of
Business. Under this, the excesses
can be regularised only after the Pub-
lic Accounts Committee examines the
appropriation accounts and recom-
mends their regularisation.

As I just informed the House, the
Committee's recommendations were
made in May 1856, and there-
after in this session we have come
before the House with these demands
for excess grants. I do not think there
has been any delay which could have
been avoided by the Government in
bringing the matter before the House.
Some time is taken by the Comptrol-
ler and Auditor-General to complete
the final appropriation accounts and
there are so many other difficulties as
well. We have already accepted the
principle of separating the accounts
from the audit. We have started it
in some of the Ministries, and we want
to have it introduced in all the Minis-
tries and also in the States, but there
is the difficulty about the question of
personnel, and there are also other
difficulties. The Comptroller and
Auditor-Genera] iz very keen to see
that the entire scheme is expedited
and there is separation of accounts
from audit. Thereafter, payment
will be made by  cheques.
When payment is made by
cheques, the officer who will make
payments and also keep accounts, will
always have before him the sums that
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are voted by the Parliament, and it
there is any excess payment to be
made, he will immediately stop it and
bring it to the notice of the Govern-
ment, and Government will imme-
diately come to the Parliament for
supplementary demands. Why should
they wait for the demands for excess
grants? It is no pleasure to the Gov-
ernment or to the Comptroller and
Auditor-General or te anybody to
bring forward these demands for
excess grants before the House. They
are equally interested in the matter.
We have to explain all. those things
to the House and the House, as a
sovereign body, is entitled to know
how these excesses occurred. If hon.
Members will look into these things,
they will find that these could not be
anticipated at that time.

1 hope, with the information now
supplied to the House the hon.
House will be satisfied that there
has been no delay and there is no
demand for excess grants which
could even have been anticipated. I,
therefore, hope that the House will
agree to these excess Demands.

Shri T. N. Singh: Sir, I wish one
impression, which the hon. Minister
has created, tu be corrected. It is
this. I do not think that the system
of audit of appropriation  accounts
is such as to delay things in the
manner indicated. What has happen-
ed is, during the past several years
we were suffering under the effects
of partition and post-war years, the
result being that our accounts were
in arrears. That is why there has
been this delay. The system does
not entail 3 to 4 years delay as the
Minister has put it. He has blamed
the system for this delay. That is,
very wrong. It gives the impression
as if the audit and accounts system
is to be blamed for the delay. That
should be ‘corrected. 1 hope 1 am
correct in what I am saying and the
Minister will kindly take off the
blame which he has put on the
accounts system.

Shri M. C. Shah: T am not putting

the blame on anybody. I only said
that because of these difficulties the
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accounts of 1951-52 were prepared
finally in March, 1955. That is the
only thing I said, when there was
a charge of delay on the part of the
Government. I only said that it was
only on the 5th March 1955 that the
accounts were finally settled, there-
after the Public Accounts Committee
looked into these excess Demands
and passed a resolution rcommend-
ing the regularisation only in May.
1956. 1 do not want to put the blame-
on anybody. I rather stated that
this system of separation of accounts
from audit is absolutely necessary
and it should be expedited as early
as possible. The moment that is
expedited, there will hardly be any
case, or there will only be rare cases
of excess Demands.

Shri Ranmachandra Reddi: Sir, I
want some clarification. Rule 241 (4)
has been referred to by the hon.
Minister. Rule 241(4), reads like
tnis:

“If any money has been spent
on any service during a financial
year in excess of the amount
granted by the House for that
purpose, the Committee  shall
examine with reference to the
facts of each case the circum-
stances leading to such an excess
and make such recommendation
as it may deem fit.”

Does it mean that the Government
suo moto cannot make appropria-
tions when they have spent in excess
and that they should compulsorily
postpone the adjustments until it is
recommended by the Public Accounis
Committee?

Mr. Speaker: We had a discussion
on this matter. I also want to make
a few observations regarding the
accounts. The budget ought to con-
tain all the provisions which can
possibly be anticipated for expendi-
ture during the course of the year,
and if they are voted and the Appro-
priation Bill is also passed in this
House, under article- 114 no money
shall be spent which has not been
granted by the House and is not pro-
vided for in the Appropriation Bill.
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But an exception has been created in
article 115—an exception is always
an exception and ought to be resort-
ed to in as few instances as possible
—in favour of certain new services
and certain excess items which might
nut have been reasonably anticipated.
But they must have the prior sanc-
tion of the House in the same year.
As soon as the Government comes to
know that it is likely to spend much
more than what the House has grant-
ed, it must take the sanction. If
under some unavoidable circum-
stances some money had to be paid
-just at the end of the year and there
is no time to place the estimate be-
fore the House in advance by way ot
Supplementary Demands for Grants
and obtain its permissign, in those
cases money can be spent for which
the Consolidated Contingency Fund
makes provision under article 116.

Under those circumstances, 1 feel
that the Government ought not to
remain satisfied or wait until the
Audit Report comes and the Public
Accounts Committee looks into it
Demand No. 75 in this case was due
to the adjustment of interest on the
capital invested in the Himachal
Pradesh Government Transport for
the years 1949-50 to 1951-52. The
request for making the provision of
funds was received from the State
Government in March, 1952, when it
was too late to ask for Supplement-
ary Appropriation. By the 3lst
March, 1952 that year will be over.
The budger would naturally have
been presented earlier, sometime of
the 28tn of February, or 29th of
February if it had been a leap year.
Therefore, after the presentation of
the budget there mightnot have been
sufficient time to include that item
by way of a Supplementary Demand.
But the Finance Ministry was aware
of this. They have said in ‘*his
note, that it was too late to ask for
Supplementary Appropriation. "Why
was It put off till today? As soon as
they came to know of it, they ough!
to have come before this House. I
feel that in regard to this expen-
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diture everyday of delay has to be
accounteq for to the House. As soon
as it comes to the notice of the Gov-
ernment they ought to bring it before
the House for regularising it
If it is a Supplementary Demand
or an Excess Demand, it must be
brought before the House. In each
year that passes, in each session -of
Parliament that passes, the Govern-
ment must come to this House and
say why they did not bring it before
the House during that particular ses-
gion, why that session was not
thought of. Of course, in particular
cases it might have escaped the
notice of the Government.

Now, Rule 241(4) was referred to.
I am afraid there is misunderstand-
ing regarding the interpretatior of
this Rule. The Rule says:

“If any money has been spent
on any service during a finaneial
year in excess of the amount
granted by the House for that
purpose, the Committee shall
examine with the reference to the
fact of each case the circum-
stances leading to such an excess .
and make such recommendation
as it may deem fit.”

Nowhere is it stated that the Ex-
cess Demand ought not to be placed
before the House until the Public
Accounts Committee looks into it.

Shri M. C. Shah: That was our
interpretation.

Mr. Speaker: That is wrong.

Shri M. C. S8hah: If your ruling is
that way, we will follow that.

Mr. Speaker: It is not my own
ruling for the first time. That  inter-
pretation does not .seem to be war-
ranted by the language of the Rule.
Therefore, the Government ought not
to wait so0 long. As soon as it comes
to the notice of the Government, they
must ask for regularising it. There
may be cases where, with all dili-
gence, they might not have done so
and the Public Accounts Committee
may just look into this matter. Neo
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doubt, there is some force in this.
If the Public Accounts Committee
looks into thig immediately and pla-
ces the facts before the House, the
House will have material for the pur-
pose of discussing this matter, whe-
ther it ought to allow the Excess De-
mand or not. That would be an ad-
vantage to the House. There is no
doubt about that. But, not to place
jt before the House even in such cases
which are definitely known to the
Government, saying that the Public
Accounts Committee has not sent its
Report, is not correct. There is neo
doubt regarding this matter.

I would urge upon the Government °

wherever it comes to notice such
-xcess Demands, to immediately
ring them to the notice of this
House and ask for Supplementary
Grants or Excess Grants in such
cases as are here.

Here I find a reference made in
the introductory remarks. It is said
here that the Public Accounts Com-
mittee sometimes suspects the bona
fides of withholding this. Here it is
said: ,

“In para 7 of the above Report,
the Committee have held that any
established mis-classification in
the Appropriation Accounts which
either attracts or avoids the
necessity for regularisation of any
excess by Parliament, would be
taken into account by them in
making their recommendation to
the Parliament.”

Therefore, no impression ought to
be created that an attempt is made
to make an excess expenditure and
then iry to avoid or screen it away
from the Parliament or the Public
Accounts Committee by taking it
from something else. The House
‘must, therefore, be very careful. The
Finance Ministry, at the same time,
must be very careful when it comes

to know about an excess expenditure.

The mere fact that so far the accounts
has not been separated from the
audit branch is not an excuse and it
ought not to be an excuse for mnot
bringing it before the House as early as
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possible. Therefore, I hope hereafter
there will be a change in the atti-
tude of the Finance Ministry with
regard to this point.

Shri T. N. Simgh: I have one sub-
mission to make on what you have
said just now. Let us suppose the
procedure is that as soon as an excess
is noticed in the appropriation
accounts as finalised the Government
comes with a Demand for Excess
Grant and the House sanctions it. I
take that position for my argument.
Then, after six months the Public
Accounts Committee will examine
the same thing. Now, either that
Committee, if it differs, or after going
into the details of the question,
which it is not pessible for the Par-
liament to go into, has something
to say, quite something other than
what the House has been told or has
to say ambout it, it would be going
against a very superior body, a
superior parent organisation. Then,
the only opt left to the Public
Accounts Comrhittee, once the Par-
liament has sanctioned an excess
grant, is to say, Yes; all right'. There
is nothing more left to the Publiec
Accounts Committee to say about any
grant, once it has been sanctioned by
Parliament.

If the Chair will be pleased to read
the rule, he will find that the rule
says as follows:

« . the Public Accounts Com-
mittee  shall examine these
accounts.”

The Public Accounts Committee
has to examine, under that rule, any
excess expenditure that has been in-
curred or any excess payment that
has been made. So, what is the pur-
pose of the Public Accounts Commit-
tee, if it cannot exercise this function
and if the House suo moto goes into
the question and sanctions  the
amount? Under the rules, as you
have said, it is perfectly open to the
Government to ignore the Public Ac-
counts Committee ° altogether and
get the excess payments sanctioned
by the House, once the excess pay-
ments are noticed. But, from the
point of view of proper procedure,
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proper constitutional procedure and
convention, will it. not be better that a
body of this very House, which has
specialised in this kind of work, is
enabled to tell this House what it
thinks of it and what the House might
do about it? If the accounts have to
be audited the Public Accounts Com-
mittee should have an opportunity to
express its opinion. Therefore, either
take away the functions of the Pub-
lic Accounts Committee in respect of
examining the excess grants, calling
for officials, questioning them as to
why this was.done and that was not
done, or, it should be entrusted with
the responsibility of going in detail
into such matters. Otherwise, the
functioning of the Public Accounts
Committee would become very one-
rous and difficult once the House
has given its seal of approval

Mr. Speaker: I can give only one
answer to this question. The demand
for excess grants is made, after the
money is spent, not in the same year
itself but later. What I say -is, the
excess amount may be anticipated
just a few days before the amount is
spent. Then, it could come in by way
of a supplementiry grant.. Thore-
fore, what is the aid of the ' Public
Accounts Committee so far as ‘his
aspect is concerned? Thal is one as-
pect. That is the first step.

The second step is this. Instead of
spending the money away and then
coming to this House for sanction, if
the -amount had been anticipated two
or three days earlier, before the
financial year came to a close, and if
it had been brought to this House,
then, we need not have the benefit of
the Public Accounts Committee. The
hon. Member said that we might not
be having the benefit of the Public
Accounts Committee and that we
must wait for the Public Accounts
Committee. But then, what is the
use of waiting and then according
exr post facto sanction?

Bo far as ordinary expenditure is
woncerned, we do not always vote te
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the last pie. We just vote on the
approximate estimate placed before
the House. But there also, if the
amount is exceeded, we criticise. In
the circumstances, I would think of
an alternative procedure. It will be
this way. Instead of waiting for an
indefinite number of years, as soon
as the Finance Ministry finds that an
excess payment has been made, with-
in two or three days, I will ask the
Public Accounts Committee to ldok
into the matter and send us an in-
terim report. Why should we wait
for the general comprehensive report

. of the Public Accounts Coramittee?

We shall ask the Public Accounts
Committee to make an interim report
on the particular items. Let them
go into them. We shall be benefited
by their advice. My whole object is
not to wait till the entire process is
finished. At the same time, my object
is to see to it that the Public Accounts
Committee goes into these matters
and also the Auditor-General looks
into these matters as early as possi-
ble. There should not be a hiatus
between one and the other.

I shall now put the question to the
vo e. The question is:

“That the respective excess sums
not exceeding the amounts shown
in the third column of the Order
paper be granted to the President
to make good the amounts spent
during the year ended the 31st
day of March, 1952, in respect of
corresponding heads of demands
entered in the second column
thereof:
Demands Nos. 3, 9, 15, 30, 33,
34, 36, 42, 55, 58, and 64.”
The motion was adopted.
[The motions for Demand for Ex-
cess Grants which were adopted by
the Lok Sabha are reproduced below
—Ed.)
DemanD No. 3—COMMERCIAL INTEL-
LIGENCE AND STATISTICS
“That a sum of Rs. 4,54,715 be
granted to the President to make
good an excess on the grant in
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respect of ‘Commercial Intelli-
gence and Statistics’ for the year
ended the 3lst day of March,
1952”,

Dmxmanp No. 9—MmisTry oF DEFENCE

“That a sum of Rs. 28,805 be
granted to the President to make
good an excess on the grant in
respect of ‘Ministry " of Defence’
for the year ended the 31st day
of March, 1952".

DeEMAND No. 15—ARCHAEOLOGY

“That a sum of Rs. 8130 be
granted to the President to make
good an excess on the grant in
respect of ‘Archaeclogy’ for the
year ended the 31st day of March,
1952".

Demanp No. 30—MISCELLANEOUS
DEPARTMENTS

“That a sum of Rs. 10,41,867
be granted to the President to
make good an excess on the grant
in respect of ‘Miscellaneous De-
partments’ for the year ended
the 31st day of March, 1952.

DeEMAND No. 33—SUPERANNUATION
ALLOWANCES AND PENSIONS

“That a sum of Rs. 1,18311 be
granted to the President to make
good an excess on the grant in
respect of ‘Superannuation Al-
lowances and Pensions' for the
year ended the 31st day of March
1952". '

Demanp No. 34—MISCELLANEOUS

“That a sum of Rs. 1,25,43,893
be granted to the President to
make good an excess on the grant
in respect of ‘Miscellaneous’ for
the year ended the 31st day of
March, 1952".

Demanp No. 36—MISCELLANEOUS
ADJUSTMENTS BETWEEN THE UNION
AND STATE GOVERNMENTS.

“That a sum of Rs. 56,852 be
granted to the President to make
good an excess on the grani in
respect of ‘Miscellaneous Adjust-
ments between the Union and
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State Governments’ for the year
ended the 3lst day of March.
1952".

Denanp No. 42—Survey oF INDIA

“That a sum of Rs, 34581 be
granted to the President to make
good an exgess on the grant in
respect of ‘Survey of India’ for
the year ended the 3lst day of
March, 1952".

Demanp No. 55—Crvi DEFENCE

“That a sum of Rs. 13,878 be
granted to the President to make
good an excess on the grant in
respect of ‘Civil Defence' for the
year ended the 31st day of March,
1952”.

Demanp No. 58—ANDAMANS AND
NicoBar ISLaNDS

“That a sum of Rs. 3,24,216 be
granted to the President to make
good an excess on the grant in
respect of Andamans and Nico-
bar Islands’ for the year ended
the 31st day of March, 1952".

Demanp No. 64—MINISTRY OF Na-
TURAL RESOURCES AND SCIENTIFIC RE-
SEARCH.

“That a sum of Rs. 88,289 be
granted to the President to make
good an excess.on the grant in
respect of ‘Ministry of Natural
Resources and Scientific Resear-
ch’ for the year ended the 31st
day of March, 1952”.

Mr, Speaker; We have disposed of
the excess grants relating to 1951-5Z
I hope that the excess grants in res-
pect of the years 1952-53, 1953-54 and
so on will all be brought forward, all
together, as early as possible.

The Minister of Trade (Shri Ear-
markar): Let us hope there will not
be many such cases for those years.

Shri. M. C. Shah: We will prepare
a note in consultation with the comp-
troller and Auditor-General. If there
is any difficulty we will bring that
aifficulty to your notice.

Mr, Speaker: Yes.
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MOTIONS RE DISPLACED PER
SONS (COMPENSATION AND RE-
HABILITATION) RULES—concld.

Mr. Speaker: The House will now
take up further consideration of
motions relating to modification of
the Displaced Persons * (Compensa-
tion and Rehabilitation) Rules, 1955,
moved on the 13th August, 1956.

The time allotted was 3 hours.
The time already taken is 1 hour and
20 minutes. The balance is 1 hour
and 40 minutes. Who are the hon.
Members who would like to take part
in this debate today?—Shri Gidwani,
Pandit Thakur Das Bhargava, Lala
Achint Ram, Shri D. C. Sharma,
Sardar A. S. Saigal, Shri Radha Raman
and, of course, the Minister. Pandit
Thakur Das Bhargava has taken al-
ready about 30 minutes. If he can
conclude within 15 minutes today. I
will be able to give some time to the
other hon. Members.

Pandit Thakur Das Bhargava (Gur-
gaon): I shall try to finish within 15
minutes, though I do not think I will
be able to cover all the points within
that time.

First, of all, I would like to draw
the attention of the House to the ori-
ginal amendments to the Income-tax
Act which, as a matter of fact, are
the predecessors to these rules and
also to the Finance Act, 1956. From
page 2129 of the Parliamentary De-
bates dated 30th March, 1849, you
will see that I then moved the follow-
ing amendment:

“Rs. 5,000 in the case of every
Hindu Undivided family which
satisfies as at the end of the pre-
vious year either of the following
conditions, namely:—

(a) that it has at least two
members entitled to a share
on partition who are not
less than 1B years of age;

(b) that it has at least two
members entitled to a share
on partition neither of
whom is a lineal descendant
of the other and both of
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whom are not lineally des-
cended from any other liv-
ing member of the family;"

You will be pleased to see that two
classes have been mentioned here.
Firstly, all members of the family
who are entitled to partition and who
are more than 18 years of age. Se-
condly, number of the family from
a separate branch with the condition
that the age may not be more than
18. When meving that amendment.
I submitted certain points which ap-

' pear at page 2130 of the Parliamen-

tary Debates dated 30th March, 1949.
The points are as follows:

“As regards the other aspects
of this amendment, I would only
submit that while making a com-
promise we have taken good
care to see that it does not give
any sort of preference to a
Hindu over a non-Hindu and
therefore we have excluded even
such Hindu wundivided families
who are paying income-tax on,"”
ete.

Then,

“it contemplates two cases
firstly when there are adult sha-
rers and secondly when there
are two sharers adult or other-
wise provided they form the nu-
cleus of separate branches”,

S0, both the branches were con-
sidered. One branch consists of the
father and the son, and the second
branch where it is not necessary
that the boy should be more than 18
years of age.

Then, the hon. Minister of Finance
brought in a Bill. The Indian Finance
Amendment Bill,—on the 11th August,
1950, and the Bill was passed on the
next day. An Amendment was then
made, But how did he (the Finanoce
Minister) understand the position?
He said as follows through an amend-
ment of his:

“An Hindu undivided family

would have to satisfy either:
(1) that the family should
have at least two members
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over the age of 18 years
who are entitled to claim
partition, or
(2) that the family should have
* two members and entitled
to claim partition, neither
of whom is a lineal descen-
dant of the other and both
of whom are not lineal des-
cendants from a common
living ancestor”.

The two conditions were:

“neither of whom is a lineal
descendant of the other and both
of whom are not lineally descen-
ded from any other living mem-
ber of the family”,

go that, if he belongs to another
branch, even if he is less than 18
years of age, he could be counted
for the purpose of income-tax. That
was how he understood it. In mov-
ing thi¢, he made it clear why this
was necessary. He said that the hus-
band, the wife and the minor son
would also come under the provi-
sions of this rule if the words “en-
titled to a share on partition” were
put in, because the wife is entitled
to a share on partition, though she
is not entitled to claim partition.
When this Bill was before the House,
1 raised an objection and said that in
Punjab, the son is not entitled to
claim partition. My friend says that
the son was not contemplated at all
at that time. When this Bill was
discussed, it was specifically raised by
me that according to the custom in
Punjab, the son was not entitled to
claim partition, whereupon Shri
Deshmukh put, an explanation like
this in the Bill
“Explanation—For the purpose
of this paragraph, in the case of
every Hindu undivided family
governed by the Mitakshara law,
a son shall be deemed to be
entitled to claim partition of the
coparcenary property against his
father or grandfather, notwith-
standing any custom to the con-
mry‘ll
the custom in Punjab was
wbrogated and the son was regarded
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as a person entitled to dlaim parti-
tion. This was the amendment made
in 1950; namely, for the words
“entitled to a share on partition” the
words “entitled to claim partition”
shall be substituted. This continued
up to 1954. I have got the Finance
Act, 1951 and I will read from it:

“(a) that it has at least two
members entitled to claim parti-
tion who are not less than 18
years of age; or

(b) that it has at least two
members entitled to claim parti-
tion neither of whom is a lineal
descendant of the other and both
of whom are not lineally descend-
ed from any other living member
of the family.”

These are exactly the words which
were there in the original amend-
ment. But, you will be pleased to
see that the words were changed in
1955-56. They were changed like
this: :

“The limit referred to in the
above proviso shall be—

(i) in the case of every Hindu
undivided family which as at the
end of the previous year had—

(a) at least two members
entitled to claim partition
Rs. 8,400.

(b) at least four members
entitled to claim partition
Rs. 12,600.

Provided that in the case re-
ferred to in sub-clause (a) none
of the members and in the case
referred to in sub-clause (b)
none of the minimum number of
four members,—

(a) is less than eighteen years
of age; or
(b) is lineally descended from
another member......"”
This is very important; I want to
bring to your notice the difference
between the two:

(b) is lineally descended from
another member or along with
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another memper is  lineally
descended from any other living
member of the family not entitled
to claim partition....." ete.

The words “not entitled to claim
partition” were added in the 1955-58
Act. It means that persons less than
18 years of age or less did not as
before come under the contemplation
of the law, so far as this matter is
concerned. As a matter of fact,
something was done by the Finance
Ministry which took away the rights
of line of a separate branch altogether
and they were denied the benefit of
the proviso. When the Compensation
Bill was before this House, an amend-
ment was moved by Shrimati Sucheta
Kripalani, to which 1 have already
made a reference. It was agreed by
Shri Ajit Prasadji that the principles
of the income-tax would be incor-
porated in this. But, when the rules
were made and laid before us, in that
there was no. reference to the joint
Hindu family.  When the rules came
before the Advisory Board, the
Advisory Board made a report, which
was accepted by the hon. Minister.
In the Advisory Board report, we
made the position absolutely clear.
We stated like this:

R to avoid any complaints
on the basis of excessiveness of
relief to such joint families, the
Board has accepted the principles
underlying the provisions given in
the First Schedule of the Finance
Bill, 1955, some of which have been
in force for several years now.
The Board has incorporated in the
draft rules a new rule based on
these prineiples. After the amount
of compensation is determined
according to these rules, the
amount is to be apportioned among
the members of the family,
according to the provisions of the
Hindu Law."”

Para 2 is very important. It means
this: “While making this recommenda-
tion, we are conscious of the fact that
this will entail further examination
of the claim applications and, on the
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basis of the existing scale of com-

pensation, they may require some
additional funds and there may even
be some necessity for some revision
of the scale. We feel that in the
interests of justice inter se between
the wvarious categories of claimants,
this redcommendation has to be accept-
ed and implemented.” All the reasons
and grounds brought forward by the
Minister today, namely, that more
money has to be found, all the appli-
cations will have to be scrutinised
etc., were all considered by the
Advisory Board and they said that
this recommendation must be given
effect to.

The Minister of Rehabilitation (Shri
Mehr Chand Khanna): What is the
date of the recommendation?

Pandit Thakur Das Bhargava: This
long before the rules were
framed and brought to this House.
The scale was put before the Board
and the Board, after examining the
scale, made certain suggestions. The
scale was sanctioned by the hon.
Minister and incorporated in the rules.
The amendment they suggested for
this purpose ran thus:

“(1) In the case of every Hindu
undivided family which on the
14th day of August, 1947, had at
least two members  entitled to
claim partition, the compensation
shall be determined by dividing
the value of the verified claims
into two equal shares, assessing
the compensation on.each of the
two shares on the basis of the
scale prescribed in rule 20 and
adding up the compensation on
both the shares. Thereafter the
amount so determined shall be
apportioned by the Settlement
Commissioner among the members
of the family according to the pro-
visions of Hindu Law.

(2) In the case of every Hindu
undivided family which on the
14th day of August, 1947 had
at least four members entitled to
claim partition...... " ete,
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The proviso is important. We said,

“Orovided that in the case
referred to in (1) none of the
members and in the case referred
to in (2) none of the minimum
pumber of four persons is less
than 18 years of age or is lineally
descended from another member
or along with another member is
lineally descended from any other
living member, of the family
entitled to claim partition”.

This is exactly what obtained from
1949 to 1954. After examining the
provisions, we made this recom-
mendation but this recommenda-
tion was not accepted by the hon.
Minister and he framed the rules in
accordance with the provisions of the
Finance Act, 1955.

That is not all. We know how the
hon. Minister reacted to these rules
when they were before this House.
1 will refer to the statements made by
the hon. Minister himself which would
go to show that as a matter of fact the
plea that has been put forward now is
a faked plea, an absolutely wrong
plea, namely, that he did net know
that the son as such was entitled to
a share—I mean an adult son. I will
refer to his own speech which would
show that this is not so. I am read-
ing from the cyclostyled proceedings
of the 14th September, 1955, page
13042. The hon. Minister spoke as
follows:

“orer wfaT T TR OWE @
faes 7 F1 FfFT @ 99 § 7
fFr & =gt = ¥ ©F ae e 3me
I 32 7 g fgei T adw aid &)
L g T ATAAT AT a1 & ATEITHT
(Freft & ¥) wor w9 AT qEeT
g | 7 T T e s o e
AR ST TR IR T A2 § WA AR
& ST g TR (Sde) X fan
§, I w9 (7F) N g @ A
f‘m Ilt .
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This was about th& grants. When
we come to the actual rules, when
these amendments were moved,  Shri
N. C. Chatterjee had raised the objec-
tion that there should be no distinction
between adult sons and minor sons
and both had absolute and inherent
right by birth. This is found in page
12966. In reply the hon. Minister
stated as follows:

"o i O AT g (ST
afzaTz) #1 dare § 9w and § dfew
ST A AR FT ATEY i 7T A
I WEAGH /I OF TrEufe =g
1 gar9 3 @1 fegem & uw w3
9w F IeET g
Shri D. C. i :
Probably hE. rsefh:::; toui?:lm).
Pandit Thakur Das Bhargava: He
referred to Mr. N. C. Chatterjee. I
am not a bada vakil at all. The hon.
Minister further said:

"% § T A B G A
g e & o fewman ¢ e & Sm
oA FUEAT | o S oA
WL &9 H wieHe (WEred) &Y
He was going on when I interrupted
and said:

“gw AW ¥ ag wifaww (SyE)
e faw (e fadas) & woff ot
g e W aE T g
This is his reply, which is most im-
portant.

"o 3w @, ar g § | e wnew
Wt 7zd § 5 v T 0 awew
gl 95T | g OF T F F 7w ¥ J4qw
# o ot 9 "9 we7 & gl av
IrewedT (gaifoa) 4 1 3@ e
ag & f 7w Aifed 6 dw wr & w1
oF WrE Qe & W ¥ 9@ A< T
YT Fa® & 41 fi| Franfenw a=x §
A wrd o & fegem & =
..

s
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=T RgU T W : 98 FEET I
& o 51y ¥ R E 1 7 3 @ A g
&1 TR i AT WA

My hon. friend’s interpretation is
not correct.

Pandit Thakur Das Bhargava: 1
will read it again. I said then.

iz A ¥ ag s wrEe o

. & =T ATt @ W A o 7@y fear
g.’l

Y #gT T @ (AT T § q@

FEE .,

Pandit Thakur Das Bhargava:
Does he want to eat away his words?
While he was speaking, I interrupted
him.

Pt HET T @A TAE W AT afed |
He has not read it in the proper con-
text. Let him read further.

Mr. Speaker; Read the latter por-
tion also. )

Pandit Thakur Das Bhargava: I
will read the other portions also. But
he cannot force me to read it. He
can read it, if he wants.

‘e A ¥ Ay SifEwd HEAE
fawr & oo gy & WX wod Y
agt frar 274
Further on he says:

“qrEY g1 ag "AT 5 I wg
g A5 a9 &Y T, FAH AT WA a7 w0
X 7@ # gu F At #1 IW F €
LY AT 1Y W, (&Y A, 4 37
AETfaE qAL wET § | T FIRr
ag & fF g7 e o ot 0 AR
¥F ff #3f gw F wré @ fewwa dar
A TR A d e
¢ fama, ey fm far & =
Tifew @ & sfed arde § 9
o aw S quaeT R § S A
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ararfan &, #1794 # fogrer & ot Avanfoer
& 9 wreE O % fgara & Wy Araferr
& dY ag mrarfer &  forar wma 1 T
g aifaw 9w fv @ gw wfase
() # & fag dare § 1

This was the statement made by him.
Whom did he refer to? In respect
of the minor sons he has stated that
they must be minors at the relevant
date to be entitled. So far as the
major son is concerned, he has stated
that if they were minors in August
1947 and now they have become ma-
jors, they will be entitled. He want-
ed to give advantage to the major
son. Otherwise, the advantage could
not be extended to major sons. The
son should be a major on the 26th
September 1955. It could not have
any other meaning. As a matter of
fact, he wanted to give this advantage
to those boys who were above nine
years of age on 15th August 1947. It
is quite true that even Ministers have
minor sons and they will be able to
take advantage of this. I have no
objection of that. But they must be
majors on the 26th September 1955.
He has himself stated in his speech a
few days back that he wanted to re-
habilitate himself. I have no objec-
tion to his rehabilitation or to the re-
habilitation of any other persons be-
cause all of them stand on the same
footing.

Now the hon. Minister says that he
had no knowledge, he did not know,
that major sons would be included.
That is an absolute myth. There is
another explanation to it. You will
kindly see that another amendment
was made, which the hon. Minister
was pleased to accept, which reads:

“after sub-rule (2), insert:

‘(2A) Notwithstanding anything
contained in sub-rule (2), where
a deceased member of a Joint
Hindu Family has left sons all of
whom are less than eighteen years
of age, such sons shall, for the
purpose of computation of com-
pensation, be reckoned as one
member of the family’.”
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What does this mean? It can only
have one meaning. It says that not-
withstanding anything contained in
sub-rule (2), not only sons above 18
years of age but even minors could
be given advantage of rule (2A). Now
he says that he did not know that sons
above the age of 18 were not exclud-
ed by the provisions. It is not at
all correct. If it is so, I would hum-
_bly ask the hon. Minister to kindly
explain to me what is the meaning
of this Explanation if the son is ex-
cluded? The Explanation reads like
this:

“For the purposes of this rule,
in the case of every Hindu un-
divided family governed by the
Mitakshara law, a son shall be
deemed to be entitled to claim
partition of the co-parcenary pro-
perty against his father or grand-
father, notwithstanding any cus-
tom to the contrary.”

This Explanation is consistent with
the fact that the son as such was In-
cluded. Now to say that the son was
not included is absolutely wrong. I
can read out the entire speech which
he made to show how he came to
that conclusion. It is a case of sup-
presio veri I am very sorry that he
acted in this manner. On the 13th
September when he was arguing his
case he said that he was only clari-
fying and was not doing anything
new. At that time I interrupted him.
While reading the proviso, you will

kindly look into this, he only read a -

part of the proviso, he did not read
these words which really are the crux
of this case. While reading this
proviso, he read: .

“Provided that in the case re-
ferred to in clause (a) none of the
members and in the case referred
to in clause (b), none of the
minimum number of four mem-

(i) is less than 18 years of age,
or

&
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(ii) is lineally descended from
another member or along
with another member is
lineally descended from
any other living member
of the joint family. .”

There he stopped. The words “not
entitled to eclaim partition” were not
read by him. In that way he wanted
to throw dust in the eyes of the Mem-
bers of this House. He did not read
the whole thing. He read only a por-
tion as if a portion is the whole. It
is absolutely wrong. You will be
pleased to see that if this proviso is
read, it is not susceptible of any mean-
ing which is against the construction
which I am placing before you. You
have to read the whole of this rule
and a plain reading of this rule will
éstablish that it is impossible to ex-
clude the son, it is illogical to ex-
clude the son and it cannot be that
the son could not have been within
the contemplation of this Parliament
when it passed this rule. Kindly
read the words. The words are:

“js less than 18 years of age; or
(ii) is lineally descended from
another member or along with
.another member is lineally des-
cended from any other living
member of the joint family not
entitled to claim partition”.

These words “not entitled to claim
partition” govern the whole sentence.
If it does not relate to the previous
part the whole sentence becomes
meaningless. Supposing we take it
separately, as it has been contended
by the hon. Minister—he has refused
to read it along with the clause—what
does it mean? Every person born in
the Hindu family is descended from
another member. If he is not, he is
not entitled to partition. So the whole
thing is meaningless. There is no
comma, no full stop and no semi-co-
lon. The words “not entitled to claim
partition” is applicable for both parts
and it should be taken in that con-
text, If it is not so, it would be
meaningless. It cannot be that any
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son, who is 18 years of age is denied
the right to claim partition. I will
just explain to you why this difference
has been made.

2 pM.

You will be pleased to see that in
Hindu law by Mullah there are two
classes of persons, mentioned one who
‘are entitled to claim partition, the
others who, though they are members
of a joint Hindu family and are mem-
bers of the coparcenary, are at the
same time not entitled to claim parti-
tion. This has been  brought
oud clearly in Mullah and
Maine and in Gopal Shastri's book.
1 have brought them with me here,
so that the House may feel convinced
that, as a matter of fact, the persons
who are entitled to a share are not
the same who are entitled to claim
partition.  For instance, the mother
and daughter; they are members of a
Hindu family; even the widowed
daughter, and even wives of copar-
ceners. The list of persons who are
not entitled to claim parti-
tion, though they are coparceRers,
their list is also given. For instance,
an illegitimate son, a congenital idiot
or lunatic, or even a blind, impotent,
deaf or incapacitated person—they
were not entitled to partition, though
their offsprings may have been enti-
tled.

If you see Mullah and Maine, you
will be pleased to hnd that these two
classes were separately considered by
the Finance Act of 1955, and in 1855
the distinction was between persons
‘entitled to claim partition and persons
not entitled to claim partition. Out of
those not entitled to claim partition
the rule is, from these books, that the
offspring of those persons is entitled
to claim partition. Because, it is only
a personal infirmity or disqualification
which is not transmitted to the
progeny.

Therefore, if these words were not
there in th> Finance Acts of 1855 and
1956, it will mean in regard to those
persons who are not entitled to claim
partition, that even their offsprings
would have been entitled to claim
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partition; whereas, according to this
new Explanation and this new thing
introduced in 1955 and 1956, the off-
springs of those persons, whether
those persons are alive or not, are
not entitled according to the Finance
Acts, and therefore they cannot be
benefited by the provisions of this
law.

The position is very clear. But my *
friend would not read these words.
Just as we have the adage “‘guTay Ha

qgT FT, WAL A9TE g A

he does not read the words , “gmrg
T g1

he only reads the words “Fure |a 37
"

Again, for ‘g qi= 78 HT AT

he reads ‘g Si@! Wa #S AW
instead of ‘g I, qa'll'aiﬁ?ﬁ”

Some words he omits and reads only
the words which suit him and says
‘this is the provision’. 1 think he
ought not to have resorted to a sub-
terfuge like this.

Apart from other considerations
which 1 will place before you subse-
quently, so far as the reading of these
books is concerned, so far as the clear
meaning of the law is concerned and
the history of the law is concerned
it is plain even to a blind man that
an adult son was included among
those who were sought to be bene-
fited by this rule as well as the
Finance Act.

Now, the question arises as to
whether on other grounds we should
read into, it these words. May I hum-
bly ask him, in a Hindu joint family,
if son is not the soul of the entire
system of the family, who else ig it?
How else is the Hindu family consti-
tuted? As soon as a son is born, he
gets an inherent right; by virtue of
his birth he becomes entitled.

One mistake that is made by those
who do not understand what the
real meaning of these rules is about
a minor son. It is assumed that these
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who are counted as units will only
get shares and not others. It is not so.
According to the rules that we have
made, all this inheritance will be
divided according to the principles of
Hindu Law, but for the purposes of
calculation an adult son will be re-
garded as one unit. That is all. Now,
according to whaat my hon. friend has
done, he wants that the adult son may
not be regarded as such. Kindly look
to his amendment. What does he
say? Let me find out what is the
meaning of his present amendment.
He says that if the father is alive,
then his adult sons, or his sons—what
to speak of adult sons—shall be re-
garded as zero. He is probably in-
fluenced by the principle of represen-
tation, which is not relevant here. In
a representation, if the father is alive
he gets the share. But it is not a
question of getting share here. The
position is that the entiré proceeds of
the claim will be divided between
the claimants who are claimants for
it according to the Hindu Law. but
only for calculation whether the son
should be regarded as a unit or not,
the question is relevant. But accord-
ing to him the position is like this.
Suppose a person has five sons, A, B,
C, D and E. According to him, A
and B are to be excluded, because
the father is alive. So far as C is
concerned, suppose he is dead, he
says that the widow of C may be
given a right; and he says also that
if he has got minor sons, then the
minor sons may also be regarded as
one unit. So, instead of one man,
the dead son, he wants that two units
may be regarded.

Shri Mehr Chand Khanna: No.

Pandit Thakur Das Bhargava: Then
agein, it is not all. Suppose a per-
gon has two minor sons and a major
son also. What is going to happen
to him? According to my hon. friend
the major son will not get any right.

May 1 ask him to read the rule?
Axcording to the rule, those persons
are such as are entitled to claim
partition. May I ask him if a widow
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the rule is passed, he will say, “I did
not understand the rule in the way
in which Parliament understood it;
my intention was this, whatever have
been the intention of the Parliament™”
Sir, 1 am one of those who framed
these rules and also got these amend-
ments passed. Nobody's intentions are
to be looked to. Only the wording of
the rule passed is material.

My humble submission is this. It
is very clear as to who are not en-
titled to claim partition. The widow
is not entitled; the minor son is not
entitled absolutely—even he has a
qualified right according to Hindu
Law—. When you say in the rule
members who are entitled to claim
partition, and you want such persons
only to be reckoned the list must
consist only of those who are really
entitled to claim it. And minor sons
have no absolute right to partition.
If this condition is waived so far as
widow and minor sons are concerned,
may I ask him this question? He
fully knows that so far as the Hindu
joint family is conoerned, an illegiti-
mate son is a member of the joint.
Hindu family. Will the widow of
that illegitimate son and the minor
son of that illegitimate son be en-
titled? According to this they will
be entitled—which is neither Hindu
Law nor good law; and whom as a
matter of fact, the framers of the
Hindu Law never wanted to be in-
cluded.

It is not all. According to him, the
widow of a deceased member—which
means the mother of the father—
will be included, if she is a widow.
And if there are several widows, the
step-mothers will be included. And
the grandmother of that man will
also be included—because she is a
widow of a deceased member. He
does not say when the member should
have died. He only says ‘widow of
a deceased member’.

He is afraid of the living sons, that
they will divide the property and
they will increase the number; but
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instead of one person who has died
he has increased the number to his
widow and minor sons, to the illegiti-
mate son's widow and minor sons.
And then, suppose the father is liv-
ing, and his son is dead, and the
grandson is not also living, but his
widow and minor sons are there.
They will also be included—because
they were also members of the joint
Hindu family. I cannot understand
this logic. Instead of one member,
he increases the number by six and
yet wants to include them when
neither the Hindu Law nor the
Finance Act nor the Parliament even
contemplated to include.

1 would have congratulated him, if
he had done the right thing—that
every member of the coparcenary
should be given the right to be includ-
ed. Though with a view to see his
hands strengthened and so that he
was not asked to do the impossible,
we did not increase the number. We
said only those entitled on the 15th
August, 1947, they alone should be
entitled. He himself agreed to the
increase of the number to a very
great extent, for which we all con-
gratulated him. He not only wants
us to take back our congratulations,
but at the same time every family of
the refugees which has got sons will
have no mind to congratulate him on
this attempt of his. This attempt is
absolutely not illogical, but is
ignoble also.

Apart from that, there is another
amendment which has not so far

Shri Mehr Chand Khanna: The
hon. Member has already spoken for
35 minutes. He spoke for half an
hour the other day. Some other hon.
Members wish to take part. Also I
need some time to reply. Unless you
extend the time for this debate, I
think personally, other Members
should also be given an opportunity.
I would need half an hour.
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Mr. Speaker: We started at 1-48.
The time at our disposal is the balance
of one hour and forty minutes. I
assume 12 more minutes may be
given. It comes to 3 o'clock.

Pandit Thakur Das Bhargava:
Whether you will give me time or
not, I object to any Minister rising
up and telling the Speaker that as a
matter of fact this man ought to be
asked 1o discontinue. It is entirely

Shri Mehr Chand Khanna: I néver
said that. I am very sorry. What
I just said is ......

Mr. Speaker: The hon, Minister or
any other Member need not bring it
to my notice. I am here to regulate
the debate.

Shri Mehr Chand Khanna: I may
be permitted.....

Mr., Speaker: The hon, Minister
can say what time he wants and what
time I am going to allot. So far as
other Members are concerned, they
are sufficiently capable of taking care
of themselves. Naturally, any Mem-
ber who speaks looks to the Chair
and it is the Chair that regulates.
Any hon. Member can say that he
would also like to speak and I will
pull up. I am myself pulling up. The
hon. Minister will no doubt see that
the hon. Member resents and does not
want that his opportunity to speak
should be regulated by the Minister.

Shri Mehr Chand Khanna: I am
not trying to regulate. I am only
suggesting this. You have fixed one
hour and forty minutes for the
debate.

Mr. Speaker: 1 am also watching
1 am bearing all this in mind. The
hon. Minister will tell me what time
he wants.

Shri Mehr Chand Khanna: I need
at least half an hour.

Mr. Speaker: The hon. Member
will kindly conclude his speech as
early as possible, in less tham three
minutes.
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Pandit Thakur Das Bhargava: May
{ submit one thing for your oconsidera-
tion? It is quite true that three
hours were allotted. We have saved
11 hours in other matters. If I have
said anything which is irrelevant, it
is the right of every member to object
to that. This subject is very import-
ant and it affects so many helpless
persons. )

Mr. Speaker: 1 will give one more
hour for these rules having regard
to the number of hon. Members who
want to speak. We have some time
from other items. We starled at 1-35.
This will go up to 4-35. 1 will call
the hon. Minister at 4 o'clock exact-
ly. He will have 35 minutes. There
are five other hon. Members, The
hon. Member will kindly expedite.

Pandit Thakur Das Bhargava: I
will expedite. I have said much of
what 1 wanted to say. I beg of you
.to see why this debate is being elon-
gaged. Instead of concentrating upon
these rules, the hon. Minister
spoke about his powers in the House
and he spoke about his exploits. 1
think that has no relevance o this.
1 submitted a word or two in reply.
You asked me to come to the rules.
1 would just like to expose his ex-
ploits also. I will take some time with
your permission....

Mr. Speaker: He cannot go on in-
definitely. I cannot give the hon.
Member more than ten minutes,

Pandit Thakur Das Bhargava: I will
finish in ten minutes. I was submit-
ting about the adult son. This is a
right which is inherent in every joint
Hindu family. Last time, we pas-
sed the Hindu Succession Bill. What
did we do? So far as the father’s
gshare is concerned, we first of all, set
aside the share of the sons and after
that was set aside, the father’s share
was apportioned between the sons
and daughters. So far as the son is
concerned, under the Hindu law his
rights ere fully established. Today,
nobody can say that the son has no
right and it depends on the good
will of the Minister to give him any
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such rights. Not only that. On the
contrary, I would go further and say
that the son’s rights are so well estab-
lished" that the son can alenste the
property, he can throw away his
property and do whatever he likes
with his property, Therefore, my
humble submission i3, to exclude~the
son is to get the Hamlet play enacted
without Hamlet. So far as logic is
concerned, so far as reason is con-
cerned, so far as the Hindu law is
concerned, so far as any canon of law
is concerned, we cannot ignore the
son and we cannot speak of a Hindu
family without the son. It is much
better you take away the joint Hindu
family from these rules rather than
to say that a son will not be includ-
ed. 1 would like to examine this with- .
in the time allotted to me. So far as
the exploits of the hon. Minister are
concerned, he has told me that he has
done everything for all these people.
1 have seen some of his exploits and
they are worth recounting. Not that
1 do not appreciate what he has done.
1 congratulated him from my place
here on what he has done, At the
same time, 1 wish to refer to the
powers he has shown in replying to
the humble interjection of Shri D. C.
Sharma, you are too powerful. I am
also of the same view that he is too
powerful. No person on earth will
“be able to carry the House with him
in these rules. I am afraid he will
get these rules passed in spite of us.
1 will only recount some of his ex-
ploits. He said that only refugees have
got the monopoly of helping the
refugees. Shri Ajit Prasad Jain, Shri
Jawaharlal Nehru, and Sardar Patel
have done so much for the refugees.
They are all non-refugees. Then, Shri
Ajit Prasad ji said that he wil no:
dislodge a single person—these are
his words in this House—claimant
or on-claimant refugee if he pays the
price. My friend has got the credit
of dislodging thousands and lakhs of
persons, Shri Ajit- Pracad ji said
that he will take the market value;
not the full market value, but eight
annas. But, he has taken the market
value and much more from the refu-
gees,
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Mr. Speaker: How are they rele-
vant?

Pandit Thakur Das Bhargavs: They
are as relevant as his saying that he
has distributed Rs. 72 crores among
these people.

Mr. Speaker: That is another mat-
ter I would request the hon. Mem-
ber to confine himself to the rules.
This is not general discussion.

Pandit Thakur Das Bhargava: 1
will obey; but this part of the hon.
Minister’s speech will remain un-
replied.

Mr. Speaker:
has said enough.

Pandit Thakur Das Bhargava: I
bave not said enough. I shall refer

to two or three things and finisph in
three or four minutes. These are
the exploits.

The hon. Member

Mr. Speaker: Again and again
veference to exploits may not look
good. All that he can say—I will
only appeal to-the hon. Member...

Pandit Thakur Das Bhargava: Let
exploits go away. What he has done
is this. He first makes irrational
rules. Naturally agitation takes place,
pressure is brought and then he
chooses to agree to take only one con?
dition away and thus he takes the
credit to himself. When the Advisory
body purposed to the fixation of value
of allotable properties, he would not
agree. When full pressure was
brought on him, some even at his own
instance, when people went to him
with their torches and lanterns, he

agreed.

Mr. Speaker: Is it part of the rule
today?

Pandit Thakur Das Bhargava: It is
part in this way. So far as compen-
sation and relief to them is concerned,
it does not concern them to say this
after 11 months, the Home Minister
did not obey the rule, treating this
House lightly. We pass a rule. He
would not obey. He himself issues
the ukase of the Moghul. He says
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that the sons will not be given their
right. This is not fair. He is guilty of
contempt of this House, I would go
further and say. After 12 months,
to tell this to the refugees who were
expecting that all persons will get this
right, that right is to be taken away,
is it fair? = Is it not playing with
the rights of the refugees? He is play-
ing with the rights of the refugees.
You may remember, Sir, you were
pleased to send these rules to the
Subordinate Legislation Committee.

[Mgr. DePUTY-SPEAKER in the chair]

4.19 P.M. .

For your cinslderation, Sir, I sub-
mit that in the Advisory body it was
said that, the Finance Ministry’s inter-
pretation is this. We said that all
the legal luminaries, Justice Mahajan,
Bhakshiji and Shri N, C. Chatterjee
interpreted ° like this. He did not
relent. He passed his ukase and
did not give any compensation accord-
ing to the rules which we propounded.
This is not all. We have the Sub-
ordinate Legislation Committee of
which Shri N. C. Chatterjee is the
head. The hon. the Speaker was
pleased to send this rule to that body.
They considered it. That is the right
body for enacting these rules and
not any department. It is part of
the Parliament's duty to frame these
rules. We have not got the time,
and so we have givern this power to
the Ministry. The Subordinate Legis-
lation Cbdmmittee have opined—the
report is in this House—that this
amendment is not justified and there
is no justification for taking away
the rights of the sons. My humble
submission, therefore, is that he
wrongly included my name In this
advisory body and he must be repent-
ing now. The rule as passed should
be respected. The Commitiee on
Subordinate Legislation also took the
same view, I am a very humble
man, I am not in the habit of throw-
ing challenges, but I very respectfully
throw .a challenge that if any person,
any good lawyer, any Supreme Court
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Judge or High Court Judge were to g0
through the rules and come to the
conclusion that a sori above the age
of 18 was not included, I will not only
apologise but do all that he wants me
to do, that is, if my interpretation is

wrong, but if his interpretation is
wrong, I only want him'to take it
back.

I know his difficulties, but then he
himself is responsible for those diffi-
culties. I would have sympathised
with him, I would have helped him
had he come with a -lean slate and a
clean hand, He came here saying
that the rule is this and several times
suggested that according to the rule
passed by us an adult son is not enti-
tled. This is entirely worng. As a
matter of fact, at the time the rule
was framed, his department went into
the question because this question
came up, and now for him to say, and
to frighten us and the Government,
that if we do not pass this rule more
money will have to be provided is en-
tirely wrong, because the Government
has given Rs. 185 crores and out of
that between the different categories
of refugees the money is to be distri-
buted. It is not that we are doing
a new thing now. We passed the
rule, all these things were referred
to us and we framed the scale. There
is no new difficulty. He ought to
accept the rule which was passed by
this House and not come to the House
saying that the mind of the House
was the same as his or that the House
was wrong. The House may be
wrong. Let him show his difficulties.
We are not in the frame of mind that
we will not reconsider, but he has
not come in that frame of mind.

U may have said some hard things,
but he himself is responsible for that.
He reminds me every moment I am
a non-refugee. I do not care to be
reminded that I am a non-refugee
because I have to do my duty accord-
ing to my lights, and for him to
claim what he has claimed has pro-
voked me to say some things which
I would not have said but for the pro-
vacation.
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Mr. Deputy-Speaker: Shri Achint
Ram.

Shri Radha Raman (Delhi City):
I have an amendment to move,

Mr., Deputy-Speaker: I will give
Shri Radha Raman an eopportunity
subsequently, after the hon. Member
Shri Achint Ram has spoken, but
as in the meantime he has indicated
his intention to move his amendment,
that amendment shall also be deemed
to have been moved.

Pandit Thakur Das Bhargava: Will
I get an opportunity to speak on that
amendment? That amendment is not
before the House. Because it is an
entirely new thing and an inspired
thing...

Mr. Deputy-Speaker: That will be
seen later. Now we have this amend-
ment as well as the original amend-
ment of the Government before us.

Shri Radha Raman: [ beg to move:

“This House resolves that in
pursuance of sub-section (3) of
section 40 of the Displaced Per-
sons (Compensation and Rehabi-
litation) Act, 1954, the following
sub-rule be substituted for sub-
rule (3) of the rule 19 of the Dis-
placed Persons (Compensation
and Rehabilitation) Rules, 1955
as further amended by the
Waotification No. SRO 1161 dated
the 30th April 1956, laid on the
Table on the 21st July, 1956,
namely:

‘(3) For the purposes of cal-
‘culating the number of irembers
of a Joint family under sub-rule
(2), a person who on the rele-
vant date—

(a) was less than eighteen years
of age; or

(b) was a lineal descendant in
the male line of another living
member of the joint family,



398: Motions re 22 AUGUST 1956  Displaced Persons 3982

[Shri Radha Raman]
shall be excluded:
Provideg that where a member of

a joint family has died during the
period commencing on the fourteenth

day of August, 1947, and ending on

the relevant date leaving behind on
the relevant date all or any of the
following heirs namely,—

(a) a widow or widows;

(b) a son or sons (whatever the
age of such son or sons);.
but no lineal ascendant in the male
tine, then, all such heirs shall, not-
withstanding anything contained in
this rule, be reckoned as one member
of the joint family.’

This House recommends to Rajya
Sabhg that Rajya Sabha do concur in
the said resolution. "

Mr. Deputy-Speaker: Motion moved:

“This House resolves that in
pursuance of sub-section (3) of
section 40 of the Displaced Per-
sons (Compensation and Rehabi-
litation Act, 1954, the following
sub-rule be substituted for sub-
rule (3) of the rule 19 of the
Displaced Persons (Compensation
and Rehabilitation) Rules, 1955 as
further amended by the Notifi-
cation No. SRO 1161 dated the
30th April, 1956, laid on the -
Table on the 21st July, 1956,
namely:

‘(3) For the »nurposes of cal-
culating the number of members
of a joint family under sub-rule
(2), a person who on the relevant
date—

(a) was less than eighteen yeurs
of age; or

(b) was a lineal descendant in the
male line of another living
members of the joint family;

shall be excluded: -

Provided that where 1 member of a
joint family has died during the period
commencing on the fourteenth diy of
august, 1947, and ending on the rele-
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vant date leaving behing on the rele-
vanf date all or any of the fcllowing
heirs, namely,—

(a) a widow or widows;
(b) a son or sons (whatever the
age of such son or sons),

but no lineal ascendant in the male
line, then, all such heiri shall, not-
withstanding anything contained in
this rule, be reckoned as one member
of the joint family.’

This House recomends to Rajya
Sabha that Rajya Sabha do concur in
the said resolution.”
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e acgda age 1 GEer far
9 ¥ §9 TO% fa1 91 @ @, AR
AR A EE A, A IT T
mgrR fFmm e @
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T W A ¥ OF wew e §
fom &1 ageT gg W v, Sfe
I ¥ §9 s g o | o fede
(azfaamz) & < i o 59 = o
w0 §, T Ay 9g QAT e 7 A |
w77 ¥ ard wwAd g 5 N |
T GRS A W W aed F fea
7 Tm fegem & o e
s el SR SE ¥ Fw
am &1 fear &1 Sfe s fedlda-
ﬁfwmﬁﬁm}ﬁmmﬂt
60 AT I@T A AT W vEECHAa
(sar=ar) do 2 R

“For the purposes of this rule,
in the case of every Hindu undivid-
ed family governed by the Mit-
akshara law, a son shall be deem-
ed to be entitled to claim parti-
tion of the coparcenary property
against the father or grandfather,
notwithstanding any custom to
the contrary.”

WR TEAAHE FT AT FT JEEH
forar 9, A AT == arar @ fF g A

g o frw feg oo frmm T 1 &

TEm W F @ gr s =
mgen 51 #1 frdw  (feew)
FTAT AT AGEH FIAT, &1 aY AATHT
€ | 5@ & WA o 9 ane w8y
i, AR (AWT) F AR G
g1 dm IR Fg ™ fF

“is lineally descendant from
another member”

ooy A Aot s g
“Pamily not entitled fo" g
i A T T g v g
Y 9 w1 wawE §

“not entitled to claim parti-
ton"”
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dfeq o133 T WHE A S 3H
g fear &, 99 & g 7@ ga wromr &4
i geifeady Ao s4¢r (wEmaw
far afufa) & 55 7 W a8 S5
fem, g & ot dEEATEEd FHS
(omeTT afafe) & 9% 7 @& TIW,
2 TR, d1F %1 a8 d5r frar fF S
#1 g S0 (fdew) ¢ af @
Tl FTZE FT AT e § ag amw
st & e s ot feosfter 7 7 8,
9 % fod #97 a7 seoEm AW §
IH & a1g ¥ faw § °g gare wm fE
R 9 3T I AN F gF A
& < s a3 @ st § W @ AR
Wi (wwafa) FOE wal # Ay
FCHE & W S & 907 ThT GO |
|feT AT w1 o A sade bl
fereew (e afcart vaftr) dag as 4w
ARl § & A 8, mw e 3
Taly ot sade dfaer foew &0
wafad g 99 ST Wt e Aifed |
NN FFTETHATITZATR
HEE ET &, SFET 99 F g| U o
& FYE T FT9 4G FO wAieg g &
e arefaaY w1 S & | wrA S A
FEH g oW &, 99 & g oF WAt
T AT FT ® W FEAT AM0EE |
weF W A A, & 2, 49 4% wefaal
F 5% T § 781 ;AT | Af6T 9 9%
arfiEl & qarfeas a8 W 989 g8
Iq aF | 7 ag wHeAz faar a1 B
e (sifiers &fT) S Y @ Yo,000
To WA, AT A TG W W
Y 2 A" wqaT e, S o e T
oF T% & ag Faen &< foar § e g
fey, FqT w9gT fear o AT g, av
mfergam E &7 ? gwae ¥
q 2 fF TO= W 1 TFE 9E |
i fod & & vt T o fop ot Sfemr
R 3 & AT AT A T FL Yo,000 To
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[ wfsa <)

et 17 | wfE 99 TE A0 o g
wt W  F Faw § F A A Fw
& difemr ey @ & T waw & gan
e &fad fs foam ¥ ot i
W §, 99 1 g & qantaw g )
# 7t =g 5 My @ awg ¥ dawen
& 5 gwr age f Afagt ¥ S
AEET T § g FHR G 9 6
T GEET WY 97 98 W 7
forgsitsr (s faeafie) & fawms
W | WY T FY AW HT AT ST
& 5 owm argeEE Y O T R 9
qE q a1 wWifs § qwew § &
qET g A fogste & we s e g A
fafredt & oo & fog o 7 madiz &
wo & fod & 1 o gag gw e
WIWE §RE F 9 AY IgEe A
o g 5 dHr wg et aifgd
o & gurar anw w9 S & 99 w9
o gEIX oifearde & =Y 99 At
W97 &% AT IS wuw F qg 4
urs |

Shri U, M. Trivedi: On a pomnt
of order. 1 would like to know it
the hon, Member is pleased to speak
about winning over refugees for party
politics, or does he mean to say that
the refugees were disloyal to the State.
Perhaps he used “Government” inad-
vertantly instead of using the word
“State”. Does he mean refugees were
disloyal to the State of India, and that
they want to pay something to please
them for the sake of the Congress
Party? Is that his suggestion?

]

Mr. Deputy-Speaker; None of them,
1 suppose,

At sfaa oW ;. F 9 o w0
w1 fF v qg AW aTAT #TE o 98
waTe 321 o Fr s = & e wvdd
X THFA B GGET AT | WAT GRA A
At wgr a1 f5 W g g Ay @t
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TgT a7 I W IR g7 A A
o1 fF I o sarET T @ wiv
FEAT g2 oY I Forelt & W g
b 9 | #4 ag w37 97 0 gF |
a1ga 9 70 o @ o e gy
ST TOET KA Y ST gRir ar gw
9 99 a19 R W g f 39 Ay
forer T gra daTdT 1w O A g
forer & o8 agm & w9 &, fad 20 WY
gl gg M i ) &% ST
£ & o=t gro S & feg 1 ST
ST AT 4 A § Sy g g
G wifgd W | € /g ag W
T T & fF tsy F W @ ara
& ar F wwmar § wdy w1 a4 w6
aorete famret & gl S sy 3w
TR 9T AT FEAT & EA0 | oA FF
% for w @ difer we
fram 1 &, 9% W FEw o
VT QAT Y FLAT G | T fifaar
A s g e aga &
ST FY FAET FET A ) @ 9 7w
HYerAT wTeTE AT ¥ fad & A 3
FET 9T 1% T WIHA $T TWoAfFq FHA
# wmgr WTe #9797 S 9 A At
qFHaT & | TH ATEH i TH THFET 1L
T #E g WAy fae | g (AU
TH FWE aATE AT qHAT & o fF L
7 1L g« e § Hag ¥ awd &1
Y T TEAE g, 39 a1 19 F49
TqaT 3 o | & A7 99H F wumar
g ®rf wET gg AT AH | °g v
AT AT % Yo,000 F FATH TAIL 3T 1R
# fafwe 7 & 7 o agw AR o
& o 1 qfeEa § A S A | A
S TFEH G &, 99 g e )
WM RE FomgnEmTFL DN
¥ @ g TE g fFouw s
TATE g WY gW AR Awe 97 faene
X O g g f§ gEE TR
(T T F FT AT GF qHAT G |
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T WY T FW AT AN T g
A e T () @ A
W TRITT aga Y & a1 S
o1 Y Fed & fF @Y T @ 98 aga
ffl o aga e QY Er g AR R
&= frar wrra =nfgy 1 § ag T Fwar
fr e 7Y & @ & | B ww
% a1 @ § ¥ 38 TR R a9 e
orq | § gu g fF ame | o 7
S v fa & SEY I ww fag
am G w2 fear ¢ AR e |
&1 #¢ foam & 1wy A ag e F W
FT 73 & O oA A AeET § 9
g WE KT WG § | AR WY g
= &, & 21 fawran F9 W AT
¥ W R W g T T AR
BT F1H TG FT @M & | g W A TR
¥ FW OFL, T RN T STOw
fgTemT STEY | WO FeT & fF o
Yo WTE TAT L AT 31 AR T ag WY
wraT g 6 oy enfgm @ fa Qy o
T & O fear ag | 7€ w9 AW
o=dr & | AfFT SEwT e i
(areafas w@wr) & swar s e |

dr & g % @1 1 % o FhEE
&r§ wTg S fiF AR A WAR w0
I W W W1 Sfeew § A ¥ 8
SUTET FET GIH ATAT ALY & AT A7 4G
3w & S W T A ¥ (en AT
¥ AT AE & oA oY @A F
T FT YA AIGHT 9 2 | & STFT T
ft & a F gy A v gwA | F
e § fF o forgeh 7 @ gu o
foraet Far IR frogolta &1 #1 ¢ g
g R E A NG T AR
w7 st fRee e § 1 I W TS
AR I aE S A A AW €
I Y fagaa M &, s afrm= g1
I @AT WA | WNoF ol W
& A1 TG ¥ ferwa A § Wi v
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ghedi AT A @AM Igma &
wwea § e #r g frwren A
8 & 1 A 9 A, feedt el (S
) IR, qX 1 A HEHH T ¢
fr fomsire 7 w9 g iR @ AR &
v w1 9@ fF T & T Y A
¥ g ot g A w0 :

a1 ofET § & ad s F@r
£ o 19 OF FATET aE il T T
9T R #L A} = faw i Ffegaw
(fs) @, fow a® & & @@
et g, F A T IR AT
forg dieea (e F< faar mw o,
gred F fqar We AT T8 FEEr
wiE g fawrer &= |

oY THTR 8 ¥ 9EA § A,
ez (H3eA) T @ & A
TEAT ATRAT § | 59 g § 9 99
FATH (S6T) & U gw 7 39
st gu 9 ¢ 4, 59 999 §9 Q
guTE I ET A 9 ¥ W H_A |
gWE @ U 1 g aEEe
fF &7 w7 %71 9gF a1 boer 79 §
HIX {6 I6% 12 W TG § A
TR F age AR A A 7S w ) o
O W A A FG Ae (k@
@ E | N FOF T IgE A g
% fou wre 59 9 F v § 9
0T Fha T 93 IFAHF T4 qw
21 s o & uTr te @ e @ W
E-567 a4 §, 99 I¢ FIHr Arg-Faarg
g1 & WX T AT A9 A9 § 1 3
T I UEA & WA AT FEET AT
g o g & qar art A A gaed
I WTEAT &% @ § o qrfeed ¥
fergram s o g W s AW 1 A
fadh ITHY THT AT & 99T AfeF IAHY
| S W gt ot FE 9 gy
T SR I G TR TG W
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[=it <rar wwr]

WA W W) W A §9 agT s
AT FHH AT TG WG § | TEY FTEw
o1 5 G 7 q9T gHTL T ATEw
TFT TR € R 79 F a1 g
&ae frar fr SfE g 9w Y o
3 F faq § 7 draw R, 78 @
e 8, fafrw R A fafes
fowm  (wfasaw @ Fraifa)
<o o ) AT R wwd
W T ST TH T &
FHAT § fF T €I F g O A
ae ¥ ug @ntew & fF P @
ST & SUTET 9 g9 S9 gt
F, it f afas =Y &, 9 fs s &,
2 a9d & € 9 O fdlt oo«
HIATYT A5G & a1 I9 FH FT F7 <
fear sre aifs arnfas gfe & goada
'grefaal # 919 =@ F GE |

A AT R EwATH R
7 $uan foar @1 5 @@ aww o
FHUTA FT G T g, IOHT fww
TR & e frar e s e &
gfe s fad i | g wg am A
Wl UF sawe Bl €, uR e
I § W IE & AT i awer §
& S 3t gfe A FT 9T g
/1T A1 & ar 998 surer @ a1 T
@ 71 FT F=T ITOw | 9T g
et gut 5w @ W, am AR,
to,000 & WX § T fi7 W wATEE
el & ¥vax § o 5w W W QA
qfe 7T HT FWT AT T 30,000
*1uF gfe grm o e o s Gfasft
% d=< g, sarde Gfaed », FEEY
¥ aiE faar e | ST gAe geT
1T 4T 91T ¥ 9T §Y A a8 WW LA
qfe @l sl w1 A & Farfe
T o faam | o9 a7 W A
ot it i @ e 3 97 qRaw
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aaE 7 fomq @t d=ow g Iw
gfre & sparfaw & fewar ard ol anid
I FEH FT FF A WTLAC G a1 WY
fasvg (fawamg) & o qusi frar
SPeET AT I o gfe w1 o frar
HEAT SOV | Y W, 8Y ¥ | #T,
wa f qrEfar gom 41, 3% ®WHe, ey
TF TG0 ¥ YAF TR A qAer
& TE—sore fal | & e, =
T 9= A g, 9 F & fE wrd ar
feit gk st 9 g () @
ST FUHT AT HIT FEFT G,.97 I I
Ffe A ow 7 fmar o1 1 W
T & g 7 59 a9 FY w@nfgm.
ﬁafmwﬁi’mmmﬁﬁwm
& fawar wifge g wwe iR
& oo s et SEE w1 9 T
famer &, wloE & | WO 99 I9 99w
& T o, &Y s Y faermr SRy o
T 7 ag § g awed € fe A
TR YRRt § a9t R grem §—-
HTEET gTed H—aT W O & AR
ag Fe-faz %, a9 W g
1 F fggeam & s, w17 oy Aw
# aTE IR §3¥e ¥ framE 1ENE &
9 F IFT @AW g T AV g
a7 AT Y F IG F gF (AT
wifag | T TR & S99 F IR
9 wew #Y ag g foew Y 99 ¥
afd v # @it 5l a9 1 W 7w
fremr | warTgag g fr Ty
% geem agl AT o @ W@ oW
aefter ag g f foer qererst @l
# oY FHT teve F AE A, A6
F3 AT FT GHAT G FRI—3 0 WA,
LRYE F—o 7@ a1, A sa A
WIT =i w1 HTE gF grfee Agr o &,
St f &Y ATt are & | 98 OF gET
ghw § N & 39 @RE 6 fae
o 958 % FT qEY I w7 § e
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TF T 99 A § G0 TS A
gy whg o @ 5 &
quasi ameEl 7, fom & w6k
=7 9 afd Wi foar & 5w a<faam §

TTEE &, 37w e e

Shri D. C. Sharma: Mr. Deputy-
Speaker, Sir, I have listened to the
exposition &f the amendment which
has been moved by my hon, friend,
Shri Radha Raman. I 1think this
amendment is based upon a kind of
logic which any person would fail to
understand. .

Shri Radha Raman wants to do

justice to those who are dead, but he .

wants to be a party to do injustice to
those who are living. I do not under-
stand the logic of this amendment.
If a man died, his widow would get
something and his son would get
something.

Pandit Thakur Das Bhargava: More-
over he msut die before the 26th
September, 1955 and after 15th
August, 1947.

Shri D. C. Sharma: But if a man
iz lving, his children would be depriv-
ed of their rights. We all perform
shradha. We all know of one kind
of shradha and we are performing it.
But it is left to the ingenuity of Shri
Radha Raman to give us a new vérsion
of shradhae which is to be embodied
in the notification which has been
issued by Government.

I think this is an amendment which
is not going to do any good to the
refugee.

I have been a Member of this House
for the last four years, and I have
noticed one tendency here, and it is
that the rules have been liberalised
in favour of the refugees. Maulana
Azad, Pandit G. B. Pant and so many
others have taken a hand in giving
the refugees more concessions. The
limit was raised from Rs. 50,000 to
Rs. 2 lakhs I am not going into
details; I am only referring to the
tendency which has been operative all
these days. But what do I find in
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this blessed notification which is bad
in law, worse in logic and worst in
humanity? I find that the whole
policy of Government, which has
been liberal and generous to the
refugees, is  being negatived. And
why is it being negatived? It is
because the Rehabilitation Ministry
has become the plaything of ingenious
persons. The Rehabilitation Ministry
does not know its own mind, It is
changing it mind from day to day.
What do you think of a Ministry
which does not know its mind and
which goes back to-day upon what it
said yesterday and will go back to-
morTow upon what it is saying to-
day? This is what has been happen-
ing.

We had these rules and we discussed
these rules and we passed these rules,
And then there comes the notification.
Was the Ministry sleeping? Was not
the Ministry awake when it brought -
forward these rules? Did it not take
everything into consideration? Did
it not look at the whole thing from
all points of view? No. It did rot,
It passed those rules in a state of
semi-somnolence, if not in a state of
somnolence. Now, after one year
it wakes up and brings in an amend-
ment, Not only that. Padit Thakur
Das Bhargava hag said that the
amendment which has been put for-
ward today is an inspired amendment.
You know that even that notification
is going to be amended now. 1 -ask:
can our Gover hinery func-
tion in this way? Can we be playing
with the refugees like this? One
day you say onething, another day °
you say another thing, I put it to you,
Sir, that this is putting the whole
Government of India in a kind of
awakward hole, and I think this is not
desirable,

I do not think the Rehabilitation
Ministry has the monopoly of wisdom
in this world. These rules that we
Passéq received the blessings of the
Advisory Board. Who constituted the
Advisory Board? The Board wes
constituted by the Rehabilitation
Ministry, It is a statutory body.
The notification was referred to the
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Advisory Board. Theéy said, ‘No; it
is not in keeping with the spirit and
letter of the law’. But the Advisory

Board's recommendationg were turned -

down.

Bakshi Tek Chand was Chairman of
the Advisory Board for some time, In
a note which he has sent to the
Advisory Board, he has said:

“Now that the rules have raised
expectations in every Hindu
family that the benefit has been
extended, any attempt of minister-
pretation of the rules..'™—

these words do not come from a man
who does not know law; these are
from an ex-Judge of the Punjab High
Court, a man whom our own Rehabi-
litation Ministry appointed Chairman
of the Advisory Board:

“will be regarded as a breach of
the promise containeg in the rule
conferred by Parliament. Not
that it will be only legally wrong

I would ask you to mark the words.
The Minister said he dig not know
law; nor do I. But other people
know law and we can accept the inter-
pretation they give. He says:

“Not that it will be only legally
wrong to do so, but morally also
if would not be justifiable now to
deprive a person of the benefit
which the Ministry and the Parlia-
ment agreed to confer by enacting
these rules.”

This 15 the opinion of Bakshi Tek
Chand, the Chairman of this advisory
body. Now, this Ministry, in its all
knowing wisdom is trying to rule out
that thing.

My hon. friend, Pandit Thakur Das
Bhargava: referred to the financial
ride. I cannot understand this; I fail
to understand this. The Finance
Ministry gives one definition of the
Joint Hindu family and the Ministry of
Rehabutation gives another definition
of the Joint Hindu family. There is
one mung for income-tax and there is
anowser thing when it comes to giving

22 AUGUST 1956

Displaced Persons 3994
{Compensation and
Rehabilitation) Rules

relief to the persons. It is a spect-
acle of a house divided amongst itself,
Whom are we to follow? If there is
a difference between the ' Ministry of
Finance and the Ministry of Rehabili-
tation, I as a layman, would vote
with the Ministry of Finance because
1 think, they are better interpreters of
these financial rules than the Ministry
of Rehabilitation. This is the spect-
acle we are seeing.

Again, there has been a lot of talk
about the joint Hindu family. Every
Hindu knows what a jeint Hindu
family is. A joint Hindu family is
known in custom, known in law,
known in sacrament and in so many
other things, We all know that.
So many commentators have given us
the interpretation of the joint Hindu
family. The structure of the joint
Hindu family has remained firm and
secure and intact all these years.
But, here comes the Ministry of
Rehabilitation to give a new trend to
the joint Hindu family, a trend which
goes against the law of succession
which we have just passed, I think
this is fundamentally wrong. Nobody
has power to give an interpretation
of the joint Hindu family which is not
sanctioned by law or by custom or by
those sacreq traditions which we have
had. But, here are the pundits of
the Rehabilitation Ministry who are

“trying to give ug a new interpreta-

tion of this joint Hindu family, Is
that fair; is that just; is that practic-
able? 1 would, therefore. appeal to
you to see to it that this kind of
injustice is not perpetrated.

You know it very well that we have
in this House a body called Subordi-
nate Legislation Committee and that
Committee is presideq over not by a
Member of the' Congress Party but by
a Member of the Opposition an
eminent ex-judge of the Calcutta High
Court, a distinguished parliamentarian
and, I shouly say, a person who Is
known for his legal acumen every-
where. This question was referred
to the Subordinate Legislation Com-
mittee. What was the verdict of that



3995 Motions re

Committee? I know, an hon. Member
of that Committee said, ‘We are to
discuss this question on merits and
we discussed it on merits’. That
Committee is representatfve of the
whole House aad to that (ommittee
were also irvited tho e persons wh
had sert amendments to the rules.
That question was thrash tareadbare
there. What was the verdict of the
Subordinate Legislation Committee?
The verdict was that this notification
i= not tenable and is not wvalid.

Now, you ignore Hindu law. you
ignore the Finance Act and you ignore
the testimony of an eminent judge of
the High Court who was the Chairman
of the Advisory Board, you ignore
the views of the Subordinate Legis-
lation Committee and you come here
with a notification and an amendment
of the rules, which, T think, is neither
here nor there,

It has been said that this is being
done for administrative reasons. What
are those administrative reasons? Is
administration meant to serve men or
are men meant to be subordinate to
administration? It is a new concep-
tion of administration that we are
getting from the Rehabilitation Minis-
try and that conception is that the
adminlstrator is not there to serve the
public but the public is there to wait
upon the convenience of the officer.
It will involve no end of labour
What are you meant for if you are
.not going to put in labour on that
score? The administration is there.

I will refer to the claim form of a
dispiaced person for building plots
in wurban areas and other things.
What }s the position?

When we are speaking here, the hon,
Minister is having a chat with another
hon. Member. I would request him
not to disturb us while we are speek-
ing because of we are........

Shri Mehr Chand Khanna: My col-

Mr. Deputy-Speaker: The hon.
league, Shri Bhonsle is here. He is
listening......

Shri D. C. Sharma: But you have no
right to talk like that
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Mr. Deputy-Speaker: The hon,
Member brought it to my notice and
before I could give my opinion, the
hon, Member has given hig verdict
also.

Shri D. C. Sharma: Is it wrong, Sir,
to ask the hon. Minister not to have
such private talks?

Mr. Depnty-Speaker: The hon. Mem-
ber may continue his speech. -

Shri D. C. Sharma: Now, there is
the question, how did he acquire the
property; whether it iz ancestral pro-
perty acquired by inheritance or is it
purchased. The whole data is already
with the Rehabilitation Ministry. I do
not see why there should be so many
difficulties in the solution of this pro-
blem.

Again, a new hare has been started
and that is that if this rule is given
effect to it would cost the Government
a great deal. It i4 a new hare and
every day the Rehabilitation Néhistry
is starting new hares. What does this
hare mean? It means that the funds
that are a! iae disposal of the Rehabili-
tation Minstry will not be adequate to
meet the demands if this notification
which has been issued now were not
given assent to. As my hon. friend,
Pandit Thakur Das Bhargava said—
and others have also said—we do not
want to raise the pool which is already
there. It is only a question of adjust-
ment. In view of all these things, I
would say that I do not see any reason
why there should be any difficulty in
the acceptance of this rule.

1 said at the beginning that there is
nothing in the new rule which can
commend itself to anybody- The legal
point has been argued very extensively
and very ably by my learned friend
Pandit Thakur Das Bhargava and I
do not want to repeat those arguments
which he has already advanced. But,
I would say that there is no distinction
between a non-refugee and a refugee.
The label does not matter. Anyone
who thinks well of a refugee iz a
refugee and anyone who does not
think well of a refugee, even if he i»
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a refugee in the technical sense, ceases
to be a refugee. I would say in all
humility and with all earnestness that
this new rule should not be brought
into force.

We have other ruleg also. We have
been rehabilitating schools and col-
leges. Everyone who comes to me
says that hitherto there has been no
trouble, no bother, no wvexation.

3 P

Everyone says that. But when you
come to these rules for compensation,
you find that every day there is some-
thing new which is bound to disturb
the equilibrium of the people. It is
not merely a 'guestion of rupees, annas
and pies, though that also is very
material; it is not a question of a few
thousandg here and a few thousands
there. That also ig material. But I
tell you it is a psychological problem.
I would request You,to ask the Minis-
try not to give too many psychological
jolts to the refugees. The refugees
are receiving new psychological jolts
every day. I think this is not going
to be the last psychological jolt.
There will be more psychological jolts
in store for them. I would beg of
you, and through you the Rehabilita-
tion Minister, not to give any more
psychological shocks to the refugees. I

" know he is very good at heart, but
what is the good of professions if you
do not put those professions into
practice? - I would, therefore, request
him to make up his mind once and for
all, and not amend a rule which has
already been amended, and then get
that rule amended, and then send in
enother amendment to have that rule
again amended through a private
Member. Sir, I think thig is not con-
ducive to the dignity of our Rehabili-
tation Ministry and I would say that
the whole thing should be looked at
from the human angle and from tbe
psychological angle. If that is done, I
am sure the interpretation which my
hon. friend Pandit Thakur Das
Shargava hag put upon it will carry
weight and will be passed
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T Heo Faro wgme (fammag) -

fdfafadem fafredt  (grafalsm-
q7) 4 o AR 17 Ffafaa
(Fmaf) & & & e A a9 &
ITH T (W) 18 F qedet 5
sfrrag fvadr mrmr g 1 max
# o faa we e AT e
F)TTET A AW I U AH 0 F
AR (9r0) 3 Hag femmr g .

“For the purposes of this Rule
.the expression “Member of
family” means any of the follow-
ing relatives of the applicant who
is residing with him or is wholly
or partly dependent upon him.”

T oy W fF w8 oA
fad 74 & 1 § T 5@ T E

“father, mother, husband, wife
son or unmarried daughter”

T T et W G F e &
T 919 & ITY S ® {8 WY wHE
FA AW £ IAH THEATA 2 WY
ST ¥ ot v g e g & -

“Explanation II—for the pur-
poses of this rule, in the case of
every Hindu undivided family
governed by the Mitakshara law,
a son shall be deemed to be entitl-
ed to claim partitlon of the co-
parcenary propetly etc., ete.”

A FE 71 Ao 7g ¢ 0 g
saTez Sfwst & o fF framer &1 &
T gt & A S f7 osmfeargss
(wfamifo) 2, oF @25 # fasraen
gl 9F dIferd g | TR A9H €7
WA ved we faar g

“(a) two or three members
entitled to claim partition, the
compensation payable tg such
family shall be computed by
dividing the wverified claim into
two equsl sheres and calculating
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the compensation separately on
_ench such share:”

fom a7 W ¥@d & fo Gfaet
Frgr IR AN Earawr o Fr o9
¥ A & waTEH WORT qEH A
M 2 4 | W WA WG WA ATE
W F & ar 4 T wwwar F o
Fg 9% WEY ENT | T AT
® | foar g :

“(b) four or more members
entitled to claim partition, the
compensation payable to such
family shall be computed by divid-
ing the verifled claim into three
equal shares and calculating the
compensation separately on each
such share.”

sre fat Sfeelt & = ¥ wfws
ot & W afs § =9 F39 § a7 "1
I A el F e A am FA §
& 8 ot FEw 6 0¥ g SR
¢ fogi i aform a0 & WO
yoE Ay @ § | Fg A A A
w0 & qATfas SRy ¥ WA wWA
fram &1 Afe O Sl & & o
w1y wed a1 frrer @ & 1 o faafasd
§ & oot FEw fF g @ oA A N
forg T faw arw e S@d
T TR F) g% faan 1 & o 4% A
wEm fF S WO {5Y FOT AT
e & SOd ¥ @ WY T TR H
W R iR s W EF
I R g T AT A A
wst FET oW T greE ¥ Lo, 1R,
N forad Tmad ®) g TS O
FHET FAT T W IqH qTHA A AT €A
oy AT 6T eH € W | 7 W
am & fau da g fr o g9 s
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& T 7@ g awdl | SfeT W W
F41 ® TN | 95N fowd qafew
ST F FTHH TG §, W HT AT
g g9 fewed W om § sEfEQ
oY IHH qESret FET AT § | W
FHx gk fafreet e e oEw
(Fafe ®rdf wt) o A &1 & WO
b W FAT Awgar § R oA ot
AR § gqE & o AW | WX |/
g & fF feasd € S o609 9T
wifgn &t aqemar 9 fe § F4 &
St § foady aog § T agen AT
@I | Afew §wet v fF a9F A
&F 7 3T T & | waf 9% W fer
o ¢ 5 framd @1 & qafaw wee
#1 gF faon =fgw 1 g 7 & feg
gREm  (Iwafasr) faw ow fear
3 e W e 1 aw @ g A
o FERE fAeraT § aY wge a @t
o €T 9 | F TR it wg

" T | gafEE T g R s e

R F3 & AT @ g9 &
e AT OF HEIA AT TF A
IaT WA g T W 9 6}
Ig+ foir & q1% T aeT | AT
are fear s &1 wregr EN | § wwear
iR F R am g d
WY T9H T WeE w4 1 AfFAl amw
FAE F Y T qAE F WA@Y
I wg fAT gU EW A< &1 e
wraT IR AgY Er W17 & gate T
wrr A s fFwam A §
Fedt 7 L AT T e A S
T I7% wATE 79 [ A Gav feww
¢, 97 X wWiw 7 9 37 90y W}
€9 4T @ 99§ Y S oS
it g A7 dferat %, TR A
A A e |

Mﬁmmm‘ﬂﬂﬁ The Minister of Legal Affairs (Shri
- | Pataskar): I have ne desire to enter
tﬁqﬁmt@mﬂaﬁ into a discussion with respect to the

ag Euiterdd # fora ww | EH WE main point of differenceas to whether-
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in every case of the joint family, the
son should be taken into account for
the purpose of determining the num-
ber as contemplated in rule 19- Rule
19 which is now tried to be amended
is a rule which has been introduced
for a very specific purpose. The
general principles of Hindu law, 1
think, have got some bearing no, doubt
on the question which is under dis-
cussion. But to understand the basis
of this rule, it would seem that when
compensation was proposed to be paid
to persons, naturally all persons had
to be treated alike, but there wag a
peculiar question so far as joint
familles are concerned. If joint
families were to be treated as one
person, then it was thought that under
the peculiar features of the Hindu
joint families—with respect to the
other people, it was different matter
and the question does not arise—
naturally it was desirable that some
exception must be made with regard
to the way in which. we should treat
these joint families. Therefore, the
whole idea seems to have started—
whether in this Act or in the original
Act, I will not enter into an argument
because reasoning by analogy iz not
always good and in this particular
case I do not think it is of much help
—that the joint family should be
treated a little differently in view of
the peculiar conditions obtaining there,
A joint family should get some more
relief. Otherwlise, if thig rule was not
there, the position will be like this.
Supposing X was a person, he would
get compensation on a certain basis;
if Y was a joint family, and it we
want to treat the whole of that family
also as a person or as one unit, then
Y would be entitled to the same thing
as X got. But Y consisted of so many
other members interested in this. The
idea started w'th trying to give some
sort of a liberal concession or equit-
able consideration so far as the joint
family is concerned. Therefore, we
have to look at this problem not from
all the incidents of a joint Hindu
family—that will be beside the point—
but we have to start with the jdea
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that we want by this rule to give some
liberal treatement to the joint Hindu
family as contrasted with an indivi-
dual person. Looking at it from this
point of view, naturally the question
must have arisen that a joint family
may consist of 3 members, 20 mem-
bers, 15 members or 5 members, which
is an uncertain factor, and some
device had to be evolved, some
method had to be followed by which
We can see to what limit Government
should go in the matter of giving
liberal treatment to the joint Hindu
family. It is from that point of view
that we should look at the rule as it
wag framed. I believe there was no
difference of opinion from this point
of view.

While no doubt it is desirable to
take these peculiar features of the
joint Hindu family into consideration,
the idea wag that we must evolve some
rule; otherwise, that alsg will not be
equitable because in a joint family
there may be s0 many members. What
they tried to do in rule 19 was this:

“Where a claim relates to a
property left by the members of
an undivided Hindu family in
West Pakistan (hereinafter referr-
ed to as the ‘joint family’) the
following provisions shall apply.
Where a joint family consists
0!—

(a) two or three members
entitled to claim partition, the
compensation payable to such
family shall be computed by divid-
ing the verified claim into two
equal shares and calculating the
compensation separately on each
such share;”

They star‘ad by saying that two or
three memb rs were entitled to claim
partition because a joint family may
consist of so many members, and as
we all know there are members whe
are entitled to claim partition and
there may be members who may not
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be entitled to claim partition. They
started by saying two or three mem-
bers entitled to clalm psrtition, and
if there are two members, they will
get two shares; if there are three,
then also they will get two shares.
Further the rule lays down—

“(b) four or more members
entitled to claim partition, the
compensation payable to such
family shall be computed by divid-
ing the verified claim into three
equal shares and calculating the
compensations separately on each
such shors;”

If there are four members, natur-
ally it should be computed as if there
were three members; if there are five,
six or ten, it shall be taken as if it
consisted only of three members, and
on that basis the compensation should
be paid and it should be distributed
among the rest of the members of the
joint family- That is a different
matter.

It is from this point of view that
the whole idea started to treat the
joint Hindu family on a more liberal
Yasig because it was thought that as
compared with an individual, there
are certaln disadvantages as well
which it is likely to suffer.

“Provided that in the case re-
ferred to in clause (a) none of
the members and in the case re-
ferred to in clause (b) none of
the minimum number of four
members.” '

Having started with this idea, there
was another difficulty which confront-
ed them. A joint family may consist
of two major members and might
consist of 3, 4,5 or 6 minor members.
Therefore, it was 'a’d down that it is
much bette: ...l we delete or do 10t
take inlo account the minor members
of the family. The rule says, therefore
—(i) is less than 18 years of age;
or” That is they are minors.

There was another exception intro-
duced here, and these are all excep-
tibns to the ordinary principles of
Yindu law. What was tried to be
done by Government was to arrive at
an equitable basis by which some
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\ore relief should be given to the
joint families as compared with
individual persons. From that point
of view let us see what clause (ii),
which has been a subject matier of
so much discussion in the House, says:

“(ii) is lineally descended from
another member. - .” For instance, it
may be that the joint family consists
of three brothers. As we know, there
is what is called the doctrine of repre-
sentation. Suppose there is to be 2
partition between them—I am Jeliber-
ately not taking the case of a father
and his son—it may be that one
brother has one son, another brother
has three sons and the third has more
sons. It is not desirable nor con-
sistent with the principles of "parti-
tion, which obtains under the Hindu
law, to take into account all these. It
will not work equitably. It is, there-
fore, stated that we will take only
those persons. In the first instance,
we exclude minors. In the next place,
we exclude all those who are lineally
descended from another member or
along with another member are line-
ally descended from any other living
member of the joint family not
entitled to claim partition. Unfortun-
ately, after having listened very care-
tully to the arguments of my friend,
Pandit Thakur Das Bhargava, 1 can
only say that the arguments which he
has advanced only lead me to think
that probably the whole thing hag not
been put as clearly as it should have
been, because at the moment what we
can say is that it is capable of some
interpretation other than the one
which hag been puf upon it by Gov
ernment so far as these matters are
concerned. What the rule lays down
is—

“or alone with another member
{s lineally descended from any
other living member of the joint
tamily not entitled to clajm parti-
tion"”
It is now open to argument that,
supposing there are three brothers
and one of the brothers ig the son of
a person who is not entitled to parti-
tion on account of the fact that he
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was a born idot or belonging to other
-categories which are excluded from
claiming partition, then what will
happen? Here you exclude lineal des-
cendants of any member as well as,
along with any . member lineally
-descended from any other living mem-
ber of the joint family. That idiot may
be living and he might have got
sons. But if that idiot's father him-
self was not entitled to take any share,
naturally he would not be entitled to
_ take the same.

Pandit Thakor Das Bhargava: That
is wrong according to Hindu law. He
is entitled.

Shri Pataskar: Sir, I have listened
patlently to the hon. Member. I
expect from him the same treatment.
I do not want to enter into any argu-
ment. I am only pointing out what I
think is the interpretation. I have
already said that I concede, the way
in which this clause (2) is now word-
ed is capable of an interpretation
which is tried to be put upon it by
some hon, Members of this House. I
shall fairly concede that. But, having
conceded that, I would like to suggest
that you consider what is the Govern-
ment's present intention. You should
judge what they are trying to do from
the point of view as to what they are
doing is fair or not. It is therefore
that the present amendment proposed
wants to make it clear as to what the
intention of the Government in the
matter is. It is from that point of
view, apart from all other considera-
tions, that, as a matter of fact, this
amendment should be looked at.

Pandit Thakur Das Bhargava: Then
why was the explanation added?

Shri Pataskar: 1 am, therefore,
saying, when we are considering a
positive amendment which is proposed
by the Government with all the his-
torical research as to how it happened
—that may be very interesting—let us
look at the amendment which the
‘Government has proposed and see
-what the intention of the Government
is.
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Lala Achint Ram: You should
answer the question put by Pandit
Thakur Dag Bhargava.

Shri Pataskar: I am not here as a
student to answer gquestions. I think
it must satisfy any reasonable man
when I say, so far ag the wording of
clause (2) is concerned, it is no doubt
a little ambiguous and it should not
have been so. It is to clear that the
amendment has been proposed. What-
ever objections there may be to the
clause should be on the merits of the
amendment proposed. 1t would not
carry us any further even if we might
go on discussing for hours as to
whether that is or that is not capable
of that particular interpretation. I
would, therefore, like, in my own way,
to request the hon. Members fo
examine what is tried to be proposed
so far as the present amendment is
concerned. Let us therefore look at
19(1) whieh says:

“Where a claim relates to a
property left by the members of
an undivided Hindu famlly in
West Pakistan (hereinafter referr-
ed to as the joint family) com-
pensation shall be computed in
the manner hereinafter provided
in this rule.

(2) Where on the 26th Septem-
ber, 1955 (hereinafter referred to
as the relevant date), the joint
family consisted of:— |

(a) two or three members
entitled to claim partition, the
compensation payable to such
family shall be computed by
dividing the verifled rlaim into
two equal shares and calculating
the compensation separately on
each such share.”

I think there is no change and
there is no dispute about it. Then sub-
clause (b) says:

“{(b) four or more members
entitled to claim partition, the
compensation payable to such
family shall be computed by divid-
ing the verified claim into three



4007 Motions e

w‘_?}‘l‘sv.r~
equal shares and calculating the
compensation separately on each
such share.”

Now comes the clarification by
clause (3):

«(3) For the purposes of cal-
culating the npumber of jolnt
family under sub-rule (2),

(a) the following persons shall
be excluded, namely:—"

This is really an attempt to clarify
the matter regarding which......

Pandit Thakur Das Bhargava; You
are changing and not clarifying.

Shri Pataskar: You may call it
‘changing’; 1 am not quarrelling for
words-

Pandit Thakur Das Bhargava: When
it is ‘changing’ it is sabotaging. Why
don't you say that?

Shri Pataskar: What is now tried to
be done is to make it clear as to
whom shall you exclude while calcul-
ating the number of members in 8
joint family. We say:

“(i) except as otherwise pro-
v.ded in clause (c), a person who
" on the relevant date was less than
18 years of age;”

Minors are excluded and I think
there was no dispute on the former
wording. -Then:

«(ii) a person who on the rele-
vant date was a lineal descendant
in the maa'e line of another living
member of the family entitled to
claim partition;”

That, T submit, is just trying to make
the whole position clear. They want io
exclude the lineal descendants of
members themselves. Then sub-
clause (b) says:

“(b) a person who on the rele-
vant date was a widow of a
deceased member of the joint
family shall be included:*
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Here it is a case of inclusion and
not exclusion. What is tried to be
proposed 1s mose Lberal. They want
tonythatiiapermhudied:md
& widow is left then, though she may
not be a member « according to the
present rules that govern the system
of jeint Hindu family in that area,
she should be taken as a member. 1
think that, everyone will agree, is a
thing which rather improves the rules
to the advantage of the joint families
concerned rather than otherwise. Then
sub-clause (¢) says:

“(c) where a deceased member
of the joint family has left soms
all of whom are on the relevant
date less than 18 years of age,
such sons shall together be
reckoned as one member of the
family.”

This is to meet some peculiar cases
as you are excluding lineal descend-
ants. Supposing there is a brother, a
person X and he has left all minor
sons, accord:ng to (a)(i) all minor
song are excluded. All these minor
song are lineal descendants of ihat
person and naturally ought not to be
excluded because their ancestor had
a share in it. It Is from that point of
view that this provision has been
made that in such cases they shall be
takey as one member.

These are two distinct conditions
which make an improvement in the
rules, an equitable improvement 30
far as the administration of the rules
is concerned. With respect to the
disputed sub-rule (2) I might say
that the Government is trying to
make Hs intention perfectly clear that
they do not want to include in this
not only the members of the joint
Hindy family but their male discen-
dants also. Whether they are entitled
to claim partition or not is & dif-
ferent matter.

From that point of view I would
appeal to the hon. .Members that all
discussion with respect to the rule
not complying with every principte
of the joint Hindu family is not cor-
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rect. That is not the rignt approach
to the appreciation of this question,
because, after all;, it would have been
open to any Government to say that a
joint Hindu family is as good a person
8s any other person in law and,
therefore, it was only entitled to the
same amount of compensation, and on
the same basis, as any other person
would get. But, under certain pecul’ar
circumstances, they wanted to pro-
vide something for the joint family.
Therefore, what we should judge is
as to whether what is being tried to
be done by t-a Government, in order
that their intention may be clear, is
right or not. And I believe, con-
sidering the difficuities which are
inherent, when you start making one
concession as a joint family and on
account of the peculiar nature, then
you will have to do many things. They
have tried to exclude the minors,
they have tried 1o exclude all :he
lineal descendants because the mem-
ber himself is there, and even if
there was a partition among the
brothers naturally the sons of the
brothers should not have a share, but
they can have a share in that brother’s
share. Theoretically it may be argued
that they were aiso entitled to claim
partition. That may be. But we are
aot dealing with the whole questicn
cf the Hindu law. We are not trying
‘¢ incorporate in these rules all the
principles of Hindu law. We are
only trying to make some sort of an
eyuitable adjustment, some sort of
coneession, so that in the matter of
Teiceiving compensation the joint fami-
lies may be treated in a little better
way, a little more equitably and a
little more differently than what a
person would ordinarily be. It is
from that point of view I think, prob-
ably, this rule should be looked into.

The oniy thing that the rule is try-
ing to do, as compared to the original
rule, ig that it tries to make the posi-
tion perfectly clear. The original rule
wag capable of an interpretation by
which, probably, there would have
been some confusion. The new rule
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tries to remove that. From that point
of view I think the amendment of
Shri Radha Raman is acceptable. It
would carry out the very same inten-
tion. It says:

“This House resolves that in
pursuance of sub-section (3)-..
ete.

(3) For the purposes of calcul-
ating the number of members of
a joint family under sub-rule (2),

a person who on the relevant date—

(a) was less than eighteen
years of age; or

(b) was a lineal descendant in
the male line of another living
member of the joint family; shall
be excluded:”

I found that the drafting there was
not so clear as it should be. From
that point of view I recommend the
amendment by Shri Radha Raman. It
further says:

“Provided that where a member
of a joint family has died during
the period commencing on the
fourteenth day of August, 1947,
and ending on the relevant date
leaving behind on the relevant
date all or any of the following
heirs, namely,—

(a) a widow or widows;

(b) a son or sons (whatever the
age of such son or sons);

but no lineal ascendant in the
male line, then all such heirs shal
notwithstanding anything con-
tained in this rule, be reckoned as
one member of the joint family.”

So, rule 19(1) which was the sub-
ject-matter of so much heat during
the discussion was at least to some
extent rather ambiguous and there-
fore it was decided that it would be
better if the Government made their
intentiong clear. That is why the hon.
M'nister in charge of this Bill and
who is in charge of the administration
relating to the displaced persons
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brought in this rule as amended.

Whether anybody is going "to get

something less or more because of this
amendment, 1 do not know.

So far as the question of joint
family is concerned, there is bound to
be some hardship one way or the
other. There was a question, “Why
do you exclude the minors?” Minors
are also entitled to partition under
circumstances. Therefore, we have
to give some sort of fair treatment as
far as it lies in our power and as far
as it could be done consistently with
the peculiar features of the Hindu
law. Therefore, there is no point in
saying that the minors should not be
excluded, or in saying that the son of
a living father should not be excluded.
It may be that there are a few hard
cases where a joint Hindu family con-
sists of a father and two sons only, in
which case the sons will not be taken
into account. ‘That may or may not
be true. But in all such matters, we
have to arrive at some sort of rule by
which we may decide how to carry
out the task- So far as I can see,
this rule tries to remove the ambi-
guity. There were hot words exchang-
ed. After all, what are the Govern-
ment going to do? The Government
ave trying to give some more conces-
sions which probably the displaced
persons would not be entitled to, but
for the existence of rule 19.

Pandit Thakur Das Bhargava: Not
taking away concessions, but confer-
ring concessions!

Shri Pataskar: Subsequently, the
Government thought that this rule
was capable of a wrong interpreta-
tion, and therefore they thought that
it must be made clear. Whether one
accepts it or not is a different matter,
and it is for Parliament to declde
what is best in the circumstances. To
impute anything unfair to anybody
is not good- I am not referring to any
Minlster, because 1 have heard a lot
of discussion ag to who did it and for
what. But I think the action of any
minister is the action of the Gov-
ernment, and for whatever Thas
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been done rightly, the credit goes to
the Government. Similarly, for what-
ever mistakes that have been com-
mitted, the discredit for them also
goes to the Government. That is the
view which we naturally take and
theré is no question of any partiality
or anything like that.

If we look into the whole thing, we
will realise that what the Govern-

ment are doing is to make rule 19
clear and enable it to apply to an
extent which is perhaps more than
originally intended. I hope the rules
will_rbe_ accepted by the House.

ot freart (amr) - AT fas
Y 32 o1 fF § ¥ o7 wew (Frast)
T & v, A g fafe A |
wyq AN § At GfafeaT & wma
9 woe e e fee 1 3w e
T  fF o qE o oA F g9
FEA FT W=7 T
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T 1% & fF ww grew A—aw A —
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qfeq ST I AFE T IOCE |

dfed sve T ol ;o ag qE Y
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gl a% W aFE 8, F qE
ST (weafa) T arer g g o dar
7g Fa § o st g €Y A e,
ST 58 1 v g T & A FET
4, § 39 BT A9 °qTE |

Iq T F qarfears d oF A
T FF AT F 19w F g,
TRt TR, 7 T 3 T | owe
T FT ATAT A W AH AY 4 G FL
axTgE g e dfsaargeam wra ¥
qarfeers a8 w1 oren @ fF @ Am-
st €, S & 7g e W R
TARAY AE F AT T Y 7 A
& & agem i | F e g frag
YT T WL ATE HIRAT & W i
o & &7 w47 &, 727 faw-oime &,
w{eafa §, sfew & 7 qoAT wEa §
fr *m gar fafres e w1 = =:
wrafrat & Y g arr ol 3
=1 7 fra, forg 91 98 a0 (-
ofit) @ ? 7 ofew age T wwiE,
T =t i W=, T T O fAR
qaifiee, 7 €re way fg Wi 7 sfrwefy
g gy, fom w97 A A
afg w23 €, 99 =1 9y fewnd & wi
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TP T ARG A AT T
fear | 3w 7 ot gt difer F vy
g T &, T ¥ A o & | F s
g f Yol S AT-XRgS F A
o vewn wiigy, SfFT & @@ e
T § FF aTaeE o @ A ¥
wE T AT HT HAT T |

3w fo g fafres aga 7 @8
AT FT ST F—W I T T
T # Hifir 1 65 gad SRy
W aF g | IR Farar fF ard, i,
a9 Giwearer B (FfEw
AT & WX A A AT H@H AL
T N F A § | T A §
i quTH w1 AR AT T | K F W
R @M T A RAEAAT
TEEER W e W 3y
FTRTE § AT T T fwar @ 98
T g % w0 T e (sfe-
) e § AR T el .-
¥z § | TaT T, I FATH OO
o w8 Wy i Foeiwr F =T T8
wiTm (W) 7 dw o e g S
AT &, 7 AW w1 oo fae T )
I F T T P §, Fadt A9 g,
o0 § F 78t o e, 3T 77 T
s T AT 1 7 &Y e wmafia
¥ qay, =R qR ot ferd a1 &
¢ fr & 3w T F T T qE 0
ovg NEH @A § 98 W g T
frogefrsr #fw § WX Yo @R
AFFREE §, AATEIL H Lo, Ko
T@E § WX THEET A Yo, Yo
T §

& uF ard St FgAT Agar §
w7 77 & Fr e ot et g, Frfee
wTgw 4 Fg 6 & 7 st Fe
(srafar F1e TEEX) TR | T
gz A f A 71 osmafEr &
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fa ®r agfes av, $¥C a1, I AN
qrafedt &, o gm & 7 a8 W w7
soa Gufefew (7@ g @™
) ATt #Y A T axg ¥ AR I
anfed, &t #ar e ardy dafafaw a=i
® & ww wifgd afeT @t g8 ®
dafafam areil #1 4@ 1 91 @Far |
o At & ST W AT §, WIS A 7
a% fod dfea o &, AfFr s s & A
qgt a1 (% o= fret #1 ware dufafe
il & & oft Frmrm Y wrd (7)) St
e H AegEA Q A@ §, 9 ¥
ST #T g qar g s § 5 f
a¥ Y 3T F7 FEURT §O § I /Y
g T T wwaT & | A &, T oF A
T e ¢ e fo @@ @y wehe
¥ wred fawmaa 96 T §, 9T F1 WA-
frdy e & waw &7 w1 wEw @ 7

The fathers of those who have gone
to foreign lands have been put into

the priority category. &% d<® al
for = wgw ffafew & T @
Al & fod 7€ frar i,
Aferr & & g Fov gy e Qi wrefai
F1 i foaT s @ o & o= faetmam
F8 %% weh QA g fm #
F=9 sgv & fammw

™ a5 sfeww (gwd) g & & ¢

He must be already there in a foreign
land and a certificate must come from
there that he is studying there

I #1 HY 5,000 To %% 2 fagr
sTafcdY s 7 W $T | 97 I 8§,
FeT 92 A v | e A0 auw § 1
ava g wré fr qar g e defafen
ary § T e § !

it woag g ' 9§
maaw&a,aﬁawm
F i gz war f&osr ogEw
= getan  swdAew  (ITWTER
qe) & 9w g g? A
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I FT aga ATET % AR FTAT A
FaiF gar?: =ft T aw ot AHE 7 H
# 9 of ager € aw 37 71 foor frar 1
M AN Fast 2 5 & A2
fergea # ey Fvar g 1 ol F geman
T &t FET fF J5T T 0w wo AT S0 TTH
F7 3327 fowar § | 99 FTFH {0,000
¥ Yo AT o TIAT FW AT | I FT &
T T fAeET § aEEEig # | WY
77 ag oI T G A aar, av ||
& ? W 9g & & A "war Wi 9g
Wo IT Go L FT &, I9 7 7@ q
f& a7 i 4%« & 9, ag THA
#]w (w®) g€ & 7 fao T F
o fF 99 &t st &%= & o, IW
grafam ot § & famen =fgg 1 fro
AT 7 gAeE §, § 97 #1 9% FAE,
# 39 %1 #r¢ farwram agt 9 & FEAT
AT, T FA F AR g, A A oF
WEAT FH 2@ ¢ 1 gHA| 7UA faA
FRT T | IR TR AT

I am afraid that claim cannot be

held. His claim has been properly
rejected in accordance with the rules.

o gHI v 1 § fF fa oA
st #1 farelt grem F e S et
o ag T &, W § ag v Y, faegw
fardt &, so Y g7 qisie o A fae,
39 ¥ Ff derare o A @1, ofewe
FALY F Y wATT F3T, FATL AT AIGA
Y AT R, it ot g9 g 7 frwa
#r 1r o ag w1 F1 8, B g
SRER To FT TH UF FAM Er &l WY
0 Fr A oz A faet, AR g A
@ g O® FqRwH oA faw ?
Even if I have ten claims each claim
of the value of Rs. 9999 I am not
entitled to compensation for my

rutal housing property, if I have been
l.llott_ed three acres of land.
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ag w1 FA 2 7 ot dw o gi
FAmMA M Tam T ag
) ol d¥w gf g, Afew wd
g A g 1§ § A A e fe
# wgar g &5 9 & " =@ L S A
sEAfE Sy § AW oWfgd, 9q
aefral & a & off =9 #1 aee
anfed, St w1 gamdt ara A g R o

W & faar 7t am § oF T Wk
o H ST e LW R EF
TR | F A fafre e & aw faw w3
91 § fF 9@ & g @ &) SaR
F5q & ak & fosraa 91 18 | &6 30
e

“Payment of compensation
where an acquired evacuee pro-
perty which is an allottable pro-
perty is in occupation of more
than one person: If more persons
than one holding verified claims
are in occupation of any acquired
evacuee property which ig an
allottable property, the property
shall be offered to the persons
whose net compensation is nearest
to the value of the property and
the other persons may be allotted
such other acquired evacuee pro-
perty which is allottable as may
be available.”

whfrarsa e dfragd:

“Where any person having a
verified claim who ig in sole oceu-
pation of an acquired evacuee
property, which is ‘an allottable
property, refuses to accept the
transfer of such property in full
or part satisfaction of the com-
pensation payable to him—

(a) the payment of compensa-
tion due to such persons shall
be postponed.”

TaF A § »f wg wgav § f
W fe ¥@ oe gw GW aw ™
wre #fag



4019 Motions re

[MR. SPEAKER in the Chair]
3-46 p.M.

St STy TR F & R A gEAn
Tt A e & & 99 R T @
miﬁﬁﬁmmﬁ*ﬂiiwﬁi
fip s FelY #Y o e ARG AT,
wx & a8 W &, AR, qITH;
;g0 & T wm e STar g 1

If he does mot acceut, his claim

is deemed to have been satisfied.
& AT F TF FEG W TEA
¥ ay § oF wwa ) F IO §
gwﬂfqﬁwzwﬁwtﬁﬁaﬁl

@t am 4 7 ag wE F W
garas WE & gFE ot § @
1 FT WA K F a0 WD | G
q ¢ 5 oA 9§ a1 frs feam
e F & HOE ¥ AL IW TF
s w9 fem #T R @

“According to Rule No. 22,
every shop is allottable property
it occupied by a displaced person
and the value of which does not
exceed Rs. 10,000. Rule No. 30
mentions the natural partition of
the evacuee property occupied by
more than one displaced person.
It the property can suitably and
conveniently be partitioned, it is
to be partitioned for the rehabili-
tation of displaced persons. The
settlement authorities are afraid
of doing it and also doing con-
trary in the view of Simla Con-
ierence resolution  which stops
unnatural partition. We also agree

- ete.

They want that if it is a shop, it
should be allottable. That is the inter-
pretation of the rule. ¥3¥ qra:i" FT
aoae qg 41 5 w@Ed Wk =
biecic SEE N | S (O
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% FE A7 AT H AT T
Fgm fr ¥ OE ¥ g AN GF T
w5 a1 #C wiwae 7@ § WX A
qifeaTie 4T & 9€ X AR & #7A9E
g fFar mar 7z &% T & | W
q’tﬁu{rnwaﬁﬁrﬂm
21 & o e Y HET T WA FRA
%mmﬁﬁsmmtﬂsﬂ
T T AR Ay FpRl W
U aEYTAMFAL? I
o F wIE ooy T TG Y, WE X
ré fooght T €

A <fis 7g Frhre o aeeehe
% Wy T ¥ aY §, WOE -
argardy ad (s ) F W @
g S A W g A AWy
@ T o o F aww }, I
fam #t I AT AW FT 5@ gAr
3, foam %1 fis 3T w0 9 3 I
e fer &1 AT @ Ra &
7o W 3 # shagr 7T A9 faa
2 & wa A% 9g TAET o T
g e R wr f ¥ g
2 R R WY § AW § A W
W A o Far @ w0 & w7 B AW
£ T W WE e & T
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& w § & ww | F & o
W QT TEW | gE qw srs,
# W AR F O WE, wewt
Y forgm, srod st 1 Fafirzat
forerm, fae s s o= @ A
MY FE AR 6T FF gew T @ ar W
T F% | /7 § T q99 weEw W
w0 foapfta & at F oY fefesfa-
Fu AT o @y & IEET a9 Ty
WA q7 |

wa ®w o 1 aga
AT TFEAIE FT OHHAT FAT I
@& | I aga A g a7
HAT FCT 98 @ & | Wi
T A A & @ § 5 g ar
UHE IHI IHT IAG fo,000, 20,000
W 30,000 ¥ FtA ST TET &
W T8 9 o 9 T g & A
& 9% I9 gt & Ford fip st #15
ST T T § 1 & e g e
"9 §7 417 9T M FE HIT A7 aFher-
W § SAH gL FE Fr Ffww T
# T gNE #1 AT a9 94T A@r
ARET | § FTeE & 4@ § o fin
gL AT I T St § afeT #
gaT § 5 ot oieiew s 4 &
I 9T A9 AT 57 |

wfaT & & o= & ara Fg WA
g1 A oF wah A seEw A
LIRS SR E L il
g T & wgran g fo weg A oft
A gEwr g F:

e fr gz aqEe T
7 fir war e

T A R A
g
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it T ¥ e s of w1 =g
¢ Sof arls = f W A
wifeq afes @ ot a7 a0 9= S
s s w61 | g OF g
T § W7 HIwT gHHAT A’ |

& oF SR WS FEAT AT
o gw el wfes 9T 9@
g T ¥ aw g e W &,
g g F wE § R e 3l #
ar AT w1 S WY & 0 &=
I ¥ ATHRT F AOHT FA FAT=T |
A uF T o ¥ faw F @ewar Ty
g = o7 1 47 oo a% e 6
EFTRmEfF sy Ao gy | o
FIH WIS aF AR AT A A T,
ST FTH HIEA ATH FAGAT AT T AG
fear, st W wfag wa@ d9 ot F
T o, a8 wm w7 FfEmgn
wa qw foee oY Ceargedr A% @
W1 §, ST JaET ZHAr OF g
&1 g9 AT 9T | 7y ;s fagery
F Y FYE TH7 WAT HrEHT AL TE #aw
forerr fs w0 90H a9 7

FAT TTTHT T HT 7 (97 FIE 479
forgelt 7 frer 7w owowr W
tearsfadr a€ ¥ g g § ¥ F§
A qg= EF wET ? WY §99 "
# @1 € @ FE gy A | W9
A7 399 ¥ fFft w7 Ad a9 sEe
Haee og & fr 37 & fedt 7 o sy
fasare 7 & | oy @9 T A@
¢ wwhRw & @ § ) W e
F @ & forad fr s 99 & feft
=7 fasamm s A Fc gwa &1 F
SURT FET A WEaT 1 W WA
£ f =19 == g frer 9 w9 FT AR
T WIS ¥ T IT FT W A9E §
BT 8T |

g1
3
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I F O 19 AT ST A
AR E | WOH! A W OFCU
g foed fe s @1 W= @
# w1 & I T AW FATE

7g a g gFET W O,

9 T G TEET 9= O |

T 0 W= O,

CEA VI LS o

Sardar Hukam Singh (Kapurthala—

Bhatinda): I am thankful to you for -

giving me this opportunity. I was also
tempted to say a few words and I am
sorry that I have inconvenienced you
ag well. It is to be regretted that
certain things have happened during
the course of the discussion. Perhaps
certain members were rubbed on the
wrong side, which was not desirable,
and so the outcome is not very good.
But I have one complaint against the
hon. Minister, he set the ball rolling.
If he had not done it, perhaps we
would not have been in this condition.
He has stated that all claimants have
filed their claims. There were about
five lakhs of rural claimants and just
the same number of urban claimants-
He wanted to say everybody has
filed his claim. I do not say that he
had done anything unfair. He only
wanted to make a point that there are
no persons left mow; everybody has
come and filed his claim.

But there is one snag in that argu-
ment. There have not been separate
claims. One can have a rural claim
and an urban claim ag well. There-
fore, it cannot be 5 lakhs on the
rural side and five on urban side and
10 lakhs in all, and all the refugees
have been exhausted. That is not an
argument which can well be put here.
He has not taken care of that parti-
cular point particularly when there is,
he knows, a large number of non-
clalmants. We are hearing every day
here that properties have been given
to \tose persons who have no claims
al all. Therefore, that argument
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cannot hold good. Even now there
may be persons who have not been
able to file claims. But I am not here
Aat this moment to argue on their
behalf.

It hag been stated that Government
or the Ministry has givem many con-
cessions. The words were “conces-
sion after concession” to those joint
Hindy family members and some
other displaced persons. When that
compensation scheme was brought
forward and placed before the House
—I am reminded of it now—the then
Minister said: “here is a pool and I
am only a trustee.” He was only a
sarpench and this amount had to be
distributed equitably and fairly.
Government would not pay a single
pie more. If that be the case and the
Minister is only a trustee to distri-
bute that amount, it is a definite and
positive amount; it cannot vary. So
far as these properties are concerned,
they are definite—100 croreg plus 85
crores: 185 crores. The properties
may fetch more or less but the items
are there and it will not inerease as
the Government ig not going to contri-
bute any amount towards that pool.
So the only business of the Minister is
to distribute that 185 crores fairly
and equitably among those persons
who are claimants and who have filed
their claims. Where does the gques-
tion of any concession come? There
cannot be any concession and if the
Minister hag given any concession
then I should complain that he has
not been fair because if he gives more
to one section then he deprives the
other section of something. If he
pays more to Peter then certainly he
has robbed Paul. Otherwise he can-
not pay more to Peter because there
is no amount coming from the Gov-
ernment. There is no gquestion abso-
lutely of giving concessions. He could
not argue that way. If he hal sald
that it was but fair that the joint
Hindu family ought not to be treated
merely as an individual and some-
thing more should be done for that
and we can go so far and no further,
that argument could be understood,
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if he said like that. But that was
not what he said and, therefore, it
amazed me because that rather
exhibited an attitude that could not
be reconciled to the sentiments and
the susceptibilities of the displaced
persons- Of course, he hag claimed
that he himself is also a displaced
person. Nobody doubts that.

Mr. Speaker: It is not too plain?

Sardar Hukam Singh: Nobody
doubts that. He is really a bona fide
genuine displaced person, much more
than perhaps myself or any other
person. But that too does not mean
that he should be the sole custodian
of all the sympathies or concessions
or whatever you may call that are to
be extended to the displaced persons.

4 P

I pay a tribute to my friend Pandit
Thakur Das Bhargava. Since the
time I came here I have found that
he has been watching the interests
of the displaced persoms very zealously
and he has guarded those interests by
his eminent advocacy, and labours.
Nobody can conceal that fact. We are
all obliged to him. But there is no
comparison to be made here. We can
give credit to both of them. The hon.
Minister, Mr. Mehr Chand Khanna, is
a sympathiser of the displaced persons.
He may say—we may acknowledge it
—that he is their biggest sympathiser.
But I would also say that even then
Pandit Thakur Das Bhargava may not
be anything less. He is also—we
acknowledge that—he is one of our
most sympathetic friends and he has
mcted in that manner throughout this
period.

Now, the question is not as to who
is the sympathiser or any comparison
between them. The question is
whether this amendment that is
brought here affects adversely the
persons whom we want to benefit.
This is the only question that ought
to have been considered. If the hon.
Minister had only said, “Of course,
the joint Hindu family is an indivi-
rual, and we have only considered it
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so far that something should be done
for it"—as was just now explained by
the Minister of Legal Affairs that “we
can only go so far, and it is not
possible to acknowledge the son also
as one worthy of recognition so far as
these benefits are concerned"—, then
that would be a different question.
But the dispute arose over the don-
struction of this amendment and the
implications that it had.

The House has heard all the argu-
ments of Pandit, Thakur Das Bhargava
made so elaborately. I give him this
credit, and I must say that I agree
with him so far as his interpretation
is concerned. And even the Minister
of Legal Affairs has admitted this
much at least, that so far as the word-
ing of the amendment goes, as it
stands just at present, it is capable of
being interpreted like that. I under-
stood him to say like that.

Shri Pataskar: I said the former
rule 19 was rather ambiguous.

Sardar Hukam Bingh: The former
rule was capable of that? But the
question is very simple. Leaving
aside the other things, the question
is whether the son is going to get &
share or not. That is the first ques=-
tion.

Pandit Thakur Das Bhargava: Let
him have the courage to say that the
adult son was not to be reckoned as
a unit according to rule 19,

Sardar Hukam Singh: He has said
it alreadv.

Pandit Thakur Das Bhargava: IHHe
has not said.

Sardar Hukam Bingh: He hag said
that the son has to be excluded. We
have now come to that stage. He has
made it clear. I am sure this is also
the position of the hon. Minister of
Rehabilitation as well. Now there is
no dispute about it. The Minister of
Legal Affairs has said that the son is
not' going to be recognised as claim-
ant of a different share when the
father is alive. He has said it.



4027 Motions re

Now. Pandit Thakur Das Bhargava
and other friends. including myseif,
feel very much that if really Hindu
joint: family,  undivided family, is
going to be recognised as something
more than an individual, then the son
should be the first person who should
get such benefit. If the son is going
to be deprived of it. we do not know
what other members have got greater
claim on that benefit. (An Hon
Member: Daughters!) If they have
given some benefits to daughters, it is
a different thing. We are talking just
at present only about the son, whether
he should have that different share or
not. Today we have come to the
position when Government says “No”.
They say that they cannot go to that
extent. We on our part feel that it
should be extended to the son as well.
Now, the Minister has given the
reasons for his not conceding that.
He has said that there are many diffi-
culties. Perhaps he thinks that they
are insurmountable; he feels that the
whole compensation scheme shall be
delayed; he feels that the whole
thing, whatever has been done. will
be upset; he thinks it might take
many long years from now if we make
that change just at present.

Now, calmly and coolly we can sit
down and consider it. What I wish
to say is, if the Minister can take
credit, he should take credit for the
speed with which this work is going
on, for the fairplay that he is exhibit-
ing, and for the justice that he is
giving to the benefidiaries who are
entitled to compensation. They can-
not take any claim or credit for having
gven any concessions.

So my point was that if this is the
difficulty, concrete things have not
been told to us, that this would
involve such and such financial
implications, these would be the diffi-
culties. that would be presented and
they will not be capable of being
overcome easily. We have no data at
presedi vy which we can proceed and
give our verdiot whether there are
really such insurmountable difficulties.
And the time involved would also be
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such that we cannot wait at this
moment and then set the clock back.
afterwards and see whether we can
proceed with it. That has to be gone-
into now. When the feelings are so-
intense, when we think that the son
should get a share on his own behalf

‘and that the claim should be divided

when there are the father and the
sons, then certainly we are entitled to-
be told as to what are those concrete
difficulties. What are those definite-
and positive things the Minister has.
in mind which cannot be overcome
at this moment?

So, Sir, this is my opinion. Now,.
a proposal has been made that a Com-
mittee might be appointed. Or the-
Minister might appoint his own Com-
mittee. And this discussion might be-
postponed for some time. Let that
Committee come up with some oon-
crete data and try to convince the
House that so much shall be the
additional burden that the Pool shall
have to bear.

Just now one hon. Member sug-
gested—he gave that hint—he had an
interview with the Education Minister-
and perhaps an indication was given
that the share of others might be-
reduced. That also is to be seen first,
to what extent is the share going to-
be reduced. Unless that is worked out
and the hon. Members are told here-
about it, we cannot take a jump just
at once, when we feel so much for
the son, and agree to this amendment.
that he has proposed.

Therefore, I support that idea of'
appointing a Committee, which has.
just now been made, and making an
enguiry. It is not a subject where we-
cannot reconcile ourselves. We can
adjust ourselves when we are told
about those difficulties.

Lala Achint Ram: And the Com-
mittee can report in two or three days.

Sardir Hukam Singh: As soon as
may be possible. We can certainly
adjust ourselves when we are given
the reasons which may be there. That.
is the best solution under the circum-
stances we are placed today.
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Pandil Thakur Das Bhargava: Sir
I have to make a submission. When
you were not here, the Deputy-
Speaker allowed Shri Radha Raman
1o move his amendment after I had
‘finished my speech. That relates to
a basic point and I require two or
three minutes to make my comments
-on that amendment. That amend-
‘ment was not before me when I made
my speech. So if you would allow

Mr Speaker: When was it tabled?

Pandit Thakur Das Bhargava: It
was not moved then.

Sardar Hukam Singh: After Pandit
“Thakur Das Bhargava had already
‘begun his speech on that day, that
amendment was received. Normally
that would not have been admissible.
But because Government was pre-
pared to accept—and ordinarily if
“Government are prepared to accept,
such amendment is allowed to be made
—1I allowed it.

Pandit Thakur Das Bhargava: It
-was circulated only this morning.

Sardar Hukam Singh: We had that
.day before yesterday also. He will
Temember, I showed it to him.

Pandit Thakur Dag Bhargava: Ii
-was circulated, but it was not moved
‘before 1 finished my speech.

Sardar Hukam Singh: How could it
‘be moved in-between when the hon.
Member was speaking?

Mr. Speaker: Does he want to speak
on that? The papers were all with
Thim.

Pandit Thakor Dag Bhargava: Onls
two or three minutes.

Mr. Speaker: That amendment was
also there.

Pandit Thakor Das Bhargava: It
was not there, I did not know that
it was moved and I could not comment
on it. It wag circulated today. And
the speech has been made after I
finished, Both Shri Pataskar and the
hon. Member have spoken after I had
spoken,
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Mr. Speaker: I did not disallow any
amendment.

Pandit Thakur Das Bhargava: But
it was not moved on that day. It.-has
been moved today. On that day it
was not moved; it was not even on
the Order Paper. It came in
subsequently.

Mr. Speaker: Does the hon. Member
believe that for want of counter
arguments, the House will......

Pandit Thakur Das Bhargava: After
all, when a new thing comes, it is
fair that it should be commented upon
by those who have given notice of
other amendments already.

-Mr_ Speaker: All right; but only
three minutes.

Pandit Thakur Das Bhargava: In
regard to the new amendment, I am
very sorry, I cannot support it. In
the first instance, it strikes at the very
root of sub-section (2) of rule 19.
According to my reading, if a certain
person is a nephew of a certain person
and is above 18 vears of age, he is
entitled under rule 2. This takes
away that right. Supposing a person
dies leaving minor sons and major
sons, the major sons come under rule
2. They are independent units. This
takes away that right. I do not know
why. It is strange that even the exist-
ing right is to be taken away by
virtue of this amendment.

The second point is, the hon.
Minister who is in charge of this
matter wants to change rule 19. This
amendment is more royalist than the
king. The hon. Minister is agreeable
to give the right to the widow of a
deceased member. This has taken
away that right also. It says only
the widow of a certain person who
died at a certain time. According to
the amendment of the hon. Minister,
any widow of a deceased member is
entitled to be treated as a unit, that
is, mother, grandmother and every-
body else. Even this is taken away.
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Shri Pataskar gave very great credit
to the hon. Member for liberalising
this. I also give credit that he has
liberalised this.

Another point, is this. Why should
a person die between two particular
dates for one to get the benefit? Only
if a person dies between fourteenth
day of August 1947 and 26th Septem-
ber 1955, he gets the benefit. If the
death is a day sooner or later, he will
not get any benefit. This is absolutely
illogical and has no sense in it. The
hon. Minister gave a right to a
minor son. This goes away. I under-
stand that they seek to confer some
benefit; on the contrary while want-
ing to extend, it makes it narrower.
Then, the Explanation is not there. I
want to know why the Explanation is
not there. Originally the words
entitled to claim partition are there.
‘They are not in the amendment.
Unless a person is entitled to claim
partition, how can he get this right?
He cannot be counted as a person
entitled to claim partition. I would
only submit that so far as the amend-
ment goes, it should not be accepted
by the House.

I do not want to comment upon what
Shri Pataskar has said, because you
gave permission only to speak on the
amendment. I should like only to
make one comment with your permis-
sion.

Mr. Speaker: No more; I am very
SOITy.

Pandit Thakur Das Bhargava: !
shall reserve my comments to a future
occasion. Though he wanted to sup-
port him, he has not supported the
hon. Minister. That is the tragedy of
the whole thing.

Lala Achint Ram: Will you permit
me to make the motion that the matter
be referred to a Committee to report
before the 25th of August?

Mr. Speaker: I am not going to
allow any amendment or motion unless
the hon. Minister or the whole House
agrees.
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ST AT W WA © FTo TEAT Y
7 wodT T o ST faed & |y
e ¥ av AT aFdT o wredt ¥
ow frat & arq & swr § o d
T FEU W §

"ETT A I B HeS AR

I F A g N WT ag w=ar
AR & SEwr @ & 9T ¥ AT
§ AR geoa & g & Fmar g
W Sy gy A A7 o gy
Tt & fF .

Mr. Speaker: It is stated in the
Constitution that whenever appro-
priate expressions are not available
for English terms, he must go to
Sanskrit.

Shri Mehr Chand Khana: Whatever
comes from a friend is welcome. That
is the literal translation of this Persian
saying.

4oy wg @At wgy fam
9 aEw g AR W A ot aww &
faegiv fewam formm & ¥ Ov & o
TEM Tg> fam ¥ Fwe oo s Fafredt
¥ 919 AT AT 919 ey A7 S @
THAGEE AT & ITHT A F A7
T W F AT g AETY | W AR
dfew STET T AR F¥ oo T W
T e HR T g8 97 17 78 fame
g g e F iy ¥ 9 § WK
fear & 97 & arg gaedl @ Y 99 =g
AT A1E T S A7 A 47 /T
fafreT & & & I Io9 frea
FR F qEw & 9 afew g7 A I
T T 47 WY TN qY I
6t fif § T A & Iadr w7 e
FE | A THE T 9 & E 6N
1 F s afadt #Y v & A7 § a8
aer g f 9w o o ow A
T &Y o & fF 3w o freelt
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[ = gz a= g1 ]
it famifama g ST TR F1 A9
¥ 3§ o I FEEA AT /X W
waT F FT S FT 1
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§ A faer aF Fg aFaT g R v
¢ gEEEed (v aE) @ dfe
Y FEE WL co TEE aF § 7 IaHT
famfana ®r e fear 21 =
ag #g 3 fs g & fag i Y
7% ¥ 7 Gwre &< faan org & ot
it 12 #Y fawrfar @nr a fafredr
A, g ST AfEw WA g A
Tt %g aaT g T gewfer F Ay,
fosddt (gErafa) ¥ amg Wk wf9-
T (fare) & ama ot wrg S st
gaTg qW A9 § IW@ O M FEAT
SR Fifar e 6 I qRE A
O A A F Iq G A T AT
QI WAS H FT DT FEM |
s 49 dfed gL T AEE # AT
%1 Yvard 9 T/Ea &1 9 & F ag s
g7 f5 § A T (faeafi ad)
&1 wa & st gear Ferer S
T A Y S g A g §
wrat at fF & A% Xl &, S A
o 47 off 53 @ wfce #1 g &
& ot SaF T T Y a9 T g
7wk fofafaem fafrdt (qaie
W) ¥ AR RO g @S
g1 & 1843 F UF FAST v F
ot fir draamer (sraanfas) #R
Ixfamer 3T F 9 AeE 91 )
arfee @A 99 AET § WK SEE
st gaX R A T 3 F S
S QW BT ATS A TR ¥ Jgar
saggd ¥ fom wr & 0 s
areg fafafoem T whfream
(qrate far swarew @E) & &9
goamw 7 fim W 3§ ¥ 9
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fo o o wear g, g ANEF A 0w
THy 9 W T Ay HwdT gIar
T W7 AEF AT AT F 1 qH
9 9 #1 ow fafede (@ifag) @t
(F7) & 7 2= wfgy afes e
7 ifgd 5 g # fagwa sumar
¥ SORT T FT gFaT ¢ 6 IAR
T e wer g

@ o fedy wwT q W
‘g (famma) & IR & w4,
ar A ‘FeiTA A A ¥ TwAr ¥
fe mar gAT 1 WY &7 ge o
Fg1 ¥ afaw A fF ag 7w @ 5
e & (weafo dwAr) I g
T O T P FW @ T TF
AT #@ 1 9| e =W F 4e
e @ fafrz @Y | s g W@
¥ surer & A fAwr w@Far a1 WIT
w7 UF Fadw (dfmr) &
fo g ag @ wEgE 9

39 @ & 7 fgg aMEA-Eas
FT fors o7 o 7 5@ a9 &1 fors «r
f& #W difmw fedde (saf) &
wrE &, ofm & @r W g, 4E b
I # fod oF wdfees Y R 9
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gz @t 5 oifswm # =faw 1 fFa
AEE @ T 5T gEIY AT 47 @
& qanfas 9w v femar wgr faemr
sifgd |« & 7 78 o9 fear @ f&
Qifafaizw fafey S—maede 7—
W @ ¥ agT ;W agd A Sifew
& oY 99 N aga faawarew e
o< dar fF 47 T9mEr 91, 989 g
#femr o9 gae v off, Sfe g
IAR QD A T AR T GH
F ag ¥ fam, ot e e te § fen
w3, 5w @, A @ ST AR
ST 1T AT SATRT § & T 79 gh
& w5t wT SrEa g ag QA o
S ARG IC R L AR (G
W1 w7 &, 9%, g 9 w9,
w5 w9 oF FEE #7 fw awy
7

ol i, 9EW T9% oA 3 W
fafez (dw1) w1z o =@ @,
wfF 9T o FmEm 1 SN g
war g fow gwr g 1 W
wear aga g fF gy 9w wg oW, &
fot forem &7 amaT A8 ¥ W E |
ot 7 WY g9 S &, 9 g awee
ot g AATAOIE 1 AU A W
AR AT w9 g9 F A0 of §g -
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g gasedt & 9 T A9 gg w
& wg T dfeq ST am wmE
g & e g ar g e
grigma T FTERT A 2 7
& 7o W AT # qE ewa W
frmg & 3= g1 W Ew
dfeq /g I WRE, THE JAFE
MO GATE, FFTR AT T
ATAE AT AAHES IR G T T |
# 9T ¥ quT ARAT § —ATH /A
) et ftmam o
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qTETT B, AT IA FT AT TESA @ |
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g1 TW IR @ I T
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T pw fog - AfEw @@
ST AT Y AG RS |

st fge w &Y AT G TE
Y T ST S T AT &, TN
arfees—a® O STl ¥ TS
for & g § 49 ¥ AR @ FH
frar &, T WA G T TR A9
™ og R

dfear st TW wEiw ;T
AT, WK WY FAEE () W
3, @ Wiy e wew @ e
#7 78 78wy FiF O g fafe
F aret A0 FT AR gELA I g
R WY FAiwE F1 EW, @ W
gEe 4 fs A7 Aaew g o F
IEA FA TN A OWT A I
F F AT FT |

ot Age W & X ANOF
RS T HE F @G | W AR
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W {5 § s 78 § )

Mr. Speaker: I feel that it is
unnecessary. Such strong words need
not be used, however eminent a
Parliamentarian may be. The Minis-
ter is not guilty of theft of anybody's
property, nor a or a robber. It is

very wrong. I think no person should
be said to be guilty of theft. There
is no guestion of thieving. Of course
there are other words in the English
language which can be effectively
used. I do not want such words
should be used attributing dishonesty.
They are unparliamentary. Theft
implies dishonesty, dishonest depriva-
tion of something for private use.
Theft accompanied by use of force is
robbery. These expressions might
have been avoided.

Pandit Thakur Das Bhargava: With
your permission, may I just state that
these words were used on 14th
September, 1955. It was stated that
the allotment was made in 1948 and
the rules were passed that whoever
had been allotted four acres would
lose all right to property to the extent
of Rs. 10,000. In that context it was
said that this was unfair that you give
this concession and take away those
rights. This is the reference to the
context of those words. I never
meant he was guilty of theft or he is
guilty of dacoity.

Shri D, C., Sharma: The hon. Minis-
ter said that he comes from a land of
dacoits. Is that pariiamentary?

Mr. Speaker: I am afraid if one side
had said something and the other side
kept quiet, I could have intervened
and said it was wrong. They have
balanced each other. Now, the hon.
Minister may go on.

Shri Mehr Chand Khanna: There is
only one thing I wish to submit. Bhri
A, P. Jain took charge of this Ministry
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at a very difficult time. He worked
very diligently. He worked very
hard. I saw his work at a very close
quarter. I was sitting with him for
4} years. Any disparaging remarks
made about a Minister who worked
under very difficult conditions cer-
tainly is not fair to him or to that
Ministry. As far as I am concerned,
I take with very good grace what my
elder brother has attributed to me or
said about me.

Mr. Speaker: Inasmuch as this has
been referred to, for future guidance
I would say the word “theft” in rela-
tion either to a Member or a Minister,
or to say that he has committed
dacoity is not parliamentary. I am
really sorry this has been used ana
counter-used. They have balanced
each other as I have said. There is
nothing to decide, but hereafter such
expressions need not be used.

Shri Mehr Chand EKhanna: I said
about myself, coming as I do from the
North-West Frontier Province, per-
haps as a Pathan I could be called a
dacoit, and I do not take any offence
to it.

Mr, Speaker: I think the hon.
Minister. . ....

Shri Mehr Chand Khanna: I am
calling him an elder brother and I
have said in dase I made any remarks
to which he has taken offence, I offer
him an unconditional apology.

Pandit Thakur Das Bhargava: You
may kindly see the context. If you
do not approve, I take them back.

Mr. Speaker: Even in the context
we need not use the word.

Sardar Hukam Singh: Do not appeal
to the Chair to hold it to be parlia-
mentary!

Pandit Thakur Das Bhargava: It is
a symbolical way of expressing.

Mr. Speaker; FEither in English,
Hindi or Urdu, he need not resort to
these words “theft” or “robbery”. The
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hon. Minister does not come from a
land of dacoits. Nobody likes it.

Wt Age wT wen ;& T
aw oW AewdIMEl TN
7 g W fs ww A Ao Rl
AT = (wafor it
rar) # Tg w A 7@ foew 5
Fﬂﬁﬁgamﬁ%msmnz
ar f arfeeT i 9 s @ T
I ¥ W ¥w fed ad | WE AR
o S Wy R T WO
WY F qmies  qRwen SF R
Fr faer qT SR B wERaE fee
a7 | 7g 4@ guTh W § @ WK
@wﬁm,wmaﬁwﬁ
@ 1 whw qeny w1 o e R
difafedem fafred (Tai #T)
#t Fing g, 9EH Ig §AS WET |
TR uF fafrex  @weE § s@—H
I T AT AE AT ATEAT §, IR
G ¥ g 2—FF gu@ ¥ 9 @
A AT §— § ST AT AT AG
AT T WX IART ATET FAL
i #Y amueE oY | F dw 9T AT
g fm & @ dm ot e § AR F
for § SR WTRE 1 IR
Far f6 W AW AT IO € &
qafa® 39 #1 F Iz @, @ |
&M a1 qag & A 1 99
Tv7 7g daen gun, dar fF s e
F foar mar &1 WY wEREw AT
(amdlY) F « a9TEM F AT IF B
ars fear & 1 & 96% AR e
g1 F fad ad g e § B
m‘«ﬁc #; W wAm (fE) &,
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# 9 gq & 47 ¢ AW PR AD AT
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93 aXE § & a0 WA FTHF 0 I
T | g TH 2 A G WL @A
¥ wre ag $aen fra 5w foa &
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Ft AT a1, WX FEA F @
T W I9 EY qIfeOT AL AT AFA A
I T EW & I F FOA 2 §, A
™ % a% = #1 fememey (99
T ®7X § WK IW w1 I
Fam g

A A o 9w # 1 w9 R
TS 91 | T4T 4G A g WTE 99
w0} T gww A% | 7w e g
& FIfod oI g9 qg ST T @
& o owi & e A fam § A
T 1 & ST A # fawr (Fawam) R,
ATEAT (WAaeF ) T4 § | WO A W
e faear grar & &Y @9 @, @9
T, 99 F FarEw AT gH FEET
FT T3 & fF 99 4 St ow gfe )
Tt g1 fF ST g 99 W T
g, St &y & g & o) sfes
FETr IO I AR TEATT
g &t 9w 1 gEy Wil A 6w
e gg frer omAv | A IAE W,
fast ®1 &% 37 wifww § | T,
fa & 7gi ©F AW AT 97 IE AW
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Y Fifarw w& § W TETE 9T WA
MEFE 39 > g mfsmF@

oo AL Fream T /e Araw @Y
g fF fom &t & o= sfeam §
WREFAMNIT A I AT
=1 #1¢ gfieerw § 7 W @ L
T A foe &1 9 @ g, W W
WAl & garw awar Sfoem 7
9T @Y, IT W EH AT 7 0w
TR | A g o § e
T wQE, g e § fd dAe
-, ¥fe gaTa T ot § ag A &
4, T OF T §, FTH T 00 AT
300 o WEATC FT @« ¢ o1 fv &w
AT Ewr ) N T T FoIw W
A | Y AT, 39 ¥ g U
T AT w0 AT 8, q@ AW &
U TFTE WA F WS
foq #3 sqar 2 @ afF 9@ WOAT
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t fF ot @@ § 79 FW #1 @ifa< mar
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#oma & | & w8 A A FF A G,
Afe & g ST § % S TR
w wHae AE a1, g WY g 4 |
I | EAAANGR T
oY ATEAT § T CEAET &, S A
feifdz § g qwerEe @ | W@ AW A
Tg & 919 )

@ FETE & I T & A

v Faaw=e 7, Tget TF 79 qg A9 7

&, vearewh @ & I e
g:m?ouwﬁ,ﬁﬁﬂi’faﬂ&,
qgi%qa:mmﬁﬁsﬁﬁwz
w # g5 thad  (wwdE) &
aweiE A 3, 7@ & W ag WO,
@ ¥ U ag g =ifed | WO
faedt wré 1 § 7 o fafwdy 1 w9
(aeret) feam i A A AT AR A,
TR e fr N g AN A RE T
g § T EN F YAE | BEE
fafredy ®Y Fuwe fear. ...

Pandit Thakur Das Bhargava: Can
that advice be placed on the Table of
the House? May 1 request the
Minister to kindly place on the Table
of the House the advice given by the
Law Ministry and the Finance Minis-
try, that the contention of the hon.
Minister was right, and the consistent
conduct of the Finance Ministry itself
was wrong? He says that the Finanoe
Ministry gave this opinion. ‘We want
that their advice may be placed on
the Table of the House.

Shri Mehr Chand Khanna: I have
made a categorical statement that 1
have consulted the Ministry of Law
and the Ministry of Finance; and that
is enough for my purposes. § g ﬂ-&

L34 w W f& @@ L cuct
s 2 T P o o @
ﬁqwﬁz%w‘r f& =i
& us gfee df, I¥ e

| e F wm W fawrems
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FAA AG AT, feq srg< A A
# 39 ¥ FIT @AY wifgT A, F I 7
wewT § o A F a A g, faw
#1 ag w1 8, fom fafedy 7 g ==
Tamar &, fow fafmdy & g wiedE
¥ e A F@ ¢ fF A gET
¥ §, o gt S g, 4 e
i}ﬁﬁl‘{ﬁﬁ\"lﬂ"ﬂiﬁﬂﬁﬁﬁ
TE@ AG | WET A ;AR
e ot A g &1 & sfeme
(arsaraeit) & @} ST wTga, A IE A

#1E qreTw WY |

Pandit Thakur Das Bhargava: The
Finance Ministry’s conduct is there.
There is no question of phraseology.
The Finance Ministry's cmsistept
interpretation is there.

& dge W w1 Fg A A
g e a1 7g N A AR A IR
o 72 @ § 78 0 7@ & fad ag
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1 i T& HITE a1 Wied | F T
%7 T § 0% S T, IR
TTT AR & 1 Y S 9w & A
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ot ¥ TTEATET ST § fF ag weer
qHEded T ¥ OF |

Mr. Speaker: Shall I put all the
motions moved by Pandit Thakur Das
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Bhargava and Shri D. C. Sharma,
together?

Pandit Thakur Das Bhargava: As
you like, but I think putting them
one by one would be better, because
they are on different subjects.

Mr, Speakaf: I wanted to know if
he was withdrawing them.

I will now put the motions one by
one.

The question is:

“This House resolves that in
pursuance of sub-section (3) of
section 40 of the Displaced Per-
sons (Compensation and Rehabi-
litation) Act, 1954, the following
amendment be made in sub-rule
(2) of rule 19 of the Displaced
Persons (Compensation and Re-
habilitation) Rules, 1955 as fur-
ther amended by the Notification
No. SRO 1161 dated the 30th
April, 1956, laid on the Table on
the 21st July, 1956, namely:

omit ‘on the 26th September,
1955 (hereinafter referred to as
the relevant date)’.

This House recommends to
Rajya Sabha that Rajya Sabha
do concur in the said resolution.”

The motion was negatived.

Mr. Speaker: The question is:

“This House resolves that in
pursuance of sub-section (3) of
section 40 of the Displaced Per-
sons (Compensation and Rehabi-
litation) Act, 1954, the following
amendment be made in sub-rule
(3) of rule 19 of the Displaced
Persons (Compensation and Re-
habilitation) Rules, 1955 as fur-
ther amended by the Notification
No. SRO 1161, dated the 30th
April, 1956, laid on the Table on
the 21st July, 1956, namely:

omit clause (a) (ii).

This House recommends to
Rajya Sabha that Rajya Sabha do
concur in the said resolution.”

The motion was negatived.
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mr. Speaker: The question is:

eThis House resolves that in
pursuance of sub-section (3) of
section 40 of the Displaced Per-
sons (Compensation and Rehabi-
litation) Act, 1954, the following
amendment be made in sub-rule

(3) of rule 19 of the Displaced

Persons (Compensation and Re-
habilitation) Rules, 1955 as fur-
ther amended by the Notification
No. SRO 1161 dated the 30th
April, 1956, laid on the Table on
the 21st July, 1956, namely:

omit clause (b).

This House recommends to
Rajya Sabha that Rajya Sabha do
goncur in the said resolution.”

The motion was negatived.
Mr, Speaker: The question is:

“This House resolves that in
pursuance of sub-section (3) of
section 40 of the Displaced Per-
sons (Compensation and Rehabi-
litation) Act, 1954, the following
gmendment be made in sub-rule
(3) of rule 19 of the Displaced
Persons (Compensation and Re-
habilitation) Rules, 1955, as fur-
ther amended by the Notification
No. SRO 1161 dated the 30th
April, 1956, laid on the Table on
the 21st July, 1956, namely:

after clause (b), insert:

‘(bb) a person who on the
relevant date was the mother of
a deceased member of the Joint
Family shall be included;’.

This House recommends to
Rajya Sabha that Rajya Sabha do
concur in the said resolution.”

The motion was negatived.
_llr. Speaker: The question .is:

“This House resolves that in
pursuance of sub-section (3) of
gection 40 of the Displaced Per-
sons (Compensation and Rehabi-
Htation) Act, 1954, the following
amendment be made in sub-rule
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(3) of rule 19 of the Displaced
Persons (Compensation and Re-
habilitation) Rules, 1955, as fur-
ther amended by the Notification
No. SRO 1161 dated the 30th
April, 1956, laid on the Table on
the 21st July, 1956, namely:

after clause (c), add:

‘(d) where the deceased mem-
ber has left no sons but only a

-widow such widow shall be re-

garded for the purposes of this
rule as one member of the family."

This House recommends to
Rajya Sabha that Rajya Sabha do
concur in the said resolution.”

The motion was negatived.
Mr. Speaker: The question is:

“This House resolves that in
pursuance of sub-section (3) of
section 40 of the Displaced Per-
sons (Compensation and Rehabi-
litation) Act, 1954, the following
amendment be made in rule 19
of the Displaced Persons (Com-

tion and Rehabilitation)
Rules, 1955 as further amended
by the Notification No. SRO 1161
dated the 30th April, 1956, laid
on the Table on the 2ist July,
1956, namely: :

after the Explanation, add:

‘Exrplanation II—For the pur-
pose this rule in the case of
every undivided Hindu family
governed by Mitakshara law a son
or grandson and in the absence of
sons and grandsons, the widow
referred to above in this rule
shall be deemed to be entitled to
claim partition of the coparcenary
property against his father or
grandfather or other members of
the family as the case may be not-
withstanding any text of Hindu
Law er custom to the contrary.

This House recommends to
Rajya Sabha that Rajya Sabha do
soncur in the said resolution.”

The motion was Mpativ':d.
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Mr. Speaker;: The question is:

“This House resolves that in
pursuance of sub-section (3) of
section 40 of the Displaced Per-
sons (Compensation and Rehabi-
litation) Act, 1954, for the
amendments to Rule 19 of the
Displaced Persons (Compensation
and Rehabilitation) Rules, 1955
made by the Notification No. SRO
1161 dated the 30th April, 1956,
laid on the Table on the 2lst
July, 1956, the following be
substituted, namely:

(1) In the proviso to sub-rule
(2) of rule 19 for ‘that in the case
referred to in clause (a) none of
the members' substitute:

that in the case referred to in
clause (a) none of the minimum
number of two members and in
the case of those members two of
them'

(2) In the proviso to sub-rule
(2) of rule 19, in part (i), after
4s' insert ‘or are’

(3) After sub-rule (2A) of
rule 19, insert:

‘(2B) Where a deceased mem-
ber of the joint family entitled
to claim partition has left sons
all of whom are less than 18
years of age such sons shall to-
gether be reckoned as one mem-
ber of the family and where the
deceased member has left no sons
but only a widow such widow
shall be regarded for the purposes
of this rule, as one member of the
family.

This House recommends to
Rajya Sabha that Rajya Sabha do
concur in the said wesolution.”

The motion was negatived. -
Mr. Speaker: The question is:

“This House resolves that in
pursuance of sub-section (3) of
section 40 of the Displaced Per-
sons (Compensation and Rehabi-
ltation) Act, 1954, the following
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sub-rule be substituted for sub-
rule (3) of the rule 19 of the
Displaced Persons (Compensation
and Rehabilitation) Rules, 1955,
as further amended by the Noti-
fication No. SRO 1161 dated the
30th April, 1956, laid on the
Table on the 2Ist July, 1956,
namely:

‘(3) For the purposes of cal-
culating the number of members
of a joint family under sub-rule
(2), a person who on the relevant
date—

{a) was less than eighteen
years of age; or

(b) was a lineal descen-
dant in the male line
of another living mem-
ber of joint family;

shall be excluded:

Provided that where a member
of a joint family has died during
the period commencing on the
fourteenth day of August, 1947,
and ending on the relevant date
leaving behind on the relevant
date all or any of the following
heirs, namely:

(a) a widow or widows;

(b) a son or sons (what-
ever the age of such
0N or sons);

but no lineal ascendant in the male
line, then, all such heirs shall,
not withstanding anything cont-
ained in this rule, be regkoned as
one member of the joint family’.

This House recommends to
Rajya Sabha that Rajya Sabha do
concur in the said resolution.”

The motion was adopted.

GOVERNMENT PREMISES (EVIC-

TION) AMENDMENT BILL
The Minister of Works, Housing

and Supply (Sardar Swaran Singh):
T beg to move:

“That the Bill further to amend

the Government Premises (Evic-
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tion) Act, 1950, as reported by
the Select Committee, be taken
into consideration”. '

This was a comparatively very
brief measure and it was not thought
that it would take such a long time
as it has actually taken. This Bill,
which seeks to introduce two changes

in the main Act, was introduced in

the Lok Sabha as far back as the
30th August 1954—about two years
ago. The motion for consideration of
the Bill was moved and discussed in
the House on the 16th November
1054, and the Bill was referred to a
Belect Committee. The Committee
held as many as 11 sittings and the
Report of the Committee was sub-
mitted, and the Bill is now before
the House practically in the original
form in which it was introduced.

The two changes that are sought
to be made relate to two matters.
One arose out of a judicial pronounce-
ment that a person who might have
originally entered into any govern-
ment premises as a legal lessee or
allottee continues to be so even if
that original relationship is terminat-
ed. This was the judicial pronounce-
ment of the Bombay High Court.
This was never the intention of the
legislature, because once that original
relationship is determined and ter-
minated, then he comes within the
provisions of the Eviction Act and
should be summarily liable to eject-
ment. It is to clarify this intention
that this amendment is sought to
be made. There has been no contro-
versy so far as this amendment is
cvoncerned.

The other amendment, about which
there is a Minute of Dissent also,
velates to the extension of the prin-
ciple of the Act to buildings belong-
ing to the Improvement Trust in
Delhi. This being a subject with
which many of the hon. Members are
intimately conversant, ., and also
greatly interested, there has been a
very lively interest taken in the pro-
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vision which is relevant to this exten-
tion of the principle of summary
eviction and summary realisation of
the government dues with regard to
the buildings belonging to the Im-
provement Trust, making it at par
with the land and buildings belong-
ing to the Government. I need hard-
ly add that the present provision
which applies to government lands
and buildings is one which has stood
the test of time, and in view of the
extensive areas of land belonging to
government and a large number of
buildings belonging to the Govern-
ment, it is in the fitness of things
that Government should have this
power.

With regard to lands belonging to
the Improvement Trust, this Act
already applies. But so far as build-
ings belonging to the Improvement
Trust are concerned, the original Act
was not applicable, and by this
amendment it is sought te be made
at par with buildings belonging to
the Government, so that as regards
the buildings belonging to the Im-
provement Trust also unauthorised
occupants may be liable to be dealt
with as if those buildings belong to
the Government.

‘While discussing this matter in the
Select Committee as also at the time
when this Bill was introduced here,
a large number of points were rais-
ed. I have no intention of going into
all those details. But, my respectful
contention is that those matters are
matters of detail concerning the
administration of the Improvement
Trust. The essence of those points is
that the Improvement Trust having

this further extension of the power
of the Improvement Trust should be
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taken into consideration on the ad-
ministrative side while giving effect
to or implementing the various
schemes which might necessitate the
eviction of people from buildings
belonging to the Improvement Trust.

But, while considering a legislative
measure of this type, it would, per-
haps, be going a little beyond the
scope of the Act to go into the indi-
wvidual schem2s or to go into the
merits or demerits of each individual
case or even a group of cases.

The main plank of criticism has
been that certain assurances which
had been given by the Mover of the
Bill, when it was originally piloted,
have not been implemented. There
may be differences of opinion which
can be sorted out; but Government's
contention is that those assurances
have been implemented. I do con-
tend that so far as the present Bill
iz concerned, its scope is extremely
limited, namely, the application of
the provisions of the Aect to the
building property belonging to the
Improvement Trust. The Improve-
ment Trust is a public organisation
functioning under the administrative
control of the Delhi State Govern-
ment under the general guidance and
superintendence of the Health Minis-
try. Being a public body, the
Improvement Trust should alsc enjoy
the same rights of summary eviction
as are applicable to the case of build-
ings belonging to Government. Both
are practically at par with each other.
Being public property, it is in the
interests of the general public, it is
in the interests of the general tax-
payer, it is in the overall interest of
everybody concerned that there
should be this summary method of
dealing with the situation rather
than the complicated process of an
ordinary civil court. After all, they
«ill exercise this power of eviction
only with regard to property of
which the Improvement Trust are the
lawful owners. They will take this
action only against unauthorised
occuparits. Even if the summary
power is not there, it is not that the
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person who is in unauthorised oceu-
pation can continue to hold on to
that property. If the Improvement
Trust goes to an ordinary civil court,
the decree for eviction of the un-
authorised occupant is bound to be
passed. Is it then in the ultimate
interest of even those unauthorised
occupants that they should be made
to go through this elaborate and
intricate process of civil law involv-
ing a lot of expenditure and bothera-
tion that a regular civil suit involves?
Therefore, it is really in the interests
not only of the administration, not
only of the public institution which,
after all, has been established for the
general improvement of the lay-out,
living conditions, provision of essen-
tial services and the like but also, I
submit, in the interests of the people
concerned that there should be a
power of this nature.

Along with this it should be re-
membered that Government have
already given an assurance, that an
advisory body will be set up to
advise the Delhi Improvement Trust
in matters of slum clearance with a
view to affording better and cleaner
living conditions to the slum dwel-
lers and also for providing alterna-
tive accommodation to the persons to
be evicted in localities nearabout
their present dwellings, as far as pos-
sible. With this arrangement for an
advisory body functioning, the inter-
est of the unauthorised occupants
also requires that there should be a
provision of this nature rather than
that they should be pushed to a civil
court to establish title.

wren wfem ™ (fEx) : =g
QEAIEAT 9T (TR wiAfa)
fira® wTaga gR)
Bardar Swaran Singh: The Advi-
sory Body will not be subordinate to

anybody; it will be advising the
Improvement Trust.

The suggestion had been made that
there should be statutory provision
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for providing alternative accommo-
dation. I submit that to make a
provision of that nature open to judi-
cial examination in ecivil courts will
not be a very fair proposition because
everything will be held up and noth-
ing will move. It has to be remem-

bered that this process of slum clear-

ance, provision of services, and evict-
ing unauthorised occupants is not a
very pleasant job. The original
wrong-doing of the individuals is
generally forgotten and the popular
sympathy is always in favour of the
person who is in actual occupation,
even though it may be illegal and
unauthorised. Therefore, any steps
that are taken are generally viewed
with very great rigour and the en-
forcemént of normal rights is sought
to be thwarted by one clog or the
other.

The provision of rehousing tene-
ments, the provision of services and
the provision of alternative accom-
modation are matters which require
a great deal of labour, detailed work
and the like and they cannot be judi-
cially scrutinised. If once this gate is
opened that they are capable of
being scrutinised by a civil court,
then every scheme will be held up
and nothing will really happen.
Therefore with this rider that the
details of it will be given by my hon.
colleague the Health Minister at a
suitable opportunity, I submit that
this principle that the Bill should be
extended to buildings belonging to
the Improvement Trust, as reported
by the Select Committee, may be
accepted.

With these words I commend the
motion that I have already moved for
the consideration of the House.

5 Pn.

Mr. Speaker: Motion moved:

“That the Bil] further to amend
the Government Premises (Evic-
tion) Act, 1850, as reported by-the

Select Committee, be taken into

consideration.”

Pandit Thakor Dag Bhargava
(Gurgaon): May Imake a request? We
have just heard from the hon. Minister

Bill

who moved this motion that he is not
in a position to give certain details.
He has not been able to give us the
full picture. If his colleague, the hon.
Rajkumari Amrit Kaur, is able to’ fill
the gap it will be better in the inter-
est of a fair debate. What has she, for
instance, to say about the Advisory
Board and other matters? Otherwise,
all the darguments from this side may
not be helpful.

Mr, Speaker: The hon. the Health
Minister may intervene at this stage.
The hon. the mover of this motion will
have an opportunity to reply.

Sardar Swaran Bingh: I submit, Sir,
that so far as the general principle
contained in the report of the Select
Committee is concerned, Government
stand by this assurance. In the light
of the observations made by the hon.
Members if any clarification is neces-
sary, only then would the Heslth
Minister like to intervene.

Pandit Thakur Das Bhargava: We
want to know the full picture of the
whole scheme.

Sardar Swaran Singh: I do not mnow
what the hon. Member means by the
full picture of the whole scheme. 1
cannot give details—that this road
will be here, or there will be a three-
storeyed house or four-storeyed house
there and the like, That is a matter
of detailed drawing up of the scheme.
But the general prineiple is that in
these matters the Improvement Trust
will take the advice of an advisory
body.s This is a matter of principle
and once this Bill is approved by the
House, then the details about the
working of the advisory body and all
that can be worked out.

Pandit Thakur Das Bhargava; May 1
know what is being held back #from
us? What has the hon. Minister for
Health to tell us? After all this is not
the Bill of the Health Minister’s
department; he is only officiating
for her Ministry. I want her to give
us full details as t, what,the scheme
is, what are the functions of the Board,
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etc. Supposing the scheme is satisfac-
tory, the House will be much more
satisfled than with the generalisations
which we have heard from the hon.
Minister. The mere fact of the exis-
tence of an advisory board is not suffi-
cient; we must know what the advi-
sory boards are and what tl}eir fune-
tions will be.

AT Afww T g 2ET
Tgt 9= GmE fagr o fF o= faw
o FHE T AfF @, A T T
A FAE a7 AEY € M o= qg A
a1 I fawfarma & 78 amr e
® 1 79 gg = 9% g7 ST Tnfge R
T FALY T WL FI9 I T HASF
FOAM AT 9% ad W1 AEEd
griY, & g9 9rdl &1 gH 9aT W
=ifgy | &9 &= Al & oo T@
& afFw g@ st § o o wTgEr
AAAT & TR AACHIW A FAT
arfgw W< ag ATgET 7 § W IEH
Y T A1 FHAT &, FAH AR F q@v
AT ATiET 1

Mr. Speaker: The Health Minister
may say what she has to.

The Minister of Health (Rajkumari
Amrit Eaur): Mr. Speaker, Sir, per-
haps, I may say just a few words now,
because tg go into minute details is
rather difficult.

1 would first like to refeg to the
meetings that were held and the assur-
anceg that were given. Now the assur-
ances that were given were that the
Delhi Improvement Trust would seek
the advice of the citizens of Delhi,
those who know where the slum dwel-
lers live and those that are ned
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near as possible to where they are liv-
ing at present.

May I also submit that at this stage
much water has flowed under the
bridges since these discussions were
held. The Delhi Development Authori~
ty has come into being which has al-
ready got on it as members, for ex-
ample, the Development Minister of
the Delhi State and others. The Im-
provement Trust is now not selling
any more land. The Chairman of the
Improvement Trust is actually Secre-
tary to this authority. All plans of
slum clearance, and all plans of fur-
ther building have got to get the sanc-
tion of this body which is a very
representative body and has_ repre-
sentatives of the Delhi State Adminis-
tration as well. So that, things are
very different now from what they
were in the old days.

I wish again to assure Members that
nobody will be evicted without alter-
native accommodation. We never
have evicted anybody without alter-
native accommodation. After all if you
have to clear slum areas and there
are 10,000 people living where accora-
ing to standards of health there should
only be 5,000, naturally those other
5,000 will have to be removed to
another place. You cannot go in for
slum clearance, or solve this problem
of congestlon without a little hardship
coming to some people. But, as far
as pssible, we will try to give them
accommodation where they will be
able to earn their lvelthood and not
suffer monetary loss. I would again
say that the Improvement Trust has
never broken any of the assurances
that were given on the floor of this
House. In this Delhi Development
Authority, I would like to remind hon.
Members, there are three Members of
Parli t—Shrimati Subhadra Joshi

with the refugee population with a
view to seeing that in all matters of
slum clearance we should be able to
afford better living conditions to sium

dwellers and that we should provide .

alternative accommodation to persons
who were to be evicted in localities as

is there, Shri Nawal Prabhakar is
there and Shri Kailash Bihari Lal is
there—] think I am rignt in the three
names.: So that, Parliament also is
wel] represented on this Committee
and they advise us In regard to every
step that we take.
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I need hardly say that I echo every
word of what my hon. colleague the
Minister of Works, Housing and Supply
has said. We have never intended to
break, nor broken any promises; nor
will we break them in future. May I
also mention that we are both Pun-
jabis and if any anybody's heart aches
for the refugees it is the hearts of
these two Ministers that ache more
than any others. We are not out to
disturb or hurt the refugees in any
manner and I do hope that with this
assurance and the Zfact that the
Improvement Trust being a statutory
body of Government should have the
same powers as Government for it
would be invidlous for it not to have
these powers, and also the assurance
glven by me and my hon. colleague,
1 hope this House will accept this
Bill

Shri Feroze Gandhi (Pratapgarh
Distt—West cum Rae Bareli Distt—
East): May I ask a question of the
hon. Minister?

1 would like to know whether the
attention of the hon, Minister has
been drawn to a statement made by
the hon. Speaker a few days ago when
he visited the colony known as the
Jumna Bazar where about 10,000 peo-
ple are living. They have been asked
to leave that locality and land In that
locality is being sold to rich persons
in Delhi. He has drawn the attention
of Government to that. Now if these
slum areas are going to be developed,
and new and better buildings are
going to be put up, how is it going to
be done? If you are going to sell this
land to rich people naturally they will
put up palatial houses and residences
either for themselves or for rent. What
measures are you taking to prevent
this happening?

It was said just now that the
Improvement Trust does not sell land.
Now if the Improvement Trust does
not sell land, somebody else sells land.
It makes no difference. Who sellg the
land makes no difference as long as
that land is sold. Now when land is
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sold, naturally the persons to whom
it 15 sold has got a right to build
whatever he likes and the people who
are Uving in that locality are asked
to go ten or fifteen miles away. It is
not a proper thing that persons work-
ing iIn a locality and living there
should be asked to move ten or fifteen
miles away Zfrom where they are
living. . This is a very serious thing
which all of us are facing every now
and then. I would like to know if
any attention is paid to them.

At wiew o F @ AW
9EAT AR E | W 7 s § f
fove w0 Y fole & a aga
g1 § ¥—much water has flowed
under the bridge. 99 TF T 2979-
Hz wifaoHe qumiET v T &1 F
Tg ST 9TgaT g R o wmd a e
F T FE QEEATETD qE FJAW ST
IE@ & a1 9 ? ag awnd S ar
&Y Wi ag w9 a9 7 o 39 A ad
TR g?

Rajkumari Amrit Kaur: I may refer
to the hon. Member's question and say
that no land has been sold recently
by the Improvement Trust.

Shri Feroze Gandhi: I said that it
makes no difference who sells it. If
you like, I can glve the name of the
person to whom it has been sold; it is.
Bawa Bachittar Singh, a millowner in
Delhi.

Rajkumari Amrit Kaur; As far as I
know, no land has been sold by -us to
anybody in that area. To Bawa
Bachittar Singh the Improvement Trust
has not recently sold any land. As far
as building is concerned, there are
strict regulations that no building shall
go up anywhere without reference to
the Delhi Development Provisional
Authority. So far as I remember, the
land that has been referred to belongs
to the Improvement Trust, and if that
is so, no sale can have now taken
place and has taken place.
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1 am also here to say that nobody is
being asked to go ten miles away.

Mr. Speaker: The hon. Minister's
.attentlon has been drawn to the Zact
that six or seven plots have been sold
by public auction at Rs. 60 or Rs. 70
per square yard and some persons
have buit Gita Bhavan and some
-other Bhavans.

Rajkumarl Amrit Eaur: That was
not now but a long time ago.

Shri Feroze Gandhi: There is one
great difficulty. If we point out some-
thing, the Government gays that it
happened some time ago. Now the
people are already staying there, they
are dwelling there; what are they to
do? Are they to go 15 miles out of
town? There are 10,000 people in that
aren. i think the best thing is that
you pay back the money and take the
lana.

Pandit Thakur Das Bhargava:; The
Ajmeri Gate people were sent seven
miles away to Rameshnagar, Andha
Mughal, etc. where there is no means
.ot livelihood for them.

Rajkumari Amrit Kanr: No one will
be removed ten miles out; no one will
be removed to a place where there s
no assurance that they will get their
livelihood there. So far ag I remem-
ber—I have not got the. facts and
figures with me here—this particular
area had been marked out to
be kept as an open space, as
an open park, and all these peo-
ple now there have built for them-
-selves these huts in ap unauthorised
manner. 1 did ask the matter to be
-explained to you, Sir, because
I understood that you had taken a
-special interest In the case. These

- were all unauthorised structures, and
‘we have not dealt harshly with them,
und no one has been turned out. These
-dwellings are very near a cremato-
rium, and in my opinion, a eremato-
rium is a sacred place and should not
have this type of dwelling house or
any type of building near it We
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should have a clear open space in the
vicinity of the crematorium. That is
the ideal. But I shall be perfectly
willing to go into details again in re-
gard to this, and I would like to assure
hon. Members that I shall ask some
of the refugees themselves or some of
the Members that the Parliament
may themselves agree on to come and
advise me in regard to all these places
where refugees live. I shall see to it
that the land is not sold.

Shri Feroze Gandhi: Outside the
House nobody bothers about us. It is
only here.....

Rajkumari Amril Kaur: [ do not

Mr. Speaker: The hon. Member says
that outside the House, the Members
are not cared for, and inside the

The Minister of Defence Organisa-
tion (Shri Tyagl): Tens of timeg I
bave called the hon. Member and
given him tea. (Interruptions).

Mr. Speaker: Order, order. When a
question was put, the hon. Minister has
explained the situation and has sug-
gested to hon. Members that there
are a number of slum areas in the
capital city, hon. Members may go
and visit them and make suggestions
tu her. She openly says in the House,
she gives an assurance, that hon.
Members can go round and make thelr
own suggestions which will be con-
sidered by her. She has not said the
lagt word about it. She has stated
that that is the conclusion to which
she has come. Other hon. Members
can come ‘and place before her reason-
able giounds as to why that partfcula:
course ought not to be adopted, and
::l: that case I am sure she will change

Rajkumari Amrit Kaur: | would
like to give the assurance to my friena,
Shri Feroze Gandhij, that if it ig'a
question of any land having been gold
to a!lwbody here or there, and rich
people are bullding Bhavang there
will certalnly not allow that, 1 oo
consider the question if this has been
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done. If necessary, we will acquire
the same for the price that was given,
and I say with all the emphasls at my
command that I will see that the poor
are not penalised In any manner. As
I said before, I shall ask for confirma-
tion that land has not been recently
gold to rich persons and even where
plots had been sold earlier, furthe:
rconstruction has been stopped under
the powers with the DDFP.A. with a
view 1o seeing that if this land is to
be Kept is an open space, no building
shall be allowed thereon. If it is a
question of rich people having taken
land, which really should go for con-
gtruction far poorer people who earn
their living there, that matter also
will be looked into. I will give this
assurance.

Shri Ferore Gandhi: The other
assurance 1 want 1g that If any of
them are removed 1irom the present
dwellings, some accommodation will
be provided for them, say, within a
mile or two and not more than two
miles away.

Rajkumari Amrit Kaur: It 15 not
always possible for me to say withmn
a mile or two because the areas are
so terribly congested, but 1 do give
the assurance that we do not remove
persunsg unless we feel that they can
parn their livelihood in the other place.
I suggest that even if they are remo-
ved five miles away, I shall see that
they get occupation there and that
this objection will not be there. But
it is not always possible that I can
find accommodation within a mile or
two People have to go round Delhi
as I go round almost once a week to
see what the conditions are in which
these people live. Nobody knows
Delhi better thanp I do. I am out to
clear up the mess and not to create a
further mess.

Papdit Thakur Das Bhargava: May
I put one guestion? The hon. Minister
has sald that it is not possible always
to give accommodation within a mile
or two. Still 1 want to know whether
those that might have been asked to
go away and given other accommoda-
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tion elsewhere can earn their liveli-
hood there. This is the point. I was
the Chairman of the Select Com-
mittee and we had occasion to inspect
the spots and go into the matter
rather deeply. The hon. Minister may
place any evidence she has on the
Table of the House to show that such
persons who were removed could get
their livelihood there. I would like to
know if there is- any such evidence
with the hon. Minister. If she can
satisfy us on this point, many of the
objections will go away, because this
is the main objection.

Shri U. M. Trivedi (Chittor): On a
point of order, Sir. You were pleased
to allow two questions to be put, but
then this has, developed into a sort of
u debate across the Table. It would
be really better if we are able to know
something. We do not belong to
Delhi; we have absolutely no idea of
the Advisory Committees. This law is
meant for the whole of India. The
whole of Indla is interested, not omly
the Delhi Improvement Trust

Sardar A. S. Saigal (Bilaspur): This
ie for the improvement of Delhi.

Slf.rl U. M. Trivedi: Will the hon.
Minister be pleased to read the amend-
ment that has been given in clause
3. Clause 3 says

Mr. Speaker: We need not enter into
a discussion again. The hon. Member
also will have an opportunity to par-
ticipate in the discussion. As he point-
ed out, this need not become a ques
tion hour once again. Enough ques-
tions have been put to the hon. Minis-
ter for clarification, and if anything
more is to be done, she may have an
opportunity t; explain one or two
matters at the end.

Shri K, K. Basu: (Diamond Har-
bour): What Pandit Thakur Das
Bhargava has asked is very pertinent
for this discussion. We want to know
kow they are removed.

Lala Achint Ram: I put two ques-
tions one, whether the Advisory Com-
mittee is. going to be set up, and an-
other, when it is going to be set up.
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Rajkumari Amrit Kaur: Sir, I may
say that under this Delhi Develop-
ment Authority an interim plan has
been drawn up and Members of Par-
liament are going to be given a free
view of this plan. This will give them
an extremely good idea of how Delhi
is to develop, how open spaces are
being provided, where they are kept
and what provision is to be made for
slum clearance.

Now 1 may give two instances. The
slum evictees of Delhi Ajmeri Gate
area were removed to Andha Mugal
and Karol Bagh. If you see the
wretched quarters from where they
were removed and see their present
premises, you will know that they are
happy now. Another scheme is going
on under which some of them have
been moved to Thilmila Teharpur
where further quarters are being con-
structed. We have also seen to it

that they are going to get occupation
there. -

e afew Tw : #§T gETE T
e 7 famr mar

Mr. Speaker: I am not going to
allow this kind of questiong and cross-
question. Is there any hon. Member
who wants to speak on this Bill?

Some Hon. Members rosge.
Mr. Speaker: Shrimati Subhadra
Joshi.

st g W (FE)
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aga otow €, W fad & ardem wel
feag e g d B g7 & e aa
I W 9w SEeW AW | @Y T
I 1 GawT g Tifed 5 agt o
T AZ g FH HL AR § AT AG |

Shri U. M. Trivedi: We have
heard the discussions that went on
between the Ministers and several of
the hon. Members interested in this
subject. I for one have felt one thing.
After reading thig Bill, I was wonder-
jng whether this was meant only for
Delhi or a Bill seeking to amend the
Government of India Act of 1850. It
is in my opinion a very mischevious
Bill and, although the concentration
bas been on Delhi yet it has got far-
reaching effects.

It is true, at one place in clause 4
it is mentioned that it shall apply in
relation to the State of Delhi and to
the premises vested in the Delhi Im-
provement Trust. But that is not the
end of it. The discussion about the
Advisory Committee, which we find

mentioned in the proceedings of one”

of the sittings of the Select Commit-
tee, does not find any place whatso-
ever in the amendment that is being
put before the House.

What I find, and which I want to
place before you, is this. The defini-
tion of “public premises” is what in
ordinary logic amounts to saying that
the Government is trying to blow hot
end cold in the same breath. The
definition lays down that whatever
nag been requisitioned by the Govern-
ment or has been taken on lease by
the Government shall be treated as
public premises, Also, whatever is
jet out by the Delhi Improvement
Trust will be treated as public pre-
mises. 1 cannot conceive of an idea
that what has been let out by the
Delhi Improvement Trust will be
treated as public premises, but noth-
ing is mentioned about the public
premises as such; that is to say, those
premises which have been requisition-
ed by the Government.

Then we again provide another
thing. If these premises are sublet,
then the definition of ‘unauthorised
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occupation’ is a peculiar one passing
over ordinary conception of law. In
one breath we are trying to do away
with all the principles of the Trans-
fer of Property Act. The ordinary
law, the Transfer of Property Act
provides that you must give notice of
this thing and the notice must at least
expire in the period of the tenancy,
or that the notice must be for a parti-
cular period or a particular length of
time. All that has been thrown to
the wind and it has been put down:

“(e) ‘unauthorised occupation’,
in relation to any person autho-
rised to occupy any public pre-
mises, includes the continuance
in occupation by him of the pre-
mises after the authority under
which he was allowed to occupy
the premises has been duly deter-
mined.”

Either the Government or the Select
Committee ought to have changed the
words: ‘unauthorised occupation’. The
wording ought to be: ‘somebody
continuing on gpccupation after the
termination of his period of tenancy”.
But here, how can it be called an
unauthorised occupation? I cannot
conceive that position.” Once you
authorise a particular person to
occupy a particular premises, he is.
the authorised person to occupy it
He may continue even after termina-
tion of his tenancy, but you cannot
call it an authorised occupation. You
are giving him notice of this by post,
which may or may not be received.
The postal service is the only service
and the service that is to be done
here can be given by post  Some-
body may forge or somebody may
manipulate. Many things are going
on in this Development Trust. I
have been receiving so many com-
plaints about the Delhi Improvement
Trust. One gets fed up with it

There are some peculiar rules for
this Delhi Improvement Trust. If an
honest man wants to make any change
in the house, he is not allowed to
make any. Even a jali or a jaffery
is not allowed to be put. He is ask-
ea to keep the space open for stray
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dogs and stray cattle which can go
and settle there. But if a dishonest
man does not want to take any per-
mission whatsoever, he is allowed to
do anything and the man interested
pockets Rs. 10 to Rs  50. Then the
rule says, if it is proved that the
unauthorised construction has been
there for six months, nobody can do
anything. The dishonest man goes
free and the honest man who wants
to go according to the law is let down
and is harassed in manner beyond
control. That is what is going to
happen in this law if you are going
to make this change in this law. You
are giving a notice of 15 days for the
termination of the tenancy of the
person who is in unauthorised oeccu-
pation. That person never receives
the notice. Nobody . knows whether
he has received the notice but the
authorities go out with the whole
police force and make the person
vacate the building. The Act says
that “if any person refuses or fails
to comply with an order made under
sub-section (1), the competent autho-
rity may evict that person from, and
take possession of, the Government
premises and.may for that purpose
use such force as may be necessary”.
The mighty Government is in posses-
‘sion of the police force, Already,
the people are much afraid of the
police. Yet, the Government will
send a posse of ten constables and
they will throw the luggage into the
streets and get possession of the pre-
mises., Ordinarily, there ought not to
be any difference between the Gov-
ernment and the citizen of India, If
the citizen of India cannot get his
premises vacated or cannot be evict-
ed from his premises under the law,
then, I would most emphatically say
that the Government also shall not
have power to evict a person. Of
course, if there is an emergency, I
can understand. But here, there is
no question of any emergency. You
are making a law for the benefit of
yourselves. You want to drive an
extra benefit on account of the fact
that the Government has the power
The Government should be placed on
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a par with the ordinary citizen. Why
should the Government take so
much power on their hands? You
are giving notice, a notice which may
or not be served. There is no proof
of having served that notice. No due
process of law ig followed and the
ordinary conception of law is not
understood. You simply send a
notice. Somebody might have sign-
ed it. Some mischievous person
might get it signed and somebody
would manoeuvre it and ultimately
you say that the person must vacate
the premises. You are driving out
the person in this way. Thig is too
much.

For these reasons, I submit that the™
new definition of ‘unauthorised occu-
pation’ is what I call a mischievous
provision of law. This is only for
the benefit of the Government and jt
will only encourage corruption and
nothing else. It will do a good deal
of harassment to the public at ‘large
and it will not help the people ex-
cept that it may bring a bad name to
the State.

Mr. Speaker: We are not discussing
the whole Bill in general., This is
only an amending Bill. The scope is
limited.

Bhri U, M. Trivedi: I was humbly
going to submit that the words ‘un-
authorised occupation’ have been
defined in relation to any person
authorised to occupy any public pre-
mises. I think the hon, Minister
referred to the judgment of the
Bombay High Court in this connec-
tion. I say that this ‘unauthorised
occupation' is a very mischievous pro-
vision of law. With the powers
vested in the Government, once these
word; ‘unauthorised occupation’ are
interpreted in the manner suggested
in the definition and are enlarged to
the extent suggested in this Bill, the
provision runs like this:

In the Bill as it stands now,
provision rung like this:

“3 (b) that any person is in un-
authorised occupation of any Gov-
ernment premises.”

the
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There, the words ‘unauthorised
occupation’ were not defined. The
interpretation that has been put by
the courts, and as you yourself as a
lawyer may know, iz to the effect
that ‘unauthorised occupation’ means
‘not authorised’. That means, the
person concerned must be a tres-
passer, ab initio. But here, it is not
a question of a trespasser.

Mr, Speaker: What does the hon.
Member suggest? If a man is allowed
to occupy for a couple of months or
three months or even, say, for a year,
and then the Government terminate
the lease, is not the continued occu-
pation an unauthorised occupation?
What else can be done in this matter?
ab initio, it may be all right for a
time.

Shri U. M, Trivedi: Yes; you know
the law. There is no doubt that he
is in authoriser possession ab intio.
But the question here is, they must
follow a regular procedure of law.
Do not stretch the meaning of ‘un-
authorised’ or ‘authorised’. If you
say that tenancy shall be terminated
in a regular manner and then the
person can be evicted, I would agree
to that. But, if you put the definition
of ‘unauthorised occupation’ not in
the ordinary gramatical sense but in
a sense which iz quite different from
what the term ordinarily means, and
then, if you give the power to the
Government to evict the person just
by giving 15 days’ notice by ordinary
post—not even by registered post—
I say that it would not be proper.
Giving just a notice in writing will
create mischief. I submit that this
thing must be guarded against. The
citizens of this country must be pro-
tected against such mischief, As
legislators of this country, we are in
duty bound to protect the interests of
the citizens. This power cannot be
given to the Government since it will
injure the interests of the public at
large.

Mr. Speaker: Cannot rules be fram-
ed to ensure that the person with-
out proper notice ought not to bt
evicted?
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Shri U. M. Trivedi; But the Act
provides differently. That ig the diffi-
culty.

Mr, Speaker: Gdvernment must.
have the right to determine the pro-

cedure.

Shri K. K. Basu: The executive has
the powers.

Shri U. M, Trivedi: The executive
authority has been given the full
rights. That is what I say. The Act

says:

“the competent authority may,
by notice served by post or other-
wige, order that that person as
well as any other . person who
may be in occupation of the whole
or any part of the premises, shall
vacate them within fifteen days of
the date of the service of the
notice.”

So, if what you have suggesfed is
provided for, then we shall all agres.
When Government really need the
premises, they should not be jeopar-
dised in anyway, but, at the same
time, in its attempt to get some pre-
mises, it should not be high-handed or
exercise arbitrary powers to as to
deprive the ordinary citizen of the
ordinary proteclion of law that is
granted to him under our Consti-
tution.

Shri D, C. Sharma (Hoshiarpur):
Can we not change that “shall” into
“will”?

Shri U. M. Trivedi: This is not like
a professor taking a class here!

So, if we want to make an amend-
ment, my humble submission would
be this. We should not just focus
our attention to Delhi alone and say
that it will apply only to the State of
Delhi for a particular purpose. It
will apply to the whole of India, and
therefore, 1 would say that the Select
Committee has not done the proper
thing in restricting it only to the
Delhi pecple and the refugees. Per-
haps the Members of the Select Com-
mittee were obsessed with the idea
that this would be applicable only to
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the Delhi people and the refugees.
But then the definition is an overall
definition covering the Government
Ppremises all over India and making
them public premises. Thus, any
house which the Government may
requisition or lease will automatical-
ly become public premises, and the
irony of fate will be that people all
over India will be put to trouble by
this measure,

Shri N. B, Chowdhury (Ghatal):
While moving the motion for con-
sideration of the Bill as reported by
the Select Committee, the hon.
Minister characterised the Bill as a
simple, short and innocuous one, It
is clear from the feelings already ex-
pressed by the hon. Members that the
Bill ig not actually a simple and inno-
cuous one but is a Bill of serious

, consequences to the people who are
likely to be affected by it.

Before I pass on to the considera-
tion of the provisions of this Bill, I
would like to say a few words about
the report of the Select Committee,
From the report of the Chairman of
the Select Committee, it appears that
although the Bill was referred to the
Committee on the 16th November,
1954, it took about eight months, and
the report was submitted to this
House on the 31st August, 1055. Dur-
ing this period, the Members of the
Committee went to the various places
in Delhi They went to the
Jhandewalan area where the refugees
have colonised themselves. They
went to the Delhi-Ajmere Gate area
‘where the slums exist. They saw the
actual conditions and continued their
-deliberations for such a long time;
still, I find that not a single word has
‘been changed by the Select Com-
mittee’s report on the Bill, except
two items, namely, ‘sixth year’ and
“1855', These are the two items which
are underlined in the Bill as reported
upon by the Select Committee.
‘When there were so many eminent
Members on the Select Committee and
when they took such a long time, and
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when they have actually geen to the
conditions of the slums, we expected
that they would introduce certain
welcome changes. Whenever a Bill
is referred to the Select Committee
and particularly when a Bill relates
to such controversial topics, we
naturally expect that the basic defects
in the Bill should have been dealt
with. But unfortunately we have to
regret that there is no such change,
and apparently there is no statutory
provision made in the Bill so as to
allay the fears of the people who are
likely to be affected by this measure.
The scope of the definition has been
expanded, It has been said that as a
result of the decisions of some courts,
it was necessary to have this change
and by using the words “public pre-
mises”, they would now be in a posi-
tion to effect summary eviction of
persons without any notice. As for
the unauthorised oeccupation, the point
has been very ably dealt with by the
eminent lawyer who preceded me
and I need not dwell at length on it.
The main thing here is human con-
sideration. Everybody would agree
that there should be clearance of
slums and that our cities should be
planned better and be full of decent
houses. Even the people who were
living in the slums were certainly not
happy. Who would like to live in
dirt and squalor? Those people liv-
ing there are trying to clean the
slums. It is not a question of pre-
venting decent houses springing up in
place of these hovels; but, it is a
question of life and death for these
poor people who have been leading a
miserable e:ustence for so many
years.

‘We are giving such wide powers to
the Government and other bodies
like the Delhi Improvement Trust.
We know the history of the Delhi Im-
provement Trust. Whatever the hon,
Health Minister may say in its
defence, we have got the report of
the Birla Committee; we know that
for a petty amount lands were taken
and huge profits were made by sell-
ing them at exorbitant rates. This
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"is a matter of history on record and
we cannot forget this. Not only this;
but we have also the recent experi-
ence of how the Improvement Trust
evicted the people and removed them
to places so many miles away, thus
depriving them of their professions.
When we are in possession of these
facts, how can the Government ex-
pect u;3 to accept the Bill as it is with-
out certain amendments for removing
the likely dangers for the people who
will be affected? So, instead of some
vague assurance from the Minister
which may not be honoured, there
must be some statutory provision in
tne Bill itself. - Something has been
said about some advisory committee.
We do not know its actual composi-
tion and the exact manner in which
it will function; those details are
not yet available. We wanted cer-
tain information as to what actually
has been done by way of providing
alternafe accommodation to those
people at short distances, so that
they would be in a position to eke
their livelihood; but ' those details
have not yet been supplied to the
satisfaction of this House. Under these
circumstances, we will not be in a
position to accept this Bill as it is.

There are certain areas 'such as the
Jamna Bazar, Ajmere Gate etc, to
which reference has been made, and
where the conditions of the people
are very miserable. Unless Govern-
ment take sufficient precautions by
way of providing alternate accommo-
dation at places from which they can
come to the vity and carry on their
professional work, they would be in
a very great difficulty. So, we must
be sure that actually steps would be
taken to see to it that these people
are not thrown into the streets. We
must remember that these people—
the artisans, the cobblers and the
masons—were responsible for build-
ing this eity. It was the masons who
built the places brick by brick. Now,
when we are going to have sky-
scrapers and magnificient buildings
in the city, when the Government
has announced a socialist pattern of
society as its goal, how is it that they
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now bring forward legal arguments?
The hon, Ministér stands up and says
these people were occupying certain
houses rather illegally; originally they
were squatting on those places and
all that sort of thing. My submis-
sion ‘is that the question must be con-
sidered in a different way. Those
people were rendering useful service
to the dwellers of the city, but they
had no houses, because the lands
were all grabbed by a few people in
the city. Under those conditions, they
were forced to occupy those places.
You must take into consideration the
human aspects of the problem. When
you announce to the world that you
are going to work for a socialist
pattern of scciety, certainly the res-
ponsibility devolves on you to see that
those people are not summarily evict-
ed, as provided here,

Power is sought to be given to the
Delhi Improvement Trust and any
other body which may be constituted.
It has already been pointed out that
the provisions of the Act do not apply
to Delhi alone, but to other places as
well. I see the hon. Minister shak-
ing his head. I may inform the
House that trouble hag arisen mnot
only in Delhi, but in Calcutta also.
In Calcutta they wanted to remove
some slums in a reckless manner;
but the people resisted and ultimate-
ly it had to be postponed for some
time. Although we welcome slum
clearance and "the provisions in the
second Five Year Plan in this regard,
we must not make a beginning like
this. This is not the way in which
the work is to be started. If there is
to be real town-planning and if decent
houses are to be built in cities and
towns, certainly we have to do it in a
human way and in a more sympathetic
way, keeping all these things in mind.

So far as Delhi is concerned, the
Government would do well to consti-
tute a Central authority of their own
and not rely on a body like the
Delhi Improvement Trust. They
should themselves undertake the res-
ponsibility of developing the city,
clearing the slums and building new
houses. At the same time, Govern-
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ment should give an assurance to the
people who will be affected that they
would be allowed to come back and
live in those houses later on. For
the time being, they may be provid-
ed with alternate accommodation and
conditions should be created in which

they may not find any difficulty in |

earning their livelihood. Only after
such an arrangement is made and
,some amendment to this Bill is ac-
cepted whereby some statutory provi-
sion would be made with regard to
the procedure by which any change
will be made or people will be pro-
vided alternate accommodation ac-
cording to the due processes of law,
we can agree to this measure. Other-
wise, as the Bill stands today, it is
not acceptable and ag such we are
opposed to this Blll.
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q3@T 41 % § weAT qrERr qU w1396
T S e # a7 oaw fFar fF
F AU g OF a FT HET HGT AHT
9 FeT ¥ gad @ faw @ @ e
HHMTT FeAT % & 1 g mefer
HTga & 99 T WO I FErard a
Fodm T an A
7@ to, 3o fa7 7% 7 & oW
AL ¥ AT @I A EfF wERe
Wl § T fewifage &1 W 59
%7 AT F fom T famT T
@A # S AFEE |
IAH TEH AAT BT AEHA A T
TFEEEE (dFE wam) §1ofar
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Favmr fopar s s g A d gH
aga aew qoat g |

it fafet qe 7 v fF
TRz FY 90F ¥ o1 gmrew e
T F g ST AEY & | oA i
AT FAETE & AR 9% g AT
qEEFT ATEE ¥ g ¥ UF qmE
FALT a7 O WX IT FAE 7 W A
# T geATe F7 fF gt grew A
TETRE T W@t aTaR fRd T 4 3 9%
TEE FHT AT 7E GAT | I FHE A
g9 ¥ Y, WO 7S F AqaviaE &
oY U9 TEE A FCF AT I
o1 FY #T IEF /AT R F 97§
¥ 77 a9 F1 771 5 Ry (v
HT) FT IST TAT HT IT 9T THA Tl
gan | F AT IW FHE | AgK Av Al
T ¥ @ A A Fr qEe w2
TR F1 ATET AT 1. . 92T AN
F T &9 gU AFMEI T T

TorwET s W A feardde
F $1¢ awE TEY fird | 3w TeEde
zee 7 & frcar

YT A W A 5 A
7@ 2ea fo fw qEd § S fra,
T T AT qCHT0 qEFd W AT & 1

Y gaTe fafee aga F s
fis T g7 wORT QR 99 T
T FEE @A | W GE 9T A Fa
fF g7 Oeamad wAEr qAET SfE
il 91T 3T &Y B A WO awen
a1 fiF SR SR (mreaTe aff)
fora®t fr @ A am o 9y W@
& wEW A afew g X, W g aw
e 'Y § A @ wrE W gek
AT ST AT L T a9 T A
fif T FIE & HHR E ) A9 A qE
M FITRAw TR IR A A

Bill

SO fF A ST w9 Far @
<7, a1 59 a¥g WY A1 qgi WA g | -
HIIHT TF TR qg Fg o7 (& T &
A & aga &1 g I TH R WK
wa ) el Teyade wATE (gAT
wifare) = 7 § 79 foemar @ T
- T it gt frge auEt A §
TET ATGEE TET & W FAIL AFALY
St A W A1 w9 A aqars A ==
ATy F AT 416 A€ qqWrar F FHE
T AT AL T AT WL F Ay
F7 g9 | Haw ug F1 ¢ fF g 0w
FHE T 9 § IF 3@ OWH FT
@ FT g At & =vgan § 5 5w
e g F1E ard ar qFE w1 6
&g faq o a1 9w far § ag 9% @
STl |

7g 9 AW A S FAT A |
Aftws 1 ava at 48 & & fo fafmex
age™ ¥ fawrs F awd 9T wWE
gud gt A § W I forg gt
fawt & 7€t Too § W Ew TS gEET A
T A & F T FE A RT A TE
wfas 7 % T & 99 F 7€ faaT &
fF g9 W T TU FH FT AN Ay
o9, % % o A g, AN A R
# 7g war § fF soey o A A
at aga v ang g 9 W8 @ fe
i g et & g &6 e  f
FEI TEN F qE I GRS
dre 7 faar wma | sofae 79 F&F &
Y 919 9 famamE F .91 [ § IHEy
fFdY a@ ¥ @iw 7 9w e wix
I 9T F1EH WgEm |

Mr. Speaker: I think we will be
able to finish it in an hour.

Pandit Thakur Das Bhargava: This
will take more time as it is a con-
troversial subject.

Mr. Speaker: I have heard almost
all members except Pandit Bhargava.
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Pandit Thakur Das Bhargava: 1
have spoken on this matter twice be-
fore. 1 will take more than an hour,
I will give you full facts and I will
not repeat what others have said.

Mi" Speaker: The very fact that he
hag taken two hours indicates that he
will not take much time now.

Shri D. C. Sharma: Others also want
to speak.

Mr. Speaker: Then we must have
- six hours for this.

‘Sardar Swaran Singh: Some mem-
bers,on this side also want to speak.

Mr. Speaker: I am allowing every
hon. Member to speak. But if every
hon. Member takes more than 10—15
minutes, I will have to allot ten
hours. But I do not want to hustle
any hon. Member. This is a beaten
track and again and again reference
is made to the same thing. Only
three or four more members are in-
terested in this matter.

Shri M. K, Moitra (Calcutta—
North-West): An hon. Member of this
House hag opposed the granting of
wide powers to the Government or the
Delhi Improvement Trust fgr ejecting
people. He has suggested that the
law should take its own course. But
when law is allowed to take its ownm
course, it must follow certain princi-
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Bill
ples. Here I have got the Second

"Five Year Plan where principles for

clearing slums have been laid down.
These principles clearly state as
follows—(it is mentioned on page 562
of the book)—

“The scheme is based on two
main principles. The first prinei-
ple is that there should be the
minimum  dislocation of slum
dwellers and the effort should be
to rehouse them as far as possible
at or near the existing sites of
slums so that they may not be
uprooted from their fields of em-
ployment. The second principle
is that in order to keep rents
within the paying capacity of the
slum dwellers, greater emphasis
should be on the provision of
minimum standards of environ-
mental hygiene and essential civic
amenities rather than on_the con-
struction of elaborate structures.”
These are the principles that have
been laid dowm. '

Mr. Speaker: As it is six o'clock
now, the hon, Member can continue
his speech tomorrow.

4,

6 P.M.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, the
23rd August, 1956,
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